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JOINT COMMITTEE REPORT

INTHE MATTER OF
Surender and Ors. Vs State of Uttar Pradesh
in
(Original Application No. 1040/2024)
1. Background:

Hon’ble NGT, Principal Bench, New Delhi passed an order on 07.11.2024 in the
matter of Original Application No. 1040/2024, Surender and Ors. Vs State of
Uttar Pradesh to visit the site, collect relevant information and submit a factual
report. Relevant para of the Hon’ble NGT order is as below: -

“3. In our view facts disclosed in the letter petition do give rise to substantial
question relating to environment arising out of implementation of enactments
mentioned in Schedule I of NGT Act, 2010 but before proceeding further we find
it appropriate to have the facts versified. Accordingly, we constitute a Joint
Committee comprising District Magistrate, Mirzapur, Central Pollution Control
Board; Uttar Pradesh State Pollution Control Board; and, Principal Chief
Conservator of Forest, Uttar Pradesh at Lucknow.

4. Central Pollution Control Board shall be Nodal Authority for co-ordination
and compliance of this order.

5. Above Committee shall visit the site, collect relevant information and submit a
factual report within one month.

6. List for further hearing on 12.12.2024.”
A copy of the referred order of Hon’ble NGT is enclosed as Annexure-1.

In compliance to said order, the following officials were nominated from the
concerned Department:

1. Shri N. Ravindra, Chief Conservator of Forest, Uttar Pradesh at
Lucknow

2. Shri Arvind Kumar, Sc. ’C’, CPCB, RD, Lucknow
3. Shri Satya Prakash Singh, ADM, Mirzapur
4.  Shri Ritesh Kumar, RO, UPPCB, RO, Sonbhadra
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The complainant has mentioned illegal mining by M/s New India Minerals
Ventures Pvt. Ltd., promoted by Chandrashekhar with Mining area in Aragi
No.624 (Kha), admeasuring 16.19 hectares (Block-1). As per mining department,
M/s New India Minerals is owned by Shri Surendra Tiwari having lease area
16.194 located at Arazi No. 824 Kha (Khand No. 3), Village- Agori Khas, Tehsil-
Obra, District- Sonbhadra. M/s Chander Shekhar Chaurasia is another project
having lease area 16.194 located at Arazi No. 824 Kha (Khand No. 1), Village-
Agori Khas, Tehsil- Obra, District- Sonbhadra. Both the leases are part of cluster.
As the matter is related to Sonbhadra District, Shri Vivek Singh, SDM Obra,
Sonbhadra is also nominated by DM Sonbhadra to represent DM Sonbhadra in
the joint visit.

2. Inspection of Joint Committee:

Joint inspection of both the sites as mentioned above have been carried out on
03.12.2024 by the joint committee. During visit, the following officials were also
present along with committee members:

1. Shri Tapas Mihir, DFO, Kaimur Wild Life Sanctuary, Mirzapur
2. Shri Anurag Priyadarshi, DFO Obra Forest Department, Sonbhadra

3.  Shri Arvind Kumar, Wildlife Warden, Kaimur Wild Life Sanctuary,
Mirzapur

4.  Shri Yogesh Shukla, Surveyor, Mining Department, Sonbhadra

2.1. Inspection of M/s New India Minerals, Arazi No. 824 Kha (Khand No.
3), Village- Agori Khas, Tehsil- Obra, District- Sonbhadra

2.1.1. Observations:

Observations based on Joint inspection and available records with Mining
Department and RO-UPPCB are as follows:

1. The mining department has granted a mining lease of 16.194 Hectares total
area for Morrum mining from the River Sone at Arazi No. 824 Kha (Khand
No. 3), Village- Agori Khas, Tehsil- Obra, District- Sonbhadra to M/s New
India Minerals,owned by Shri Surendra Tiwari s/o Shri Atmaram Tiwari
resident of 10, Govindpur Ganeshpur, Akbarpur, District- Ambedkar Nagar.
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Notice for e-tendering along with e-auction for the lease was issued by the
District Magistrate, Sonbhadra on 29.11.2018. (A copy of the e-auction
notice is annexed as Annexure No. 2)

Letter of Intent (Lol) for the lease was issued by the District Administration
to the Project Proponent (PP) on 08.01.2021. The Lol was issued for
16.194-hectare mine lease area (Quantity- 259104 m?® per year) for 5 years.
(A copy of Lol is annexed as Annexure No. 3)

The public hearing for the said mining project was conducted on
18.08.2021.(Copy of MoM of public hearing is annexed as Annexure No.
4)

Environmental Clearance (EC) has been granted for Morrum mining in the
lease area by State Level Environment Impact Assessment Authority
(SEIAA), Uttar Pradesh on 01.12.2021 to M/s New India Minerals owned
by Shri Surendra Tiwari s/o Shri Atmaram Tiwari resident of 10, Govindpur
Ganeshpur, Akbarpur, District- Ambedkar Nagar, vide letter no.
109/Parya/SEAC/6257/2019. (A copy of EC is annexed as Annexure No.
5)

The above-mentioned mining lease has been granted by District Magistrate,
Sonbhadra (Mining Department) for the duration of 13.12.2021 to
12.12.2026.

The PP was granted Consolidated Consent to Operate (CTO) under the
Water (PCP) Act,1974 and the Air (PCP) Act, 1981 on 13.01.2023, which
is valid from 01.01.2023 to 31.12.2024. (Copy of CTO is annexed as
Annexure No. 6)

During the visit, it was observed that no mining operation is being carried
out on the lease area. It i1s informed by mining department that the unit is
closed since February 2023 in compliance to Hon’ble NGT order dated
20.02.2023 1n the matter of O.A. No. 818 of 2022, Sandal Praveen Versus
Union of India and Ors. In this regard closure order was issued by District
Administration (Mining Division) Sonbhadra on 21.02.2023. Copy of the
same is enclosed as Annexure-7.

During the visit, no machineries were found on the site. Weighing bridge
and display board with mining lease information were available on site.
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During visit, no mining in the forest land was observed.

The PP has conducted a replenishment study of the area and report is
submitted to the District Mining Officer, Sonbhadra on 12.07.2024. Copy
of the same is enclosed as Annexure-8.

Director, Directorate of Geology and Mines, U.P., has approved the mining
plan of lease area on 26.03.2021. Copy of the approval is enclosed as
Annexure-9.

During the visit, following violation with respect to EC & CTO conditions,
Mining Plan, Mining guideline etc were observed:

a) No PTZ camera was found installed at the mining site. It is informed by
the representative of the Project Proponent that the PTZ camera is removed
as unit is non-operational.

b) During the visit, only 04 temporary pillars out of 08 were found in the lease
area at designated locations. It was informed by the representative of the
project proponent that all pillars will be installed when the unit would be
in operation. Necessary action may be taken by the Mining Department to
ensure the installation of a pillar within the lease area.
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c) The PP has not carried out adequate plantation in compliance with CTO &

EC conditions.

d) The PP has not carried out the hydro-geological study.
e) The PP has not conducted third-party monitoring of various parameters

including ambient air quality etc.

f) The PP has yet not constructed two toilets and one hand pump in the mine

office.

g) During the visit, it was observed that no dust control measures such as

water sprinkling, plantation on both sides of the road used for the
transportation of Morrum, etc have been carried out.

Inspection of mining lease Arazi No. 824 Kha (Khand No. 1), Village-
Agori Khas, Tehsil- Obra, District- Sonbhadra owned by Shri
Chandra Shekhar Chaurasiya

2.2.1. Observations:

Observation based on Joint inspection and available records with Mining
Department and RO-UPPCB is as follows:

l.

The mining department has granted a mining lease of 16.194 Hectares total
area for Morrum mining from the River Sone at Arazi No. 824 Kha (Khand
No. 1), Village- Agori Khas, Tehsil- Obra, District- Sonbhadra to Shri
Chandra Shekhar Chaurasiya, Address- 9 A, Paramount Villa Ansals near
Regional College, Shyamla Hill, Bhopal- 462013.

Notice for e-tendering along with e-auction for the lease was issued by the
District Magistrate, Sonbhadra on 27.01.2021. (A copy of the e-auction
notice is annexed as Annexure No. 10)

Letter of Intent (Lol) for the lease was issued by the District Administration
to the Project Proponent (PP) on 18.03.2021. The Lol was issued for
16.194-hectare mine lease area (Quantity- 259104 m? per year) for 5 years.
(A copy of Lol is annexed as Annexure No. 11)

The public hearing for the said mining project was conducted on
06.01.2022. (Copy of MoM of public hearing is annexed as Annexure No.
12)

Environmental Clearance (EC) has been granted for Morrum mining in the
lease area by State Level Environment Impact Assessment Authority
(SEIAA), Uttar Pradesh on 28.04.2022 to Shri Chandra Shekhar
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Chaurasiya, Address- 9 A, Paramount Villa Ansals nearRegional College,
Shyamla Hill, Bhopal- 462013, vide letter no.
275/Parya/SEIAA/6305/2021. (A copy of EC is annexed as Annexure No.
13)

The above-mentioned mining lease has been granted by District Magistrate,
Sonbhadra (Mining Department) for the duration of 06.05.2022 to
05.05.2027.

The PP was granted Consolidated Consent to Operate (CTO) under the
Water (PCP) Act,1974 and the Air (PCP) Act, 1981 on 29.12.2023, which
is valid from 01.01.2024 to 31.12.2026. (Copy of CTO is annexed as
Annexure No. 14)

During the visit, mining site was found operational. Pillars were found
installed at designated corners of the lease area. However, Pillar no. with
location details was not mentioned on the pillars. PTZ camera was found
installed at the mining site.

Photo: pillars on lease area

During visit, mining activity was observed within the lease area. However,
as per satellite image (Source: Google Earth) dated 23.04.2024 mining
activity was observed near the lease area in the river stream. Please refer
satellite image as below:



gl

Satellite image: (google earth image dated: 23.04.2024) Lease Area: Hexagon
ABCDE, Mining near the lease area

Satellite image: (google earth image dated :23.04.2024) Lat long: 24°34'14"N
82°57"27"E, Mining near the lease area

10.  Weighing bridge and display board with mining lease information was
available on site.



12

Photo: Main Sign Board at Site Photo: Weighing Machine
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During visit no mining in forest land was observed.

The PP has conducted replenishment study of the area and report is
submitted to the District Mining Officer, Sonbhadra on 12.07.2024. Copy
of the same is enclosed as Annexure-15.

Director, Directorate of Geology and Mines, U.P., has approved the mining
plan of lease area on 20.05.2021. Copy of the approval is enclosed as
Annexure-16.

Six monthly compliance report is submitted to the district mining officer by
project proponent (PP) on 10.07.2024.

During the visit, following violation with respect to EC & CTO conditions,
Mining Plan, Mining guideline etc were observed:

a) The PP has not carried out adequate plantation in compliance with CTO &
EC conditions.

b) The PP has not carried out the hydro-geological study.

c) The PP has not conducted third-party monitoring of various parameters
including ambient air quality etc.

d) The PP has yet not constructed two toilets and one hand pump in the mine
office.

e) During the visit, it was observed that no dust control measures such as
water sprinkling, plantation on both sides of the road used for the
transportation of Morrum, etc have been carried out.

Recommendations:

Based upon the above observations, Joint Committee recommends as below:



13

. Mining department should ensure that mining should not be carried out
beyond the lease area and in river stream.

. SEIAA-UP should take actions (issue SHOW CAUSE) for non-compliance
observed (w.r.t. EC conditions) by the Joint Committee during the inspection
and UPPCB shall take necessary action against Project Proponents for
violation of CTO conditions.

. Mining Department and SEIAA may ensure proper compliance of Sustainable
Morrum Mining Guideline,2020.

. Both project proponents should comply the following:

a) Project Proponents should make necessary arrangements for water
sprinkling for dust control on the road for transportation. NOC from the
State Ground Water Authority is required if project proponents meet their
water requirement through bore-well.

b) Project Proponents should carry out a hydro-geological study and submit
a report to the concerned authorities.

c) Project Proponents should provide adequate plantation as per the condition
of the CTO and EC.

d) Proper demarcation of pillars by Mining department and lease holder
should be done as per guideline. Reference point for mining depth
measurement may be marked on pillar by the mining department.

Inspecting officials:

Name & Designation Signature

Shri N. Ravindra, Chief Conservator of Forest, Uttar] . }o.—

Pradesh at Lucknow K {4’*‘&

Shri Arvind Kumar, Sc. ‘C’, CPCB, RD, Lucknow " ‘r':é"""‘",tn:‘”ﬁ s
IIq'l.'{ '!'"J"h Ir""3'||I

il

Shri Satya Prakash Singh, ADM, Mirzapur

{
%‘3 b4l ";*“_’7"

Shri Ritesh Kumar, RO, UPPCB, RO, Sonbhadra

\rS
A no 'y

Shri Vivek Singh, SDM Obra, Sonbhadra
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14 ANNEXURE-1

Item No.07 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1040/2024

Surender & Ors. Applicant(s)

Versus

State of U.P. Respondent(s)

Date of hearing: 07.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants: None

ORDER

1. Surender, Balmati, Ramsubhag, Hiralal and Bacha Yadav have
sent a letter petition dated 09.01.2024 being aggrieved by illegal sand
mining in Kaimur Wildlife Sanctuary area and this letter petition has
been registered as Original Application under Sections 14 and 15 of
National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act,
2010’) in exercise of suo-moto jurisdiction in view of law laid down by
Supreme Court in Municipal Corporation of Greater Mumbai Versus

Ankita Sinha and Others, (2022) 13 SCC 401.

2. Complainants have said that a mining lease for extraction of
morrum for 5 years has been granted to M/s New India Minerals
Ventures Pvt. Ltd., promoted by Chandrashekhar. Mining area is Aragi
No.624 (Kha), admeasuring 16.19 hectares (Block-1) but proceeding

outside the mining area said proponent is carrying out mining activities
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and extracting sand from mid stream of river using heavy machines and
thereby causing damage to wildlife and river ecology, as also, flora and
fauna, in violation of environmental laws. Complaints were made to
authorities concerned and Forest Ranger of Gurma Range who also
visited the site, found illegal activities but did not take any action for

restraining such activities.

3. In our view facts disclosed in the letter petition do give rise to
substantial question relating to environment arising out of
implementation of enactments mentioned in Schedule I of NGT Act, 2010
but before proceeding further we find it appropriate to have the facts
versified. Accordingly, we constitute a Joint Committee comprising
District Magistrate, Mirzapur; Central Pollution Control Board; Uttar
Pradesh State Pollution Control Board; and, Principal Chief Conservator

of Forest, Uttar Pradesh at Lucknow.

4. Central Pollution Control Board shall be Nodal Authority for co-

ordination and compliance of this order.

5. Above Committee shall visit the site, collect relevant information

and submit a factual report within one month.

0. List for further hearing on 12.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 07, 2024
Original Application No. 1040/2024
M
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37 ANNEXURE-5

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

To

The Owner
M’S NEW INDIA MINERALS
Beahmpuri Colony, 28 Jugaull Crossing, Lucknow -226016

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Actvity
under the provision of EIA Notification 2006-regarding

SirMadam

This is in reference to your application for Environmental Clearanca (EC)
in respect of project submitted to the SEIAA vide propossl numbsr
SIA/UP/MIN/G1251/2021 datad 06 Sep 2021, Tha particulars of the environmental
clearance granted to the project are as below.

1. EC ldentification No. ECZ1B001UP 196497
2. File Ne. B257
s 3. Project Type Now
1)) 4. Category B1
o R ivity in minerals
g 5 s:?‘j:g:lcc& ofty cluding 1a) Mning of miner
6. Nome of Project Riverbed Morrum Mining (Son River)
E 7. Name of Company/Organization WS NEW INDIA MINERALS
8. Location of Project Uttar Pradesh
< 9. TOR Date 11 Jun 2021
Q.

The project details along with terms and conditions ars appended herewith from page
no 2 cawards

{e-signed)
Member Secretary
Date: 31112/2021 Member Secrotary
SEIAA . (Uttar Pradesh)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note A vald environmental clearance shall be one that has EC identificaton
number & E-Sign generated from PARIVESH Please quote identification
number in all future corespondence

This is & computer generated cover page

EC gentificaton No - EC21E001UP196497  Fie No - 8257 Date of Issue EC - 01/122021 Page 10110
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State Level Envi Assessment 0
Directorate of Environment, U.P.

Vinket Kaand-1 Gomt Nagar, Lucknow- 226010
a1 oo Pyahes com. S6isaunSyenta tom
#nond no-0521-2300541

Reference- MOEFCC Proposal no- SIA/UP/MIN/61251/2021 & SEIAA, U.P File no- 6257

Dear Sir,

This i with referance to your application / letter dated 30-03-2021, 12-04-2021, 06-09-2021, 08-
05-2021 & 17-08-2021 on asove mentionad subject. The matter was considersd by SEAC in mesting held
on 24-03-2021 and SEIAA in meating held on 23-11-2021.

A presentation was made by the project proponent 3long with their consulitant M/s Greenc Indla
Consulting Pvt Ltd to SEAC on 24092021

The project propanent, through the documents and presentation gave following detalls about their

project —
L

The environmental clearance is sought far Morrum Mining along Sona River bad at Arazi No.- 824Kha

(Xhand no 03), Village-AgoriKhas, Tehsil-Obra, District-Sanbhadrs, U.P Area — 16,154 ha M/s New India

Minerals,

The terms of reference were issued by SEIAA, U.P. Ref. No.: 109/Parya/SEAC/6257/2018 Dated 11 June
2021. The public hearing was organ'zed on 18-08-2021.
Salient features of the project as submitted by the project proponent:

On-line proposal No,
File No. aliatted by SEIAA, UP
Name of Applicamt -

w n =P

| SA/ur/nTIN/61251/2021

&~

Full correspondence address of proponent
and mabile no,

130, GovindpurGaneshpur, Akbarpur
Distt-Amuedkarmagar UP.

5. Nameof Project

Morrum Mining along Sone River bed at Aradl No.-
824Kha (Khand no 03), Village-AgoriXhas, Tehsii-Qora,
District-Sonbhadra, U.P.

& Frojact location (Ployknasralata No)

Village - Agorikhas, Araji No. 824Kha (Khand no 03),
Tehsll- Obra, District- Sonbhadra, State- Uttar Pradesh.

7. Name of River Sone River

8. Nameof Vilags Lgom(has :

9. Tehsi Obra

10. District Sonbhadra

11. Name of Minor Mingral Morrum

12. Sanctioned Lease Area (in Ha.) 16.154 Ha

13. Mingable Area (in Ha.) 14,8273 Ha, = = = T
14, Zero tevel mRL 165 mRL

EC |gentsicaton No. - EC21EQDIUP 195487  Fie No. - 6257

Date of lssue EC - 0171272021

Pageorio
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| 15. Max. & Min mRL within lease area 189-172 mRL
| 16. Plliar Cooedinates {Verified by DMO) Point Latitude i Longitude
Total Lease Area Coordinate (12,146 ha)
A 14°3314.49'N 8§2°57'26.10'¢
a 34*33'17.75"N 82°573751"€ |
< 24*33°08.03°N 8§2°574107°E
D 24°33'04.36"N 82°57'4523°E
E 24"33'00.00°N 82°57'35.40°E
e 24733'00.22°N 82'57'3491'E |
G 214°33'10.77"N 82°57 2635°F
H 24°33'11.19°N §2°57'27.20"¢
17. Total Geological Resarves 485,820 m"
18, Total Mineable Reserves 235,104 m" =
19, Propased Production/year (as per Lol| 255,104 m*
20. Total Production |5 Years) 1285520 m’
31 Sanctionad Period of Mine lease T5Vears
22. Production of mine/day 103642 m*/Day - S
23, Methed of Mining ‘Opencast Semi-mechanized mining
24. No. of working days 250 days/ Year
25. Working hours/day 12 Hours
_26. No. Of workers 66
27. No. Of vehiclas movement/day [
28. Type of Land Gowt. Land
29. Uitimate Depth of Mining aom
30. Nearest metaled road fromsite =~ 13Om0
31. Water Requirement Purposes Requirement (KLD)
Drinking 0.66
Sugpression of dust 0.55
. Plantation 1153
Others (¥ any) 000
Total 12.78
| 32. Name of QCI Accradited Consultant with | Graencingdia Consulting Pvt Ltd. NASET/EIA/1619/RA0058
QC: No and period of vafidity. valid til 27/10/2022
33. Ary litigation pending against the project | No '
ar land In any court
34, Detalls of 500 m Cluster Map & certificate | 357/ Khanl] /2021 dated 297 January 2021
verified by Mining Officer
35, Length and breadth of Haul Road Length 130 m, Wigth6.0 m
35. Proposed CER Cost 2,32,762/-
37. Proposed EMP Cost = Rs. 7,50,281/-
38. No. of Trees to be planted 7203 Trees

4. The mining would be restricted to the unsaturated zone only above the phrastic water table and will
not intersect the groundwater table at any point in time.

8. The mining oparation will not be carried out in the safety 2one of any bridge or embankment or eco-
fragile 1one such as tha habitat of any wild faura.

6. There is no litigation pending in any court regarding this project.

<. The project proposal falls under category-1{a) of BIA Notification, 2006 (as amended).
Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting {SEAC)

held on 24-09-2021 the State Level Enwironment Impact Assessment Authority (SEIAA| in Its Meeting datad

23-11-2021 decided to grant the Environmental Clearance to the title project for collection of 2,359,104

EC igenuficaron No. - EC21B001UP 196457

Fie No - 6257 Dats of Issue EC - 011272021

FPage 30f 10
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m'/aonum for one year only for lease area of 16.194 ha subject to effective Implementation of the
following General Conditions and specific conditions:

General Conditions:

1- This environmanta! clearance is subject to sllotmant of mining i2ase n favour of project progonent
by Digtrict Administration/Mining Deparntment.

2. Forsst clearance shall be taken by the proponent as necassary under aw.

3. Any changa in mining area, khasra numbaers, antailing capacity addition with changs in process and
ar mining technalogy, modernization and scope of working shall again requirz prior Environmental
Clearance as per the provisions of EIA Notification, 2005 {3z amanded],

4- Pracise mining arez wil be |ointly demarcated 3t site by peoject proponsnt and officials of
Mining/Revenue departmant prior to starting of mining ocperations. Such site plan, duly verlified by
campeatent authority along-with copy of the Environmental Clearance letter will be displayed on 3
hoarding/board at the sita, A copy of site plan will also be submittad to SEIAA within a period of 02
months,

5- Mining and loading shail be done only within day hours' time.

& Nomining shall be carried out in the safety 2one of any bridge and/or embankment.

7- It shall be ensured that standards related to amblent sit quaiity/effiuent as prescribed by the
Ministry of Environment & Forests are strictly complled with, Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation,
Spriniding olmmmmm control dust will be ensured by the project proponent.

8 all mmmmmummmnofmnummm If this
condition Is violated, the deararce shall be automatically deemed to have been cancelied.

8- Parking of vehicles should not be made on public places.

10- NO tree-feiling will be done in the leased area, except only with the permission of Forest
Department.

11- No widlife habitat will be infringed.

12- It shall be ensured that excavation of minor minera! does not disturb or change the underlying soll
characteristics of the river bed /basin, where mining is carried out.

13. 1t shall be ensured that mining operation of Sand/Moram will not in any way distwb the, velocity
and flow pattern of the river water significantly.

14- 1t shall be ensured that there Is no fauna dependant on the river bed or areas close to mining for its
mmammmmmnmmmm be submitted to the RO,
PC8 and SEIAA within 02 months.

1S- Primary sweyofﬂoramhmm umuumwl be submitted to the RO, PCB
and SEIAA within six months.

16- Hydro-geological study shall be c'tmq'qt_byj reputad organization/institute within six months
and establish that mining in the said area will not adversely affact the ground water regime. The
report shall be submittad to the RO, PCB and SEIAA within six months. In case adverse Impact
observed /anticipated, mining shall not be carried out.

17- Adequate protection against dust and other environmental pollution dus ta mining shall be made
50 that the habitations (If any) cicse by the lease area are not adwersaly affected. The status of
implemantation of measures taken shall be reported to the RO, UPPCH and SEIAA and this activity
shouid be completed before the start of sand mining

18- Nesd-nased assessmaent for the neachy villages shall be conducted 1o ttudy aconomic measures
which can help In Improving the quality of life of economically weaker saction of soclety. Incoma
genarating projects/tools such as dewelopment of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponant shall provide separats
budget for community development activities and Income generating programmes.

19. Green cover develiopment shall be carried out following CPCB guidelings including selection of plant
spacies and in consultation with the local OFO/Horticulture Officer.

20- Separate stock piles shall be maintained for excavated top soil, If any, and the top scil should be
utifized for green cover/tree plantation,

EC Igentmcabon No. - ECZ1EJDIUPT196487 FRa No - 65257 Cate of issue EC - 01/12/2021 Page 40r 10




41

21- Ditpensary facllities for first-ald shall be provided st site.

22- An Environmental Audit should be annually carried out during the operational phase and submitted
to the SEIAA,

23- The District Mining Officer shouid quarterly monitor compiiance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring regorts, In case of any violstions of stipulated conditions
the District Mining Officer will repart to SEIAA,

24-The project proponent shall submit six monthly reports on the status of compliance of the
stipulated anvironmental clearanca conditions including results of monitored data (both in hard &
soft copies) to the SEIAA the District Officer and the respective Regional Office of the State
Poilution Contral Board by 1st june and 15t Decombar avery year.

25- A copy of the clearance letter shail ba sent by the proponent to concerned Panchayat. ZiaParisad/
Municipal Corparation and Urban Local Body.

26- Transportation of materials shall be dane by covering the trucks / tractars with tarpaulin or other
suitable mechanism to aveid fugitive emissions and spillage of mineral/dust.

27- Waste water, from temporary habitation campus Do properly collected & treated before
discharging into water bodies the treated effiuent should conform to the standards prascrided by
MoOEF/CPCB,

28- Measures shall be taken for cantrof of noise level to the limits prescribed by CA.C.8.

29- Special Meamsshlllbcmwmhm settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the peoject propanent regularly at his own expenses.

30- Measure for pravention & control of soll erosion and management of siit shall be undertaken.
Protection of dumps against erosion, if any, shall be carrled-out with geo textile matting ar ather
sultadie matarial,

31- Under corporate social responsibliity 3 sum of 3% of the total project cost or total income
whichever s higher Is to be earmarked for total iease period. it budget is 1o be separately
maintained. CER component shall be prepared based on need of local habtant, Income generating
measures which can heip in upliftment of poor section of society, consistent with the traditional
skitls of the people shall be identified. The programme can incude activities such as deveiopment
of fooder farm, frult bearing orchards, frae distribution of smokeless Chula etc.

32- Possibility for adopting nearest three villages shall be explored and detalis of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expanses shall be
submitted within 02 months from the date of issuance of Environment Clearance

33- The funds earmarked for environmental protaction measures should be kept in separate accournt
and snould not be divarted for other purpose. Year wise expenditure should be reported to the
Ministry of Environment and Farests and Its Regional Office located at Lucknow, SEIAA, U.P and
UPPCSB,

34- Action pian with respect to suggestion/Improvement and recommendations made and agreed
during Public Wearing shall be submitted to the District mines Officer, concern Reglonal Officer of
UPPCB and SEIAA within 02 months.

35- Environmenta! clearance s subject to obtaining dearance under the Wildiife (Protection) Act, 1972
from the compeatant authority, If applicable to this projact.

36- The proponent shall obsarve every 15 day for nesting of any turtle in the area Based on the
observations so made, if turtle nesting Is observed, nacassary safeguard measures shal be taken in
consultation with the Stats Wildiife Departmant, For the purpose. awarenass shall be craatag
amongst the workers about the nesting sites so that such sites, If any, are identifiad by the workers
during operations of the mine for taking required safeguard measures. In this regards the safety
notifisd rone thauld be left so that the habitat/nesting area is undisturbad.

37- The project proponent shall undertake adequate safeguard measures during extraction of river bed
material 3nd ensure that due to this activity the hydro geclogical regime of the surrounding area
shall not be affacted.
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38- The project proponent shall obtain necassary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project.

33. Appropriate mitigative measures shall be taken to prevent poliution of the river in consultation
with the Stats Pollution Control Board. 1t shall be ensured that there is no leakage of cll and grease
In the river from the vehicles usad for transportation,

40- Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

41- Provision ehall be made for the housing of construction labour within the site with all necessary
Infrastructure and facliities such as fual for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, crdche etc. (MoEF circular Dated © 22-09-2008 regarding stipufation of
condition to improve the living conditions of construction iabour at sita),

42- Personnel working in dusty areas should wear protactive resplratory devices and they should also
pe provided with adequata training and Information on safety and health aspects. Occupational
haalth surveillance program of the workers should be undertaken periodically to observe any
contractions due 1o exposure to dust and take corractive measures, ¥ neadad.

43- A copy of the ciearance letter shall be seat by the propanent to concernad Panchayat, ZiaParishad/
Municipal Corporation, Urban Local Body and the Local NGO, If any, from whom suggestions/
regresentations, 7 any, were received while processing the p!o’oul Tha clearance latter shall also
be put on the website of the Company by the propanent.

44- The environmental statement for each financlal year ending 31st March In Form-V as is mandated
t0 be submitted hyﬂlegohct proponent to the concerned State Pollution Control Beard as
prescribed under the Environment (Protection) Rules, 1986, as amended subseguently, shall also
b2 put on the website of the company along with the status of compliance of environmental
tiearance conditions and shall also be sent to the Regional Office of the Ministry of Environment
and Forests, Lucknow by e-mail,

45- The green cover development/iree plantation is to be done In an area equivalent to 20% of the
total [2ased area either on river bank or along road side (Avenug Plamation),

456- Debrls from the river bed will be collectad and stored 2t secured place )ﬂd may be utllized for
strangthen the embankment.
Safetymeasut!slo&ukenfutfnsﬂlwdth!modtwkmgn the mine lease area should be
given, which would aiso Include measure for treatment of bite of poisonous reptile/insect like
snaka

48- Periodical mmmmamawmmmmmwucm«w

under £ as per rula.

Specific Conditions:

1- Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

2- A certificate from Forest Department shall be obtainad that no forest land Is involved in mining or
a5 & route and If forest land Is Involved the arofect proponent shall abtain forest clearance and
permission of Central and State Government as per the provisicns of Forest [conservation) Act,
1380 and submit before the start of work.

3. The mining lease hoiders shall, after ceasing mining operations, undertake re-grassing the mining
aréa and any other area which may have been disturbed due to their mining actvities and restors
the land to 3 candition which is fit for growth of fodder, fiara fauna etc.

4. Replenishment study, duly approved by the competant authority for 2pproving DSR far the district
should be submitted within one year. In the absence of replenishment study keeping in mind
various orders issued by Mon'ble NGT and development warks In the State EC is accordad for 3
pariod of one year.

5- If the proposed project is situated in notifiad area of ground water axtraction, whare creation of
naw walls for ground water extraction is not alowed, requirament of fresh water shall e met from
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alternate water sources other than ground water or legally valid source and permission from the
campatent autharity shall be attained to use it

6- Project Proponent should submit action plan for carrying out piantation at least @1.000 plants / ha
of lease area. In this case, PP shouid prepare 2 plan, duly approved ither by Forest Department or
Horticulture Department, for pianting at least 17,000 piants, either an government land or
community iand, within a periphecy of 5 km from the boundary of the lease area slong with
provision for maintenance for 5 years. Susrvival of plants should not be less than the survival rats
notified by Uttar Pradesh Forest Dapartment otherwise it will be treated as violation of EC
condition,

7. Project Fropanant / Consultant has given an affidavit that the project ares doesn't fall within the
boundary of Critically Polluted Ares (CPA). if the affidavit given by 7P J/ Consultant is found to be
false then C will be cancelled and lagal actions will be initiated against tham Further, mining
should not commence without obtaining certificate from DM, Sonbhadra that area doesn’t attract
CPA and 3 copy of tha same should be submitted to SEIAA,

8- Depattment of Gaclogy & Mines, GoUP in consultation with UPSPTB will estabiish required aumber
of CAAGMS in district within a period of one y2ar and submit gec-referenced map of thase stations
alang with data. Details of existing CAAQMS, i any, be submitted within 3 periad of thrae months,

8- Number of mining grojects are coming up In district Soabhadra. Department of Geology & Mines,
GoUP to carty out regionsl EIA-EMP report Including carrying capacity of eavironmental
components to assess the capadity to further bear the pollution load for such areas within 3 period
of 1 year and submit the same to SEIAA, UP for evaluation.

10- The Environmental clearance will be co-terminus with anmining lgase period/Mining Plan, The
Mining wnmwmmmamwmmummmmv
not be operated beyond the validity period.

11- At the tme ofm;m’u:tmm will comply with all the guidelines issued by
Government of India/State Govt./District Administration retated to Covid-19,

12- Enviranment managament in according to environmantal status and impact of the project.

13- During the schoo! opening and dosing time transportation of minerais will be restricted.

18- Selaction of plarts for green balt should be on the basis of poliution remaval Irdex. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.

15- No mining activity shoud be carried out in-stréam channe! as per SSMMG, 2016.

16- Pakkamotorable haul road to be maintained by the project proponant.

17- A separate Environmental Managament Cell with suitable gualified personrel shall be set-up under
the control of a Senlor Executive, who will report diractly to the Head of the Organization.

18- Parmission from the competent autharity regarding evacuation route should be taken.

13- Dne month monitoring report of the area for air quality, water quality, Noise fevel. Besides fora &
fauna shou'ld be examined twice 3 wesk and be submitted within 45 days for 3 record.

20- Provision for cylinder to workers should be made for cooking

21- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

22- Approach road kaccha is to ba made motarable and tree saplings to be planted on both sides of the
road, Width of the hauw! road shall be more than 6 meter,

23- Indigenous plants should be planted accarding to CPC8 guldelines and In consultation with Jocal
Divisiona! Forest Officer.

24. The project proponent shall in 2 years conduct detailed replenishmant study duly authenticatad by
a QCINABET accradited consultant, and the District Mines Officer.

25- Provision for two toiets and hand pumps should be made at mining site.

26- Drinking water for workers wouid be provided by tankers.

27- Mining should be done by Bar scaiping methods axtraction (typically 0.3 0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

28- A buffer/safe 2one shall be maintained from the habitation as par mining guidelines.

29. Corporate Enviconmental Rasponsibility (CER} plan shall be preparad by the project proponent and
the detalis of the various heads of expenditure to be submitted a5 per the guidelines provided in
the recent CER notification No. 22-65/2017-1A0) dated 01/05/2018.
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30- Health/insurance card, Madical claim, regular health check-up camps, facilities shall be provided to
the regular/temparary/Cantractual or any base workers, Copy of raceipt shall be produced to the
Directorate of Environmant along with the compiiance report.

31- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considerad as one of the activity in CER.

32- The excavated mining materia! should be carriad and transportad in such 3 way that no obstruction
to the free flow of water takes place. Sultable measure should be taken and details to be provided
to concern Dapartmant,

33. Submit annual replenishment repart certifiad by an authorized agency. In case the replenishment Is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replanishmant is completad.

34. The grojact proponent shall ensurs that If the project ares falls within the aco-senditive 10ne of
National park/ Sanctuary prior permission of statuary committes of National board for wild life
under the provision of Wildiifa (Protection) Act. 1972 shall be obtained bafore commencement of
work.

35. 1f In future this lease area becomes part of cluster of aqual 1o or move than 05 ha. then additional
conditlons based on the E1A shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of £.C. conditions. If the certificate related to
cluster provided by the competent sutharity is found faise or incorrect then punitive actions as per
law shal! be intlated against the authority issuing the cluster centificate.

36- Project falling within 10 KM area of Wiid Life Sanctuary Is to obtain 8 clesrance from Naticnal Soard
wWid Life (mM)mlhmmkm sarmarked,

37- To avoid mumwmm«wmuw mining In area, progressive
mining shouid um as per sustainable sand mining management guldelines 2016,

38 In case it has teen found that the £.C. obtained by providing Incorreet Information, submitting that
the distance between the two adjoining mines s greater than S00mL. and area is less than 05 ha,
but factually the distance |s less than S00 mt and the mine Is located in duster of ares equal or
maote than 05 ha, the E.C issued will stand revoked.

33- The projact proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer which shal! form the basis for
midterm review of conditions of Environmental Clearance.

40- The wmmulumwmvwm(mmmma Hon'ble
NGT/Hon'ble Courts (s]). Heavy machine such as excavator, ScoOper etc, should not be employed
for mining purposa, No drilling/blasting should be involved at any stage.

41- it shal be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
ever s less, shall be ‘eft on both the banks of precise area to control and avoid ercsion of river
bank. The mining Is confined to extraction of sand/moram from the river bank ony.

42. The project peopanent shall mdmhm safeguard measures during axtraction of river
bank material and ensure that due to this activity the hydro-geologica! regime of the surrounding
area shall not be affected.

43- The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rulss prescribed In this regard clearly showing the no work zone in the ming
lease i.@. the distance from the bank of river to ba faft un-worked (Non mining areal, distance from
the bridges etc It shall ba ensurad that no mining shall be carried out during the monsoon season.

44. The project proponent shall ensure that wherever deployment of labour attracts the Mines Act. the
provision thareof shall be strictly followed.

45. The projact proponent will provide personal protective equipmant (PPE) as required, aiso provid
adequate training and information on safety and health aspects. Periodical medical @amination of
the workars engaged in the project shall be carried out and records maintained. For the purpose,
schadule of health examination of the workers should be drawn and followad accordingly

46- The critical parameters such as PM10, PM2.S, SO2 and NOx in the ambient air within tha impact
zone shall be monitored pariodically, Further, quality of discharged watar if any shall aiso be
manitared [{TDS, DO, pH, Facal Coliform and Total Suspended Solids (TSS)),
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47. effective safeguard measures, such as regular water sprinkling shall be carried out in criticl areas
prone to air poliution and having high levels of particulate matter such as loading and unioading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads.

48- It should be ensurad that the Ambient Air Quality parameters conform to the norms prescribed by
the Cantral Pollution Control Board In this regard

43- The extended mining schema will be sudmitted by the proponent before axpiry of present mining
plan,

50- Four smbient air guality-monitoring stations should be astabiished in the core zona as well as in the
buffar 2ane for monttoring PM10, PM2 5, SO2 and NOx. Location of the stations should be decidad
based on the meteorological data, topographical features and environmentally and ecologically
sensitive targsts and fraquency of monitoring should be undartaken in consultation with the State
Pollution Control Board.

51- Common road for transportation of mingral is to be maintained collectively. Total cost will be
sharad/worked out on the basis of lease area amang users,

52- Proponent will provide adaquate sanitary facillty in the form of mobile toilsts to tha labours
engaged for the project wark.

53- Soiid waste material viz., gutkhspouchs, plastic bags, glasses etc. to ba ganerated during oroject
activity will be separately storage in bins and managed as per Sofid Wastz Management rules.

54 Netural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

55- Digita processing of the entire lease ares in the district using remote sensing technigue should be
done ragularly mhﬁmmbvmdtaﬂthﬁwofdwmmmmmd
Geology and Mining, Govt, of Uttar Pradesh. The record of such study to be maintained and report
be submitted to Reglonal office of MoEF, SEIAA, U.P. and UPPCE.

56- The mmmmmmnmmmmmm widely circulsted, one of
which shall be In the vernacular language of the locality concerned, within 7 days of the Issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy
of the clearance letter is available with the State Potution Control Board and aiso at web site of the
SEIAA 3t http://www. selaaup.in and a copy of the same shall be forwarded to the Regional Office
of the Ministry located in Lucknow, CPCB, State PCA.

57- The MoEFBCC/SEIAA o any other competent authority may alter/modify the above conditions or
stipulate any further condition in the Interest of environment protection.

58- Concealing factual data or submission of fa'se/fabricated data and fallure to comply with any of the
canditions mentioned above may result in withdrawal of this clearance and attract action under
the prowisions of Environment (Protection) Act, 1986,

53- Any appeal against this environmental clearance shall lie with the National Green Tribunal, If
preferred, within a period of 30 days s prescribed under Section 11 of the National Environment
Appelats Authority Act, 1597,

60- Waste water from potadie use be collected and reused for sprinkling.

61- A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be Imposed that mining will be done from river activities from river
bank,

2- Project Proponent/Consultant should expioré the possibiities of Solar light and water
Conservation/harvesting around the mining site/area,

63- During the submission of 6 monthly compliance reports, the project proponent should make sure
that the parlodicslly taken site photographs should also be annexed along with the compliance
raport

You shall alsg ensure that the proposed site is not 3 part of any no-development 2one as
requirad/prescribad/identifiad undar law. In case of woiation, this permission shall automatically deem to
be cancelled. Also, In the event of any dispute on ownership or land use of the proposed site, this clearance
shall sutematically deem to be canceled.

Any agpeal against this EC shall e with the National Green Tribunal, if prefarrad, within 3 period of
30 days as prescribed under Section 16 of the National Graen Tribunal Act, 2010,
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The above stipulated conditions will be enforced Inter-alla, under the provisions of the Water
(Prevention & Control of Poliution) Act, 1974, the Air (Prevention & Control of Poliution) Act, 1981, the
Ervironment (Protection] Act. 1986 and the Pubiic Lizbifty Insurance Act, 1591 along-with their
amendments and rules made there under and also any other arders passed by the Hon'dle Courts of Law
relating to the subject matter.

The project proponrent will have to submit approved plans and proposais Incorgorating ths
condltions specified In the Enwironmental Clearance within 03 months of issuance of this clearance, The
SEIAL/MOEF resarves tha right to revoke the enviranmantal clearance, if conditions stipulated are not
Implemented to the satisfaction of SEIAA/MoEF, SEIAA may impase additiona! environmental conditions or
modify the axisting ones, If nocessary.

This is to request you to take furthar nacessary action in matter 35 per provisions of Gazette
Notification No. $.0. 1533(E) dated 14/03/2006, as amended and send reguar campliance reports to ths
authority as prescrided In the aforesaid notification.

Copy, through email, for information and necessary action to -
1. The Principal Secretary, Department of Environment, Forest and Climate Change, Government of

Uttar Pradesh, Lucknow (email - soenvupy@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of india, 3rd
Floor, Prithvi-Block, Indita Paryavaran Bhawan, Jor Bagh Road, New Delhl-110003 (email -
sudheer.ch@gov.in) .

3. Deputy Director General of Forests (C), Integrated Reglonal Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aligan), Lucknow — 226020
(email - rpz.tko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Ral Marg,
Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Sonbhadra, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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47 ANNEXURE-6

% Uttar Pradesh Pollution Control Board
‘}]m Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
170202/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022 Date: 13/01/2023
To,
M/s
NEW INDIA MINERALS
Arazi No. 824K ha (Khand No. 03), Village- Agori Khas, Tehsil- Obra, Application Id-
District- Sonbhadra, SONBHADRA,201219 18669786

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NEW INDIA MINERALS located at Arazi No. 824K ha (Khand No. 03),
Village- Agori Khas, Tehsil- Obra, District- Sonbhadra, SONBHADRA,201219. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. ThisCCA NEW INDIA MINERALS granted for the period from 01/01/2023 to 31/12/2024 and valid
for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 259104 Cubic MeterdY ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 20KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

SNo. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 | 65 | 55 | 55 | 45 | 50 | 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1. Industry shall submit the bank guarantee of Rs 50000 in the prescribed format within 15 days for ensuring
the compliance of following specific conditions. Otherwise this CTO will be deemed cancelled.
2. This consent is valid for production capacity Sand/Morrum- 2,59,104 Cu meter/annum, by opencast and
manual mining in 16.194 hectare leased area at Arazi No. 824Kha (Khand No. 03), Village- Agori Khas,
Tehsil- Obra, District- Sonbhadra.
3. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. EC Identification No.
EC21B001UP196497 dated 01.12.2021, and submit its compliance report to UPPCB.
4. Industry shall ensure the compliance of order passed by Hon'ble NGT in O.A. No. 817/2022 Sandal
Parveen Vs Union of India and Ors.
5. If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
6. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
7. Industry shall submit the CA certified balance sheet within 15 days for fee verification. In case CTO fee
dues then it shall be submitted to the Board immediately.
8. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
9. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
10. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
11. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand/Morrum.
12. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
13. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
14. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
15. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
16. The dust suppression measures like water spraying will be done on the haul roads and working areas.
17. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
18. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
19. Industry shall abide by directions given by Hon'ble Court, MoEF& CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
20. Consent feesiif revised, shall be payable by industry from the date of its applicability.
21. Industry shall comply with the relevant provisions of Environmental Laws.
22. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

Chief Environmental Officer (circle-2)
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ANNEXURE-7

SR Rreer), =9 |
(@t argr)

qHiw 40 J0 /@iFst /2023 fe=Tis 2 /6'L/ 2023
39T
ST WIE © dedia—onayT Red Um—srRIErRT & RISl G&di—824%

(@US—3) YHAT—16.194 B0 &F W 7! el Rerdd #AIRA BT 05 Ui @=- Ucel Ho

e fFRew, grr-sh foardt gz s smeRm foany farir 190, Mfd=TR,
TR, J(HERTE, W% & ue H fRFe 13122021 9 feAiH
12.12.2026 TH Y A & forg whawa g Heanferd 2 |

3NoTo “0—818 /2022 Hael WA IR (T 3% gfsar @ e # wike o
I gRa ~mafRreRer (THoshodlo) @ smew fadAid 20.02.2023 & HRABRI FUA
a2

“14. In these circumstances, we issue notice to both Project Proponents, namely, M/s
Sudhakar Pandey and Associates and M/s New India Minerals. A copy of report shall
also be supplied to them permitting them to file their response and objections, if any, to
the report within 10 days from today.

135. Shri Vishwajeet Singh, Advocate assisted by Sharad Chouhan, Advocate has appeared
and stated that they have received instructions on behalf of both Project Proponents only
yesterday and they may be given copy of the proceedings to enable them to file their
replies. In case they file their Vakalatnama in registry by tomorrow, Registry may supply

documents to learned Counsel and thereupon service on both project proponents shall be
deemed sufficient.

16. Looking to findings recorded in the report indicating blatant and gross violations and as
well as having deleterious effects on environment and particularly effecting rivers, we
[ind it appropriate that both Project Proponents should not be allowed to continue witl

mining activities. Hence we restrain them from undergoing with mining activities until
further orders.”
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53 ANNEXURE-8

T, 2\ e\ zo2in
The District Mining Officer / In-Charge

Sonbhadra,
Uttar Pradesh

SUBJECT -Submission of Pre-Monsoon-2024 Replenishment Study Report.

Lease Reference — Morrum Mining Project — Arazi No. 824 Kha (Khand No.-3) Village - Agon
Khas, Tehsil- Obra, District — Sonbhadra, Uttar Pradesh, Lease Area — 16.184 Ha. in River Bed
of SONE River

Dear Sir,
This is in reference to the above mentioned subject and lease reference.

In this regard, as per Government Order ref, no, 1659/86-2023 dated 17-May-2023 issued
by Secretary Geology & Mining and letter issued by district we are herewith submitting
Pre-Monsoon-2024 Replenishment Study Report for your kind perusal and evaluation,
prepared by a QCINABET accredited EIA Consultant Organization in Mining Sector.

Thanking You,
BT

M/s New India Minerals
190, Govindpur Ganeshpur, Akhbarpur,
District- Ambedkamagar, Uttar Pradesh

Encls: Pre-Monsoon Replgnishment Study Report-2024




. Environmental Research aﬁuﬂﬂmlysls, Lucknow
An IS0 9001: 2015 Certified Organization

-F'R 4 An OCI-MABET Accredited Organization
N | L Ly
Date: \ o | 6% | 2y
Ta,
Mis New India Minerals

180, Govindpur Ganeshpur, Akhbarpur,
District- Ambedkarnagar, Uttar Pradesh

Dear SirfMadam,

With reference to your WORK ORDER FOR CONDUCTING REPLENISHMENT STUDY for the Pre &
Post Monsoon Period of year 2024 as per Government Order ref. no 1659/B6-2023 dated 17-May-2023
issued by Secretary Geology & Mining, please find enclosed Pre-Monsoon-2024 replenishment siudy
report for foliowing lease:

‘ Morrum Mining Project — Arazi No. 824 Kha (Khand No.-3) Village - Agori Khas,
Tehsil- Obra, District - Sonbhadra, Uttar Pradesh, Lease Area~ 16.194 Ha. in River
| Bed of SONE River.

It is requested to please submit the report to District Mining Department/District Administration
for evaluation and comments of Sub-Divisional Committee, for further necessary action.

Yours Sincerely,
ety asTuthael Haganarch A vk

=

(Autharized Signatory)

Enct: - Pre-Monsoon-2024 replenishment study report of the above refermed lease,

Flat Neo- 203, Sascond Floor, Yash Silver Beight Opposite Badshahnagar Railway Station,
Mahanagar, Faizabad Road, Lucknow (U.F)-226006
Phone Ho— 0522-4078000, +91-8423500351, 9565508272, 7080899535 and TOBOSSHIEL
Hahgite- www sraconsultancy . org, Email- srasovelefgmail .com
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Pre-Monsoon (2024) Replenishment Study Repori

As per EMGSM-2020 Guidelines issued by MoEF&CC

Morrum Mining Project - Arazi No. 824 Kha (Khand No.-3), Village -
Agori Khas, Tehsil- Obra, District - Sonbhadra, Uttar Pradesh,
Lease Area - 16.194 Ha. in River Bed of SONE River

Lease Holder:
M/s New India Minerals
190, Govindpur Ganeshpur, Akbarpur,
District- Ambedkarnagar, UHar Pradesh

Erepared By:

Environmental Research and Analysis, Lucknow
(A QCI/NABET accredited EIA Consultant Organization in Mining Sector)

MNABET Certificate No - NABET/EIA/ENV/ACO/21/1707

otk Hassal BT
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Chapter 1 — Introduction of The Project

The sediment of a rver is commonly considered to be aesthetically displeasing and
environmentally degrading. Conversely, part of the sediment (sand and gravel) may represent a
natural respurce for use by society. The potential usefulness of the sediment 15 enhanced when it
is composed of particle sizes found in deposits on the river-bed that would be replenished by newly
transported sediment after mining. As such, niver deposits become renewable resources,
periodically replaced by sediment transport in the nver.

= Bed-load Material: The mixture of sediment that composes a streambed. Bed material is
stationary, but particle size is important (o
sediment  transport  becanse s
energy level of a stream increases,
some bed- material particles are
mobilized and become pan of the
bed-lord or suspended load,

= Bed-load discharge: A measure of
the quantity (weight) of bed-load
per unit time also referred to
a5 bed-load- transport raie.

= Bed Material: The mixture of sediment that composes a3 streambed. Bed material is
stationary, but particle size is important to sediment transport because as cnergy level of a
stream increases, some bed-material particles are mobilized and become part of the bed -
ioad or suspended load. In this report, composition of bed material is defined by particle -
gize diztribution,

= Suspended Sediment Material: Usaally small particles, suspended by turbulence of the
flow or existing as colloids, and transported at about the same downstream velocity as the
flowing watcr. Suspended sediment is distnbuted at all depths in flowing water.

Suspended-sediment load: A general term referring to the quantity (weight) of suspended

|mmmmm@ﬂms-mmfmndﬂm.mmw | Page2al29 |
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sediment im transport,
=  Suspended-sediment discharge: A computed value of the quantity (weight) of suspended
sediment per unit time, also referred to as suspended-sediment trunsport rale,

= Taotal sediment lnad: The sum of bed load snd suspended sediment
lnad.

=  Total sediment discharge: The sum of bed load discharge and suspended-sediment
discharge

s The present project is for sand mining over an area of 16.194 Ha over SONE River. The
tocation of the project 15 Gata No. 824 Kha (Khand-3) at Agori Khas Village, Tehsil-
Obra, District- Sonbhadra, Uttar Pradesh.

» The lease for the mine is with M/fs New India Minerals for a period of 5 years.

* Envirenmental Clearance for the project has been granted by SEIAA, UF on 01-
December-2021 vide E.C. Identification No EC21BOOILP196497.

= Mining in this project will be opencast semi-mechanised mining, while the transportation
would be donc through trucks/dumpers. Mining will be done in line with stamatory
puidelines of MoEF&CC like Enforcement & Monitoring Guidelines for Sand Mining,
2020 and Sustainable Sand Mining Management Guidelines, 2016,

= Mining will not be done during monscon and from in-stream. The ultimate depth of mining
will be 3.0 m as per the approved mine plan at o safe distance from the banks and from the
water line and there would be no mining sl the concave side of the river channel. Mining
will be done signifying that all times mining will be donc off-strcam and above the bed

water level.

[ Mz New India Minerals, Agon Khas — 824 Kha (Khand-03), Sonbhadra | Page30f29 |
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Location Map
Agori Khas- Khand-1, Obra, Sonbhadra, Uttar Pradesh

| Pagedof29|
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Study Area Map
Agori Khas- Khand-

3, Obra, Sonbhadra, Uttar Pradesh

[ W/s New India Minerais, Agori Khas — 624 Kha (Khand-03), Sonbhadra [ Page 5ol 29 |
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PURPQSE OF THE STUDY

For ecological and environmental sustainable balance there must be a halance betwesn river sand
mining and replemshment. The extracted sand is required to be replenished in next monsoon.
‘Thercfore, it is necessary to do sand budgeting before and after MONSOON i ensure that the
extraction will not exceed sedimentation. Due 1o unscientific and & over extraction, the imbalance
may cause following threal to the ecosystem of the area / region, especially m arid and semi -anid

regions. Some of the impacts aro 83 follows.

e Transformation of river into buried channel

s (Changes in abiotic environment

e Soil / land erosion (especially at banks) at the time of flood

« Possible changes in regional water tuble (miay increase or decrease in pockets) or muy form a
local water tables

«  Quality of ground-water may change

s Ponding m tver bed

» Change in river course

OBJECTIVE OF THESTU Iy
« To assess the possibility of safe extraction of river bed materal from River; and

e To determine the sctual reserve of replenishable sand within mine lease ared

Eﬂmmmm.nwmnwmﬂrﬁhmdmp,sﬂm [ Page 6 of 28 |




DISTRICT PROFILE

District Sonbhadra is the 2™ largest district of Uttar Pradesh, India. It i the only district in India
TR PRADER |

which borders four states namely M., Chhattishgarh, |, 1 +
Iharkhand and Bihar, In the popular TV show Kaun e

Ranega Crorepati , a question rewarding 50 lacs Was
asked based on the fact just mentioned. The districts has
an arca of 6788 Sg.Km and a population density of 270
persons per km®, The distnct lies in the cxtreme
southeast of the state, and is bounded by Mirzapur
district to the northwest, Chandauli district to the North,
Kaimur and Rohtas districts of Bihar state to the
Nartheast, Garhwa district of Tharkhand state to the

East, Koriya and Surguja districts of Chhattisgarh state
to the South, and Singrauli district of Madhya Pradesh state to the West. The district headquarters 18
in the town of Sonbhadra du;m::l is an industrial Zone and it has lots of minerals like banxite,

L ) s

L inans Ao

if -
=T
ey dad
- Birimmia
) P
e [ BSSE
h - B
- B
e v B

L1d "‘E&m FIRGARS: & S e

Chhathﬁguh Hnwum:rnh to join the Son River.

limestone, coal, gold eic, The narthern third of the
district liet on a plateau north of the Kaimur
Range, and is drained by tributaries of the Ganges
including the Belan and Karmanasha rivers.
South of the steep escarpment of the Kaimur
Range is the valley of the Son River, which flows
through the district from West to East. The
southern portion of the district id hilly,
interspread with fertile stream valleys. The
Rihand River, which rises to the south in the
highlands of Surguja district of Chhattsgarh,
flows north to join the Son river in the centre of

the district. The Kanhar River originates in

|_M".'!:Hﬂwfm;l'i5 Minerais, Agon Khas — 824 Kha (Khand-03), Sonbhadra
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DESCRIFTION OF SONE RIVER

Son River (Hindi: FF ), also spelt Sone River) is a pernnial river located in central India. 1t
onginates near Amarkantak Hill in Annupur district of Madhya Pradesh and finally merges with the
Ganges River ncar Patna in Bihar. Sone river is the second-largest southern tributary of the Ganges'
afier Y amuna River, India's oldest river bridee Koilwar Bridge over Sone River connects Arrah with
Patna. Sope river is famous for its sand neross couniry.

Some River is called TIF / FIA in Hindi, but called GYO7 in Sanskrit, a rare instance of an Indian
river having masculine name. Damodar and Brahmaputr also have masculine name. The Sone
griginales near Amarkantak in Anuppur district of Maidhya Pradesh,[2] just cast of the headwater of
the Narmada River, and flows north-northwest through Shahdol district in Madhya Pradesh state
before turning sharply eastward where it cncounters the southwest-norheast-Kaimur Range. The
Sone parallels the Kaimur hills, flowing east-northcast through Uttar Pradesh, Tharkhand and Bihar
states (o join the Ganges just wesl of Patna. Geologically, the lower velley of the Son is an EXICNSION
of the Narmsda Valley, and the Keimur Range an extension of the Vindhya Range. Arwal,
Dandnagar, Deon, Rohtasgarh, Dehn, Sonbhadre and Bihia arc s0me of the major cities situated on

Sonc River.

The Sone river which is 784 kilometres (487 mi) long, is one of the longest Indian rivers.[2] Iis chief
iributaries are the Rihand, Kanhar and the North Koel, The Son has a steep gradient (35-35 cm per
km) with quick run-off and ephemeral regimes, becoming a roaring river with the rain-waters in the
catchment area but turning quickly into a fordable stream, The Son, being wide and shallow, leaves
disconnected pools of water in the remaining parts of the year, The channel of the Son is very wide
{about 5 km at Dehri) but the Noodplain is nEmow, only 3 to § kilomelres (2 to 3 mi) wide. The
meeting point with North Koel the width of Sone River is § to 8 kilometres (3 to 3 mi). In the past,
the Son has been notorious for changing course. AS it is traceable from several old beds near its east
bank, the river changed its course more than 5 times, Tn modern times this tendency has been checked
with the anicut at Dehri, and now mare 50 with the Indrapun Barrage.

%ir Johm Houlton, the British adnumistrator, described the Son as follows, "After passing the steep
escarpments of the Kainr rénge, it flows straight across the plain to the Ganges. For much of this
distance it is over two miles wide, and at one point, opposite Tilothu three miles wide. In the dry

TM@Mwmm,nmﬁﬂhm—aﬂmfmm}.mm [ Page 8 of 29 |
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weather there is 8 Vst expanse of sand, with a stream Rl MOTE than a hundred yards wide, and the
byt weest winds pile up the sand on the cast bank, making natural embankments. After heavy rain in
the hills even this wide bed cannol carry the watess of the Son and disastrous floods in Shahabad,

Gaya, and Patna are nol WA COITIETROL.

[ Mis New India Winerais, Agorl Khas — 824 Kha (Khand-03), Sonbhadra | Page 90/ 29 |
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GEOLOGY, HYDROGEOLOGY & PHYSIOGRAPHY OF SONBHADRA DISTRICT

INTRODUCTION

Geologically the digirict  is  characterized h}'|’;
Bijawarphyllites and dudhi granile/ gnesis, Vindhyan
formation and younger alluvium. The age of these
formations ranges from Archean 10 Sub recent. The
Granitoids and gneisses form the miin and traversed by
pegmalitic veins, quastz reefs and basic dykes. The
district is characterised with hard rock undulating and
hilly topographic features. Along the course of river and
strearn, very limited valley fill deposit are observed.
River Son divides the district mio Iwo distinet :
topographic divisions. The thickness of alluvium OF) -

weathered zone is more in Morth of River Son while it
goth.

As per 2011 census the district has population 18,62,55% of which 9,71,344 males and 89,213
famale. The literacy rate of this district is 64.03 % out of which 74.92 % males are lilerate and 52.14

8/ females are literate.

RAINFALL AND CLIMATE

The average annual rainfall gR1.&6 mm. The climate is typical sub-humid, characterized by hot
summicr. mild winter and pleasani monsoon Season. About W% of which received from South West

monsoon, May is hottest month with temperature. 455 C January is usually coldest month with the
temperatire 2 £°C. The relative humidity ranging between 25 % 1o 81 %
[mm:mmmrs..qgadﬁm-mmﬂfw;, Sonbhadra I,Fagawutzﬂ
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GEOMORPHOLOGY & SOIL TYPES

The distnict is characterised by alluvial, hard rock as well as marginal gl i,

The district can be broadly classified into three physicgraphic units.

Soil Type

iy Alluvial

Plain il}

Marginal
Alluvial

iy Sandy
Lavm

SOIL CHARACTERISTICS

In Soil is the basic resource, which is fiurmed by the disintegration, decomposilion and mavement of

parent materials through natural agencies like climate, waler, vegetal cover,

etc. (Kayastha, 1964,

The soil of the area under study exhibits a significant spatial vanation in their mode of formation.
These are mosthy sedimeniary, showing in sty development characteristic along with extensive

pmk-&tsnl'mr:alluviulmﬂ in the Singrauli

and Dudhi basins which are developed on the Dharwar with mixed block,

lowlands have high water holding capacity. There are finc-textured, thi

redd and yellow colours.,
B:uidmﬂ:snﬂuf]mgailsﬂi:aiumdlnmluur. These are loamy to sandy loam in texture and
sometimes vary from coarse sand i loam and clay. The uplands have fragile coarse sandy soil which
are gravelly soil with low water-holding capacity and fertility. However, those of the valleys and

ck dark and fertile soils and

severely affected by crosion Agurwal and Mchrotra (1952, 1953 and 1938} have identified the

following types of sail in the region.
a) Sandy Loam
b} Fine Sandy Loam
¢} Jungail
d) Sandy Loam
¢} Coarse Sandy Loam

[Mfs New india Minarals, Agori Khas = 524 Kha {Khand-03), Sonbhadra
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HYDROGEOLOGY
Exploratory drilling data of CGWE and state tubewell department show that there are fractures which
credte secondary perosity in hard rock arca and porous formation in alluvial formations. The depth of
these fractures differ from place to place. The ground wuler condition in the area are greatly influenced
by the occurrence of two distinet litho-umits.

a) Unconsolidated sediments in the valley filled area (Alluvium)

b} Hard Rock Formation: Comprising Vindhyun and Precambrian formations

AQUIFER SYSTEM

Exploratory  drilling data of the distnet
reveals that the wells located in these arcas
are easily capable of yielding 106500 m*/d
for a draw down of 3.0 m._ Specific capacity
is in the range from 100 to 300 lpm of draw
down and the hydraulic conductivity varics
from 5-15 m/d. Similarly specific yicld is
generally in the range of 5 to 13%..

Aquiter

GROUND WATER
POTENTIALITY AND
WATER LEVELS

Ground water is mainfy controlled by drainage, topography and lithological behavior, it occurs under
phreatic condition at shallow depths and fractures & granular 20nes under at deeper depths. Depth to
waler in pre-monsoon ranges between 400 to 22,00 mbgl. Post-maonsoon water level varies between
210 to 20.50 mbgl, Water level fluctuation s minimum in Ghorawal and maximum in Chatrah
block. After the sdy of long term water level trend, it is inferred that the well show the decline
wend during pre-monsoon period. The average magnitude of falling trend over last 05 years is 30-63
cmv/vear, The yield of the wells vary fromn 30 to 500 Ipm, The shallow fractures and phreatic ground
watcr has poor sustainability.

AQUIFERS PARAMETERS

The aquifer sysiems have poor potential and very few dug wells are found in the areas occupied by
them. Water tuble fluctuates in response to recharge o the squifer and with drawl from the acquifer.
The quantum of fluctuation is direct function of the above. Recharge take place mainly during rainy

HEds0n.
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GROUND WATER RESOURCES

As per report on dynamic ground water resource of Sonbhadra district as on 01.04.2009. Th
raft for all uses

¢ nel

antal ground water availability is 20674.37 ham The existing gross ground water d

is 11815.39 ham. The net ground water availability for future irrigation development is 6237.88
Ham.
[Mis New india Minerals, Agori Khas - 824 Kha (Khand-05), Sonbhadra | Page 130f 29 |
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SEDIMENT COMPOSITION

Sediments of various sizes and in mixed form
are predominantly deposited in the river bed |
and flood plain. There is no  perfect
classification between boulders,  cobbles,
pebbles and sand. They are

deposited in a mixed state. The classification is done by grab mining and the sediments are
passed through different sieves in the screening plants. Sediments of various sizes and in mixed
form such as coarse sand, medium sand and fine sand are predominantly deposited in the river
bed, Sand is naturally occurring granular material composed of finely divided rock and mincral
particles between 150 micron to

4.75 mm in diameter (IS 383-1970). Sand is formed due to weatherning of rocks due to mechanical
forces. Tn the process the weathered rocks forms gravel and then sand. Sand and gravel together
known as aggregate, represent the highest volume of raw material used on carth after water.

fl Most sand is made of quartz or its microcrystalline cousin
chalcedony, because that common mineral is registant o
| weathering. The farther from its source rock sand is, the

L closer it is to impure quartz. But Markanda sands contain
quartz grains, tiny bits of rock (lithics), or dark minerals like
lIimestone and ferraginous concretions.

Sand, along with gravel, silt and elay are collectively known as sediment, and are produced
by the mechanical and chemical breakdown of rocks. Onee disaggregated from the original source
rock, this material is then eroded and transported by cither wind, water, often cnding up at the
deposits of rivers or lakes, as sand dunes, or ultimately as sediment in the sea. Eventually this
material may be buried to sufficient depth within the earth to harden and form sedimentary rock.

The composition of sand is largely dependent on the source material. For example, the sand around
volcanic islands is often composed of voleanic rock fragments, volcanic glass, and other minerals
associated with volcanic rocks. In contrast, sediment found on the beaches are generally composed
of guartz (the most durable common mineral), possibly somc feldspar (also durable, bul
more easily

Chemically weathered to clay), and other mineruls associated with the phutonic igneous rocks
which form the bulk of the mountain ranges nearby, In areas where there is no good source of

[Mis New india Minerals, Agori Khas — 824 Kha (Khand-03), Sonbhadra | Page 14 of 29 |

h-.p:ru:nu‘.rﬂ"wr-*""a A




70

sedimentary material from mouniains or voleanoes, sand 1s often entirely composed of organic
material i.c. shell fragments, coral, and the tests {skeletons) of small planktonic organisms.

SEDIMENT TRANSPORT

Sediment transport is the movement of solid particles —
{sediment), typically due toa combination of gravity acting on
the sediment, and/or the movement of the fluid in which the
sediment is entramed. Sediment transport ocelrs in namrel
systems where the particles arc clastic rocks (sand, gravel,
boulders, ete.), mud or clay; the fluid is air, or water, and the
force of gravity scts to move the particles along the sloping
surface on which they are resting. Sediment transport due to
fluid motion occurs in rivers, occans, lakes, seas, and other
bodies of water due to currents and tides. Sediment |}
transpert due only to gravity can occur on sloping surfaces in
general, including hill- slopes, scarps, cliffs, and the
continental shelf~continental slope boundary.

TYPES OF SEDIMENT LOAD

«  Bed-load: That portion of the sediment load that is transported along the bed by sliding.
rolling or hopping. The hed-load moves at velocities slower than the flow and spends most of
1't=thueminrnmﬂmsﬂmmhtd.ﬁ=mﬁhmiﬂmnfguh1nmﬂmmufniinwﬁ:

= Traction (rolling and sliding): Important faciors: frictional drag and lifi forces exerted by
the flow and slope.

= Saltation (hopping): Grams are temporarily suspended by fluid vortices or by ballistic
impact and then released Grain movement may be continuous of intermittent depending on
the flow regime.

Suspended load: They arca particulate sediment that i carried in the body of the flow and mowves
at the same velocity as the flow. A small particle (e.g. clay and fine silt}, with a large relative
surface area, is held in suspension more easily because of the electrostatic attraction between
the unsatisfied charges on grain's surface and the water molecules. This force, tending to keep
the particle in the flow, is large compared 1o the weight of the particle.

The Hjulstrom curve shows that a much higher velocity is required to entrain clay and fine silt
than coarse sand, However, once the fine sediment is in suspension, a much lower velocity 18
required to maintain it in suspension, The quantity and guality of the load 18 defined in terms of
competence and capacity.

itis New India Niinrais, Agor Khas — 624 Kha (Khand-03), Sonbhadra [ Page 15 0f 29 |
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Dissolved load: material that is chemically mmmmw.mmmwm
percentage of dissolved and suspended load inchade:

Climate: temperature, precipitation, vegelation
Vepetation: type and amount

Activity by man; mining. construction, clear cutting, e,
Rock solubility: e.g. hand waler in carboniate [Erranes
Erodibility of matenials in the drainage basin

Relief and slope (affects PE of flow)

@ @ @ & ® @&

Wash Load: Sometimes finer particles from upland catchment (sizes which are not present in the
bed material), called wash load, are also transported in suspension. The combined bed muterial
and wash load is called Total load.

TRANSPORT RATE

When the velocity of water flowing over a bed of gmm
mon- cohesive sediment flow overcoimes the
resistanee offered by the grain due to its mass, cohesion
and other forces. Properties like shape and position of =
centre of gravity of the grain play important roles in 1
determining the degree of resistance offered. A
diagram complicd by Hjulstrom (1935) revealed the
relationship hetween critical erosion velocity and grain o N |l
gize. The field above the curve indicates the condition

suitable for entrainment of grains.

v

Formulas to calculate sediment transpori ratc exist for sediment moving in several different
parts ﬂflheﬂcm_’l'lﬁﬂfnrmulasmnﬂmmmdinmwlnnd.mupmded!md.mdwmh
lnad. They may sometimes also be segregated into bed material load and wash load.

DEFINING BED LOAD

Bed load moves by rolling, shiding, and hopping (or saltating) over the bed, and moves at a small
Fraction of the fuid Now velocity. Bed load is generally thought 10 constitute 5 -10% of the total
sediment load in a stream, making it less important in terms of mass balance. Howewer, the bed
material load (the bed load plus the portion of the suspended load which compriscs material
derived from the bed) is often dominated by bed load, especially in gravel-bed nvers, This bed
material load is the anly part of the sediment lnad that actively interacts with the bed. Ag the bed
Joad is an important component of that, it plays a major role

rmmwmummm,ngaﬂmsawmfmm-m;.m I,anawm::_],
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in controlling the morphology of the channel. Bed budmnapmtmmreumlhr expressed as
hﬁnardﬂedtnmmm:mhﬂﬂsnhwmn{Hdmmtmm. Excess dimensionless
shear stress is a non —dimensional measure of bed shear stress about the threshold for motion.

Dissolved Load

Suspended Load

Bed Load

Figure No. 4.2; Sediment load movement
Dissolved load is not sediment. 1t is composed of disassociated ions moving along with the flow.
It may, however, constitute u sigmificant proportion (often several percent, but occasionally greater
than half) of the total amount of material being transported by the stream.

DEFINING WASHLOAD

The distinction between bed-muterial-load and wash-load components of the total load adopted
here is that wash load is not found in appreciable quantitics in the bed of channel. However, the
precise definition of what constitutcs an appreciable quantity un clear, meaning that the threshold
gminsiuaepm&ughudammrialinu&uﬂm Inndmwbtﬂeﬁnndinuv-ﬂlmgpw“hlmd
is the g'ﬂinsi::ufwhidl [0 percent of the bed mixture is finer. This basically different behaviour
of the finc and the coarse particles i the same channel has led the author and collaboratoss o
assume that the fine particles in the flows il hehave like material called Wash load in the concrete
channel whereas the coarse particle aet like the sediment in a strictly alluvial channel

These investigators give the limiting grain size hetween wash load and alhavial or bed load in terms
nt'lhnmmpmitimﬂfﬁemﬂmentdepmitinﬂmbad.ﬁﬂmmntmpnﬁﬂnﬁzﬁthmmnnt
significanily represented in the deposit must be considered us wash load. More gpecifically, the
limiting size may be arbitranily chosen from the mechanical analysis of the deposit as that grain
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size of which 10 percent of the hed mixture is finer. This rule scems 1o be rather generally
applicable as long as low-water and dead-water deposils are excluded from the bed sediment.”

Wash load is the portion of sediment it is carried by a fluid flow, usually m a river, such that it
always remains close © the free surface (near the top of the flow in & river). It is in near-
permanent suspension and is wransported without deposition. esscatially passing straight through
{he stream. It consists of the fincst particles and can be defined by having a Rouse nuriber of <0.8,
meaning that the turbulent mixing velocity is far greater than the settling velocity.,

Compostiion: The compositon of wash load is distinct because it is almost entirely made up of
graing that are only found in small quantities in the bed. Wash load grains tend o be very sinall
(mostly clays & silis but some fine sands) and therefore have a small settling velocity, being kept
in suspension by the flow turbulence

Velocity: Wash load is carned within the water column as part of the flow, and thercfore moves
with the mean flow velocity of main stream. Because there is little or no interaction with the

bed, the particles extract only negligible momentum from the flow,

Wash Load Dynamics: There is 60 universally accepted definition of wash load, yet despite this,
the wider concept that sediment in ransport thai is finer than that making up the bed of the channel
behaves differently and plays a different role in the sediment transfer system is widely perceived
to have merit and has oficn proven useful in river engineering studies. In this respect, there arc
three tenants within the wash load and bed-material load concept that are relevanl from a practical
regional sediment management perspective. It follows that changes in the guantity of wash load in
transport (due to the addition of removal of washload sources) will seldom trigger significant
morphological responscs and marked changes to the stability of the channel Conversely,
imbalances in the bed-material load will usually drive local morphological response through
channel scour (where ransport capacity exceeds supply) or il (where supply exceeds transport
capacity), Second, the quantity of wash load carried by a stream is limited nat by the streams’s
sediment transport capaeity, but by the available supply. It follows that it 1s only the bed-material
load ihat most sediment transport equations can calculate on the basis of the mansport capacity
indicated by the local flow hydraulics. Wash-load fransport cannol be predicted this way,
but can only be estimaed on the bazis of comprehensive, quantitatrve assessment of wash-
load sediment sources. Third, the movement of wash load is relatively rapid compared to that of
the bed-material load, In & sand-bed channel, where the wash load is composed of fine sands,
silts and clays that are fairly evenly distributed throughout the water column, wash load may move
through the channel.
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SUSTAINABLE RIVER BED SAND MINING

As per Sustainable Sand Mining Management Guideline, 2016, by Ministry of Environment,

Forest and

Climate Change, following considerations should be kept in mind for sand / gravel mining:

« Partsofthe river reach that expenence deposition or aggradation shall be identified first. The
Lease holder/Environmental Clearance holder may be allowed to extract the sand and gravel

deposit in these locations (o mAnAge aggradanion problem.

o The distance between sites for sand and gravel mining shall depend on the replenishment

rate of the river, Sediment rating curve for the potential sites shall be

against the cxtracted volumes of sand and gravel.

developed and checked

» Sand and gravel may be extracted across the entire active channel during the dry season.

s Abandoned stream channels on lerrace and inactive floodplains are pre

ferred rather than active

channels and their deltas and flood plains. Stream should not be diveried to form inactve

channel.

s Layers of sand and gravel which could be removed from the river bed

of the river and replenishment rate of the river.

shall depend on the width

e Sand and gravel shall not be extracted within 200 to 500 meter from amy crucial hydraulic

structure such as pumping stabion, Waler intakes, and bridges. The exact distance ghould be
ascertained by the local suthorities based on local situation, The cross-section survey should
cover a minimum distance of 1.0 km upstream and 1.0 km downstream of the potential reach
for extraction. The sediment sampling should include the bed material and bed matenal
lomd before, during and after extraction period. Develop a sediment rating curve at the upstream

end of the potential reach using the surveyed cross- section, Using the historical or gauged flow

rating curve, determine the suitable period of high Mow that ca
volume. Calculate the extraction volume based on the sediment
period after deter mining the allowable mining depth.

n replenish the extracted
rating curve amnd hagh flow

+ Sand and gravel cotild be extracted from the downstream of the sand bar at river bends.

s Sand and gravel shall not be allowed to be extracted where erosion may occur, such as ut the

concave bank,

]_M"i New India Minerals, Agori Khas — 824 Kha {Khang-03), Sonbhadra
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Retaining the upstream one to Iwo thirds of the bar and riparian vegetation is accepted
as & method to promote channel stability.

« Flood discharge capacity of the siver could be maintained fn areas where there arc
significant flood hazard to existing structures or infrastructure. Sand and gravel mining
may be allowed 1o matniain the natural fow capacity basad on surveyed cross-section
history.

e  Alternatively, off-channel or floodplain extraction is recommended 10 allow rivers (o
replenish the quantity taken out during mining.

« The Piedmont Zone (Bhabhar arca) particularly in the Himalayan foothitls, where
riverbed material is mined, this sandy-gravelly rack constitutes excellent conduits and
holds the greater potential for ground watcr recharge. Mining in such arcas should be
preferred in locations selected away from the channel bank stretches.

e Mining depth should be restricted o 3.0 meter and distance from the bank should be 3
meter or 10 percent of the river widih whichewver less.

« The borrow arca should preferably be located on the river side of the propased
embankment, bocause they get silted up in course of time. For low embankment less
than & m in height, borrow arca should pot be selected within 25 m fram the toe'heel
of the embankment. In case of higher entbankment the distance should not be less than
50 m. In order to obviate development of flow parallel to embankment, Cross bhars of
width eight times the depth of borrow pits spaced 50 to 60 melers centre-lo-cenire
chould be left in the barrow pits.

The effects of unscientific and excessive sund and gravel mining are a8 follows:

« Extraction of bed material in excess of replenishment by ransport from upstrcam Causes
the bed to lower {degrade) upstream and downsiream of the site of removal.

« [In-stream habitat is impacted by increase in river gradient, suspended load, gediment
mansport and deposition Excessive sediment deposition for replenishment incTeases
turbidity which prevents penctration of light required for photosynthesis and reduces food
availability of aquatic fuuna,

s Riparian habital including vegetative cover on and adjacent to the river banks it eontrols
erosion,

e provide nutrient mputs into the stream and prevents intrusion of pollutants in the stream
through runoff. Bank erosion and change of morphology of the river can destroy the
ripatian vegetalive cover.

s Bed degradation is responsible for channel shifting, causing loss of properties and
degradation of landscape, it can aiso undermine bridge supporis, pipe lines or ather
strociures.

s Degradation may change the morphology of the river bed, which constitutes one aspect
of the aquatic habitat,
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s Degradation can deplete the entire depth of gravelly bed material, exposing other
substrates that may underlie the gravel, which could in tum affect the quality
of aguatic habitat. Lowering of ground water table in the flood plain because of
lowering of riverbed level as well as river water level takes place because of
extraction and draining out of excessive ground water from the adjacent arcas. S0,
if a floodplain aguifer drains ©© the stream, groundwater levels can be lowered as a
result of bed degradation.

e Lowering of the water table can destroy riparian vegetation.

o Excessive pumping of ground water in the process of mining in abandoned
channels depletes ground water causing scarcity of irrigation and drinking water, In
cxireme cases it may create ground fissures and subsidence in adjaccnt arcas.

s Flooding is reduced as bed elevations and flood heights decrease, reducing hazard
for human occupancy of floodplains and the possibility of damage to engineering
works.

e The supply of overbank sediments to floodplains is reduced as flood heights

decrease,

« An un-scientific and unregulated sand and gravel mining tends 10 increase channel
hank scouring and erosion. This causes 3 large degree of meandenng of rivers and
sometimes it could be in kms.

s+ Rapid bed degradation may induce bank collapse and erosion by increasing the
heights of banks.

» Polluting ground water by reducing the thickness of the filter material especially if
mining is taking place at top of recharge fissures,

« Choking of sand layer which acts as filter for ingress of ground water from niver by
dumping of finer material, compaction of filter zone due to movement of heavy
vehicles. 1t also reduces the permeability and porosity of the filter material.

e Removal of gravel from bars my Causc downstream bars 1o erode if they
subsequently receive less bed material than is cammied downstream from them by
fluvial transport.

« Ecological effects on bird nesting, fish migration, angling, etc, indiscrete mining
activities lead to increased concentration of suspended sediment in the mver

which in turn causes siltation of water resourees projects.
o Un-scientific and unregulated sand and gravel mining leads to the severe health

hazards like air quality degradation and dust fog,
= As such, it becomes essential to conduct a replenishment study

[ M/s New India Minerals, Agori Khas — 824 Kha (Khand-03), Sonbhadra [ Page 21 of 29 |
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Chapter 4 — Methodology of Collecting Data

«  The methodology for investigation and objectives set by

77

approach which is summarized as follows:

1) Collecting Pre-Monsson

MoEF&CC involves two-layer

Ground Level Records with DGPS equipment al regular

intervals and preparing Groand Record Matrix as per Section-5 of EMGSM 2020

Guidelines.

2) Estimation of Closing Bala
sanctioned production,

e The detailed methodology of both the approached with r
in the coming sections.

«  GPS Coordinates of Lease Area (16.194 ha.)

neel Reserve Estimation by correlating the details of
actual production and DGPS Surface clevation results.

esults and maps as appended

Pillar Latitude Longitude
A 24933'14.49"N 82°57'26.10"E
B 24°33'17.75"N §2°5737.51"E
C 24°33709.03"N 82°57'41.07"E
D 24°331°04.36"N R2°57'45.23"E
E 24733 °00.00"N §2557'35.40"E
F 24°33°00,22"N R2°5734.91"E
G 24°33'10.77"N §7°57'26.35"E
[ H 24°33'11,19"N 82°5727.20"E
| Mis New India Minerals, Agori Khas — 824 Kha (Rhand-03), Sonbhadra | Page220f29 |
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Chapter 5 — Collecting Pre-Monsoon Ground Level Records
(Baseline Data) with DGPS equipment at regular intervals and
preparing Ground Record Matrix.

A number of ground control points  were been

esstablished on mining site and current elevation levels
spread across the leases Were recorded with the help of ’
[GPS base station and Rover. oy '
« The number of sections along and across the river
depend on the length and width of lease, its dimension
as well as ground conditions.
« The methodology followed is in conformity to the

Enforcement & Monitoring Guidelines for Sand Mining - 2020 issued by MoEF i
January-2020 which envisages that Regular Replenishment study needs to be carried out
to keep a balance between deposition and extraction.
s« Specific emphasis has been given to the norms provided in the Section-3 of Enforcement
& Monitoring Guidelines for Sand Mining — 2020 which provides procedure to be
followed for conducting replenishment study,
e  The changes observed in the elevation m
per and post scemario at each node shall be
depicted n graphical forms with an appropriate
scale to cstimate the arca of deposition and
erosion. |
. wet area shall be derived afier the

summation of the area of deposition minus area of

erosion for each cross-section. The Replenished
Volume will be estimated by multiplying {he distance between two cross-sections with

the average of net area of these two conseculive cross-sections.
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l Pre-
SLNa. | CrossSection Latitude Longitude Monsoon
Elevation
0 | Zero Level 24°33VB.32°N g2°5T43.11"E 108.112
1] 1-1 24°33'13.25"N 22°5T27.94"E 109,724
211 24°33'14.2T"N §2°57'31.63"E 109,326
3| 1] 24°33'15.15"N §2°57'34 90"E 108.814
4| 2-2 24°33'12.46"N §2°57"16.04"E 108.523
5|22 24733'1 1.38"N £2°57'33.12°E 108.882
6| 2-2 24°33'10.12"N §2°5729.5TE 109.683
733 24°33"7.36"N §2°5731.29"E 109,784
B33 14“33‘5;-.66"'?'«1 §2°5734.92"E 109,235
9|33 24°33'9.81'"N g§2°5T37.71"E 108.324
10 44 24°33'6.76"N §2°5739.45"E 0% 234
11 | 4-4 24°33'5.21"N £2°5737.18"E 108,765
12 | 4-4 247333, 44™N g§2°5734.14"E 109,551
13 | 5-5 24°33'0.96"N g2°5T'35.82°E 104.520
14 | 5-5 24533'2,60™N 72°57739.26"E 108 456
15| 5-5 247334 34N §2°5T4245"E 106264 |
Nate: The currenl pre-monsgon elevations of worked out mining lease will be compared with
post-monsoon new elevations io report the net/new replenished volume in the lease.

[Mis New India Minerals, Agor Khas — 824 Kna (Khand-03), Sonbhadra
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PGPS - Ground Control Point Record Map
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» The purpose of this study is to describe an objective method 1o cstimate the
volume and spatial occurrence of the sand produced by stream and to identify the

remaining sand resources on the project site in comparison to the approved Mine

Plan which is a conceptual document for 5 year mining.

e This reserve estimation is done with help of modem analytical techniques viz.
Sentinel-2 Satellite Data for analysing latest lease profile, surface mapping on
AutoCAD, geographic information systems (GIS) mapping and correlating the
existing production data.

Summary of the findings is as under:

A Sanctioned Production of 9 Months | 2,59,104 cubic meter
B Production done by Lease Holder (as per 1.41,162 cubic meter®
MM 11} from 1-0ct-2022 till February-2023
C Estimated Closing Balance on the basis of 96,138 cubic meter
DGPS survey (Average thickness of lease
| abave 0.3 meter water level)

sNote: the production data is available till February 2023 as the mine is pot under stay by NGT.

[W/s New India Minerals, Agori Khas — 824 Kha (Khand-03), Sonbhadra | Page 260129 |

PO Al R R AR

B



| Page 27 of 29 |

. ”mwmlE

W0 Naw india Winsrals, Agori Khas — 824 Kha (Khand-03), Sonbhada




33

Chapter 7 - CONCLUSION

« The present project is for sand mining over an ared of 16.194 Ha. on Sone
River. The location of the project is at Village- Agori Khas, Gata Neo. 824
Kha (Khand-03), Tehsil- Obra, District- Sonbhadra, Uttar Pradesh. The
lease for the mine is with M/s New India Minerals for a period of 5 years.

e The Lease was Audited on 15% — June-2024.

« The Zero River Level observed was 108.112 mRL

« The Minimum reference level of lease was 108.234 mRL and Maximum
reference levels observed was 109.784 mRL.

s The estimation of pre-monsoon closing balance reserves ohserved was
96,138 cubic meters at an average height of 0.8936 meters considered on 0.30
meter above the water level.

« The baseline data collected for the per-monsoon period will be co-related
with post-monsoon levels to report and ohserve the overall replenishment in

the lease.

[ Mis New India Minerals, Agori Khas - 824 Kha (Khand-03), Sonbhadra | Page 28 of 29 |
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Chapter 8 — Annexures

LIST OF ANNEXURES
Sl No. Description Annexure No. 1
1. | DGPS Survey Photographs 1
2. | Khasra Map I
3. | Environmental Clearance Il
4. | NABET Certificate v
s ]
Mis New India Minerals, Agori Khas — 824 Kha (Khand-03). Sonbhadra | Page 20 of 29 |

faporimn

el e

Selai 1l =

A



85

ANNEXURE-I

DGPS SURVEY
PHOTOGRAPHS
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DGPS SURVEY PHOTOGRAPHS
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ANNEXURE-1I

KHASRA MAP
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ANNEXURE-III

ENIRONMENTAL
CLEARANCE
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Governmeant of india
Ministry of Environment, Forest and Climate Change
{lssued by the State Environment Impact Assessment
Authority{SEIAA), Uttar Pradesh)

Ta

Tha Chwnar
WS NEW INDIA MINERALS
Brahmpuri Caolony, 28 Jugaull Crassing Lucknaw -226016

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmantal Clearsnce (EC) to the proposad Projact Actavity
under tha provis:an of E15 Notlflcation 2006—vegarding

e
% - Sirtdadam
-] ?, This Is in reference o your application for Environmental Clearance (EC)
L. = in respect of project submiited to the SEIAA vide propasal mumbar
M > SIALIPRAING T 25172021 dated 06 Sep 2021, The particulars of the #nvirenmental
= 8 claarance granted to the project are as balow,
= £
- 3 1. EC ldentification No. EC21B0O0TUP196437
§ T | 2 FileNo G257
- 1. Project Type Naw
T iy e
W) T & | 5 Promtketiy i A(a} Mining of minerals
o c m
W 5 = Schadule No. :
a v E 6. Name of Project Riverbed Matrum Mining (Son River)
o E E 7. Name of Company/Organization  M/SNEW INDIA MINERALS
L= §. Location of Project Littar Pradash
E £ ] s TORDue 11 Jun 2021
€ g
'E g The project detalls slong with terms and conditions are sppended herewith from page
mn na 2 onwards
¢ ¢
- {e-signed)
=< bl Member Secretary
| Date; M1 11220021 Member Secratary
ol SELAA . (Uttar Pradesh)
S

fota A vald emaronmental clearance shall be ane that has EC dentification
number & E-Sign generated from PARIVESH Please guofe identification
number inall future correspondence

This 15 & computer generaled cover page

EC ldenémicapon Mo - ECEO0TUPTO84%T Fha Mo - 5357 Dateof 1ssua BEC - N22081 Paga 1010
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State Level Environment | nt Authori r

Directorate of Environment, WP,

niat Ehand-1 Gembl Magar, Luconow- 8010
Erila® oauiis Syahor com, TeisumEyRhda. com
Brang na- 0522-1300541

Reference- MoEFCC Proposal no- SIA/UR/MIN/61251/2021 & SEIAA, UL.P File no- 6257

sub:  Enwvirommental Marmem Mining alo bed at Arazi
g , - : 1-0b strict-Sonbhadra, U.P Area — 16.194 ha M/s

Bear Sir,

This is with referance to your application | letter dated 30-03-2021. 12-04-2021, 06-09-2021, 08-
082021 & 17-02-2021 on above mentioned subject. The matter was concldared by SEAC in meeting held
o 24-09-2021 and SEIAA in meeting heldon 23-11-2021.

A prasentation was made by the project proponent dlong with thalr consultant M= Greenc india
Consulting Pvt Ltd to SEAC on 240901

Project Detalls Informed by the Project Proj

The project propanent. through the documents and presentation gave foliowing details about their

project — .

L. The enviranmental cl@arance is scught for Marrum Mining along Sone River bed at Arazl No.- 824xha
[Khand no 03), Vilage-Agarikhas, Tehsll-Obra, District-Sonbhadra, U.P Ares — 16,194 ha M/s New india
Minarate,

3. The terms of refarence were issuad by SEIAS LLP_ Raf. No.: 109/Parya/SEACARIST 2019 Dated 11 June
2021 The public hagring was organizad on 18-08-2021.

Salient features of the project as submitted by the project proponant: =4

1. On-line proposal No. SIAJUP/MIN/B1251/2021 _
2. File No. sliottad By SEIAA, LIP 5257 _ / o
Name of Applicant M3 New india Minerals
Cwner SurandraThwari
4, Full correspondence address of proponant 180, GovindpurGaneshpur, Akbarpur
and mobliz no. Distt-Ambedkarnagar UP.
8. Nama of Projact Riorrum Minlng along Sone fiver bed at Arazi Na.-

E24¥ha (Khand no 03}, Village-&gorikhas, Tehsil-Obra,
Districi-Sonkbhadra, U.P,

6. Project location (Ploy/Xhasra/Gata Na) | Vilage — Agorikhas, Arajl No. B24xha (thand no 03},
Tehsll- Obra, District- Sonbhadra, State- Uttar Pradesh

7. Nama of River Sone River
8. Nameof Vilage Agorihas
8 Tehsll Dhira

10, District Sonbhadra
“11, Name of Mingr Mineral Morrum

12. Sanctioned Lease Area (in Ha.) 116194 12

13. Mineablz Area (in Ha.) 14,8273 Ha,

14, Zaro level mAL 165 mAL

EC igamtificstion Na - EC2IEDIUP 196497  Flie Mo - 5257 Date of 5w EC - 0112202 Fage 2 of 1]
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| 15 Max. & Min mAL within lease area 165-172 mAL.
16. Pilar Coordinates (Verified by DMO) Point Latitude i Longitude
Total Lease Area Coordinate {12.136 ha)
A IFITI AN §2°57°26.10°F |
B 243717 75N B2'S7T'A7S51'E
C 24°33°09.03°N | B2'STALOTE
D 24°33°04.36°N 82°5745.23°F
E 24°33°00.00°N 82°57°35.40°F
F 24°33°00.22°N B2'ST3481°E
G 28°33°10.77°N B2"57"26.35"E
H 24*33'1L1%°N 857 E
17. Total Geological Resarves 485,820 m'
18. Total Mineable Reserves 259,104 m'
15. Propased Production/year {as per Lol) 2,55,104 m‘
20. Total Production {5 Years) J-.ELEE.SEﬂm
21 Sanctioned Period of Mine |ease 5 Years )
22, Production of mine/day 103542 m'/Day o il
23, Methad of Mining Opencast Semi-mechanized mining
| 24. No. of working days 250 days/ Year
| 25. Working hours/day 12 Hours
| 26. No. Of workers 13 |
27, No. O vehicles movement/day B&
| 28, Type of Land Govt. Land
| 29. Uitmate Depth of Mining 30m
ﬁmmmhdmadfgy!m S o Emem s S mti. N b
3L ‘Waster Requilresment PUrpEEs Requirement (KLD)
Drinking 086
Suppression of dust 055
_Plancation 11.53
_ Othes{fany) [ = 00
Total 12.74
32. Mame of QC1 Accredited Consuitant with Greancindis Consulting Pvt L0, NABET/E1A/1615/RA00SE
QC! No and period of validity. walid till 27/10/2022
33, Any Iitigation pending againstine prajact | No
ar land in amy court
34, Details of 500 m Cluster Map & certificate h‘n’ Khani] /2021 dated 297 January 2021
verified by Mining Officer ;
35. Length and breadth of Haul Aosd umphmm Width 6.0 m
36. Proposed CER Cast | 2.32.762/- = 1l
37. Propased EMP Cost | Ay 7,50,281/-
38 to. of Traes 1o be planted 7203 Trees

4, Tha mining would be restricted to the unsaturated zone only above the phreatic water table and will
mot intersact the groundwatar Table at any point in Time.

X, The mining operation will not be carried out Im tha safety 20ne of any bridge or embankment or e<o-
fragile rona such 83 the habitat of any wild fauna.

8. Thers is na iitigation pending in any court regarding this projact.

T, The project proposal falls under category—1(a) of EI& Motification, 2006 (as amended),
Badad on the recommendstions of the State Level Expert Apprafzal Committee [SEAC) Meating (SEAL)

held on 24-09-2021 the State Level Environment Impact Assessment Autharity [SEIAA) in its Meeting dated

23-11-2021 decided ta grant the Erwironmental Clearance to the tithe project for colbection of 2,59, 104
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m'fannum for one year goly for lease area of 16.194 ha subject to efective Implementation of the
following General Conditions and spacific conditions:

General Conditions:

1- This environmeantal clearance i subject ta allotmant of mining lease In favour of projact groponest
by District Administration/Mining Department.

2- Forest dearance shall be ta¥en by the proponent as necessary undar law.

3- Any change in mining area, khasra numbers, antalling capacity sddition with change in process and
ar mining technology, modernization and scope of working shall agaln require priar Envirenmental
Clearance as per the provisions of ELA Notiflcation, 2006 (a5 emanded).

4~ Precise mining area wil be jointly demarcated at site by project proponent and officials of

Mining/Revenoe department orlor to starting of mining oparations. Such site plan, duly verified by

competent authority along-with copy of the Eovironmental Clearance better will be displayed on a

Roardng/bosrd at the site. & copy of site plan Wi 3is0 be submittad to SEIAA within a pariod of 02

months.

hinkng and loading shadl be done only within day houss” time.

No rining shall be carried out in tha safety zona of any bridge and/'or embankmant.

7- it shall be snsurad that standards related bo. ambient air q:mﬂﬁem“ant ¥ prescribad by tha
Ministry of Enwironment & Foreste are strictly complied with, Water sprinkiers and other dust
control majors should ba applied to taks-care of dust generated during mining oparation.
Sprinkiing of water on haul roads to control dust will be ensured by the project propanent

B- All necessary statutary J;Plir[n:e.s shall be obtained before start of mining operatlons. If this
cordition is violated, the dagranca shall be automatically deemed to have bean cancellad,

8. Parking of vehicles should not be made on public places.

10- Mo tree-feliing will be done in the leased area, except oniy with the permission of Forest
Department

11- %o wildife habitat will be infringed.

12- it shall be ensured that excavation of minor mineral does not disturd or change the undertying soll
charactersticsiof the fiver bed /basin, wihers mining is carried out.

13- it shal be erured that mining operation of Sand/Maram will not in any way disturb the, velocity
and flow pattern of the rfiver water significantly.

14- it shall be ensured that there s no fauna dapendant on tha river bed or araas close to mining for its
nesting. & report on the same, vatted by the compatent authority shall ba submitted to the RO,
PCB and SEIAA within 02 manths. '

15- Primary survey of flors and fauna thall be carrisd out and diats shalt be submitted to the AD, PCR
nd SELAA within siy months. ] i

15- Hydro-geslogical study shall be carfed out by & reputed organization/institute within six months
and establizh that mining In the sald area will not adversely affect the grownd water ragima. The
repart shall be submitted to the RD, PCB-and SELAR within six months. In case adverse impact is
observed fanticioated, mining shall not be carried out.

7- Adeguate protection agalnst dust and other environmental poliution due to mining shall be made
=g that the habltatlons {If any) close by the lease ares are not adwerssly affected. The status of
implementation of measeres taken shall be reported to the RO, UPACA and 3EuA& and this activity
shouid be completed before the start of sand mining.

18- Merd-pased assassment Tor the nearty villages shall be conducted 1o study eConomic measures
which can belp in improving the guality of Ife of economically weaker sectlon of sockety. Income
generating projects/ ools such as development of fodder farm, frull bearing onchands, vocational
training etc. can form a part of such program ma. The project proponent shall provide separape
budget for community development activities and Income generating programmaes.,

19- Green cover development thall be carried out following CPCB guldelines including seiection of plant
spacies and In consultation with tha local DED Horticulture Officer.

20- Separate stock plies shall be maintalned for excavated top sgll, F any, and the top sofl should be
ukilized for green cover/tree plantation,

y ko
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21- Dizpansary Tacilitles Tor first-aid shall be proviced at site,

22 An Environmental Audt shoukd be anmually carried ouf during the apearational phase and submitted
to the SE1A4A,

23- The District Mining Officer shouid guarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooparation 1o the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any vioiations of stipuisted conditions
tha District Mining Officer will report to SELAAL,

24- The project proponent hall submit six monthly reports on the status of compiiance of the
stipulated enviranmental clearanca conditions Including results of monitored data (both in hard &
soft coples] to the SEIAA, the District Officer and the respective Regional Office of the State
Poliuthon Contrgl Soard by 1st lune and 15t December avary year.

2% & copy of the clearance letter shal! be sant by the proponent to concerned Panchayat. ZaParisad)/
Municipal Corporation and Urban Local Body.

26- Transportation of materials shall be done by covering the trucks / tractors with tarpadiin or other
sultable mechanism to avold fugitive emissions and splitage of mineral/dust,

27- Waste water, from temporary habitabion campus be properly collected & treated before
discharging into water bodias the treated affluent shouid conform to the standsrds presoribed by
MOEF/CFCE.

28- Measures shall be taken for controf of noise fevel to the dmits prescribed by CP.CE.

29. Spaclal Maasures thall be adopted to protect the nearby settlements from the Impacts of mining
activitias. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall ba cardlad-aut by the praject proponenct regularly at his own expenses,

30- Measure for prevention & control of soll erotion and management of silt shall be undertaken
Protection of dumps against @rosion, Iif any, shall be carred-out with geo textila matting or othar
suitable matadal,

31- Undar corporate social responsiblfty a sum of 5% of the total project cost or total income
whicheyer iz higher ist0 be esrmarked for total lease period, s budget = to be separately
rmaintaingd, CER component shall be prepared based on nead of local habitant. Incarme generating
measteres which cen help In upiftment of poor section of society, cansistent with the traditional
sklits of the peocple shail be identified. The programme can include acthvities such as development
of foddar farm, frult bearing orchards, free distribution of smokeless Chula etc

32- Possibiiity for adopting nesrest three villages shall be explored and detalis of civic smenities such as
roads. drinking water etc proposed to be provided at the project proponent’s expenses shall be
submittad within 02 manths from tha date of issusnce of Environment Ciearance.

33. The funds sarmarked for environmental protaction messures should ba kept In separate sCcount
and should not be diverted flor othar purpose. Year wise expenditure should be reported to the
Ministry of Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.? and
UPPLE,

34- Action plan with respect 10 suggestionimprovemant and recommendations made and agresd
durlng Pubiic Hearing shall be submitted ta the Distriet mines Officer, concern Regional Officer of
UPPCE and SELAA within (2 months.

35- Enviranmental clearance is subject o obtalning clearence under the Wildlifz [Protection) Act, 1972
from the competent authority, if appiicable to this project.

36- The proponent shall observe every 15 day for nesting of any turtle (0 the ares. Based on the
obsenvations so made, If turthe nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wikdlife Departrment. For the purpose, swareness shall be created
amongst the workers about the nesting sites 3o that such sites, If any, are identified by the workers
during operations of the mine for taking required safeguard messures. In this regands the safety
natlfed rone should be jeft so that the habitat/nesting ares Is undisturbed.

37- The project proponant shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this acthvity the hydra peological regime of the surrounding ares
ghall ot ba affected.
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38- The project proponent shall obtain necessary prior permiasion of the competent Authorities for
withdrawal of requisite quantity of water (surfsce water and groundwater). required for the
project.

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the Statz Poliutian Control Board. It shall be ensured that therd |5 no Ieakage of oll and grease
in the rivar from the vehicles used for trarsportation

A Vehloular amissions shall be kept under contral and reguiariy monitored. The vehides camying the
mingral ihall not be overloadad.

41- Provision shall be made for the houting of construction labour within the site with all nacessan/
infrastructure and facifities such as fual for cooking, mobile tollets, mobile STP, safe drinking water,
medical health care, créche ete. (MoEF chroular Dated @ 23-089-2008 regarding stipulation of
candition to Improve the living conditions of construction fabour at site).

42- Personne! working in dusty areas should wasr protective respiratory devices and they should also
be provided with adequate training and Information on safety and health aspects. Docupational
haaith survaillance program of the workers should be undertaken periodically to observe any
contractions due to exposure 1o dust and take cormective messurss, if nesded,

43- A copy of the clearance letter shall be sent by the proponent o concarned Panchayat, ZilaParishad,
Municipal Corporation, Urban Local Body and the Local NGO, IF any, fram whom suggestions/
representations, if any, were recalved while processing the proposal. The clearance letter shall also
be put on the wibsite of the Company by the proponant.

4d- The anvimnmental statement for each Financial year ending 3151 March In Form-V as fs mandatad
to be submitted by the project proponent to the concerned State Pollution Control Board as
prescribed under the Ervironmant (Protaction) Rules, 1986, a5 amendad subsequently, shall 5o
be put on the website of the company along with the status of compliance of environmantal
thearance conditions and shall alsc be sent to the Ragions! Office of the Ministry of Environment
and Forests, Lucknow by e-mai,

45- The green tover development/tree plantation Is to be done in an area equivalent to 20% of the
total leased area elther on river bank or glong road side {Avenue Plantation],

45- Debrls from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

47- Safety maaswwes to be taken for the safety of the people working &t the ming |ease area should be
given, which would also Include measure for treatment of bite of poisonows reptile/insect like
snaka,

4%- Perindical and Annual medical checkup of workers as par Mines Aot and they should D covered
under ESl &= per ruia.

Specific Conditions:

1- Directions/suggestions ghen during pub®c hearing and commitment made by the project
propanent thouwtd be stricthy complisd,

2- A certificate from Forest Department shall be cbtaingd that no forest land ks invobyed in mining or
a5 & route and IF forest land 1s involved the project proponent shall obtain forast clearance and
permission of Central and State Government as per the provislons of Forest [conservation) Act
1980 and submit before the start of work,

3- The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
gres and any other area which may have been disturbed due to their mining activities and restare
the land to a condition which is fit for growth of fodder, fiora fauna etc,

4- Raplenishment study, duly approved by the competent autharity for 2pproving O5R for the district
should be submitted within one year. In the absence of replenishment study kesping in mind
various orders lssued by Hon'ble NGT and development warks n the State EC ks accorded for a
pariod of one year.

5- If the proposad project is situated in notified area of ground water extraction, whnere craation of
new wells for pround water extraction is not allowed, reguirement of frech water shall be met from
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aitermate water sources ather than ground water or legally valid sourca and germissson from the
compatent authority shall ba obtained to use it,

& Project Proponent should submit acthon plan Tor carmylng out plantation at least &£1,000 plants [ ha
of lease ared, i this case, PR should prepare & plan, duly approwed ither by Forest Degartment ar
Horticufture Department, for planting at least 17,000 planis, edther on government land or
community fand, within a periphery of 5 km from the boundary of the lease area aleng with
prevision for maintanance for 5 years. Survival of plants should not be less than the sunvival rate
notified by Uther Pradesh Forest Departmant otherwise it will be trested as violation of EC
cordition,

7- Project Proponant / Consultant has ghven an affidavit that the project area dossn™t fall within tha
boundary of Critically Poliuted Area (CPA), if the affidavit given by PP/ Consuftant Is found to be
false then EC will be cancebed and legal actions will be initiated agsinst them. Further, mining
should not commence without obtalning certificate from DM, Sonbhadra that ares dosesn't attract
CPA& and a copy of the same should be submiited to SELAL

B- Department of Geology & Mines, GollP in consultation with UPSPCE will establish reguired number
of CAAQAMS in district within a period of one y2ar and suobmit geo-referenced map of these stations
along with data. Details of existing CAACRS, If any, be submitied within a perlod of three-manths,

% Mumber of mining projects are coming wp In district Sonbhadra. Degartment of Geoiogy & Mines,
GolP to carry out regions EIA-EMP report inciuding carrying capacity of emdironmenta!
companents to assess the capacity to further baar the pallution load for such areas within a period
a* 1 year and submit the same to SEIAL, UP for evaluation.

10- The Ervironmental clearance will b co-terminus with the mining leasa perod/Mining Plan. The
Mining plan approved by the Dept. of Mines and Geology shall be strictly implemantad and shall
not bz operated beyond the validity pesicd.

11- At the time of operation, project propenent will comply with all the guidelines issued by
Government of india/Stabe Govt./District Administration reiated to Covid-15.

12- Enviranment management in according to environmental status and impact of the project.

13- During the school opening and dosing time trans portation of minerats will be restricted.

14- Selection of plants for green belt should be on the bash of pollution removal index, Project
proponent should ensure survivad of tree saplings. Mortality should be replaced from time to time,

1% Mo mining activity should be carried out in-stream channal 3s per S5AVIG, 2015,

18- Pakkamiotorable haul road to be matntained by the project proponent.

17- A segarate Emvironmental Management Cell with suitabie quallfied personnel shall be set-up unger
the cantral of a Senlor Executive. wha will repart directly to'the Head of the Organization,

18- Permigsion from the comgetent authority regarding evaoation route should ba taken,

13- Ona month monitaring rapart of the area far air quality, water quality, Motse level. Besides flora &
fauna should be axamired twice 3 wask and be submitted within 45 days for a recard.

20- Provision for cylinder to worker: should be made for cooking.

21- The capacity of trucks/tractor for lpading purpose will be in tonnes as per Transport Department
applicablg norms and standand fiked by the Governmeant.

22- Approach road kaccha is 1o be made motarable: and tres saplings to be planted on both sides of the
road. Width of the haul road shall be more than & meter.

23- indfigencus piants should be planted according to CPCA guldafines and In consultation with locai
Divisional Forest Officer

24- The project proponent shall in 2 years conduct detafled replenishment study duly authenticated by
& CICI-MABET accradited consultant, and the District Mines Officer,

25 Frowision far two bodlets snd hand purmnps showld be made at mining site.

26~ Drinking water for workers would be provided by tankers,

27- Mining should be done by Bar scalping methods extraction (typically 0.3 -06mor 1 - 2 ft) a5 per
sustainabie sand mining management guidalines 2016

28- A pufferisafe ore shall be maintalned from the hablitation as per mining puldedinss.

19- Corporgte Emviranmants! Repancimdity (CER} plan shall be prapared by the project proponant and
the detalls of the various haads of expenditura to be submitted as par the guidelings providad in
the recent CER notification No. 22-65,/2017-A.111 dated 01,/05/2018
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20- Heath/imurance cand, Medlicat clalm, regular health check-up camips, facilities shall be provided o
the regular/temparary/Contractual or any base workers. Copy of receipt shall be produced 1o the
Directorate of Environment along with the compliance repart.

31- Measure for conservation of water through rainwater harvesting and cleaning and miaintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity In CER,

32- The excavated rmining matertal should be carried and transportad in such & wity that no obstruction
to the free flow of water takes place. Sultable measure should be taken snd detsils to be provided
to concesn Departmant.

13- Submit annual replenishment report certified by an authorized agency. In case the replanishmant is
lower than the approved rate of production, then the mining activity / prodoction levels shall be
decreased / stopped accordingty tidl the replenishment is completed.

34- The project proponent shall ensure that if the project area falls within the sco-s@ngitive Tana of
National park/ Sanctuary prior permission of statuary committee of National board for wild iife
under the provision af Wiidiife [Protection) Act, 1972 shall be obtained before commencement of
Wk

35 1f In futura this [gase area becomes part of custer of equal to or mare than 05 ha, then additianal
conditlons basad on the EiA shall ba imposed. The lease hoider shall mandatorily follow cluster
conditions otharwisa it will amount to vialation of E.C. conditions. IT the certificate refated 10
ciuster provided by the competent authority is found false ar incorrect then punitive actions as per
lww shall b inftiated against the autharity lssuing the clustar certificate.

35- Project faliing within 10 KM arsa of Wiid Life Sanctiary 1S ta obtain 3 clearance from Nationa® Board
Wild Life [NB'WL) sven if the eco-saritiva Jone is not esrmarkad.

37- To avoid mndlqmm]a'd!mru anvironmantal conditions fior ssnd mining in area, progrssve
mining should be done 35 per sustainable tand mining management guldelines 2016

38 In case It has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines Is greater than 500mt. and araa s less than 03 ha,
But factually the distance |s less than S00 mt and the mine 15 located in cluster of area equal or
more then 05 ha, the E.C lssued will stand revoked.

39- The project proponent shall in 2 years conduct detalied replenishment study duly authenticated by
8 QO-NABET accredited consultant, and the District Mines Officer which shal! form the basis for
midterm review of conditions of Environmental Clearanca.

A0- The mining wark will be open-cast and manual/seml mechanked [subject to order of Hon'ble
NGT/Han'ble Courts (s)). Meavy machine such as excavator, SCOOper €fc. should not be empioyed
for mining purpase. No driling/biasting showd be involved 3t any stage.

41- it shall be ansurad that thars shall be na mining of any type within 03 m or 107 of the wigth which-
ever ks |ess, shall be Fehmhuﬂk!hnhnhldm area 1o control and avoid erosion of rlver
sank, Tha mining is confined to axtraction of sand/moram from the river bank anly

42. The project proponant shall undertake m#qtﬂrd messures during extraction of river
pank materlal and ensure that doe to this activity the hydro-gealogical regime of the surrounding
area shall not be affected.

43- The project proponent shadl adhere to mining In conformity to plan submitted for the mine lzase
conditions and the RAules prescribed In this regard clearly showing the no work tona in the ming
lease Le. the distance from the bank of river to be left un-worked {Non mining area), distance from
the bridges atc. it shall be ensured that na mining shall be camied out during the momnioon S&ason,

44. The project proponent shatl ensure that wherever deployment of labour attracts the kines &ct, the
provision thereof shall be strictly foliowed

45- The project proponent will provide personal protective equipment (PPE} as required, aiso provid
adequate training and information on safety and heaith aspects. Periodical medical examination of
the workers engaged in the project shall be carrled out and records maintained. For the purpose,
schedule of heaith examination of the workers should be drawn and followed accordingty,

45- The critical parameters such as PFMLO, PRMLS, 502 and NOx in the amblent alr within the impact
zone shall be monitored periodically, Further, guality of discharged water if any shail also be
manitared [{TDS, DO, pH, Fecal Cofform and Total Suspendad Sollds [TSS]].
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47. Effective safeguard measuras, such as regular water sprinkling shak be carried out in critica areas
prone to alr pollution and having kigh levels of particulate matter such as loading and unfoading
paint and afl transfer points, Extensive water sgrinkiing shall be carried out on haul roads.

A%- It should be ensured that the Ambient Air Quality parametars conform to the norms prescrioed by
the Cantral Pollution Control Board In this regard,

43- The axtanded mining schama will be submitted by the proponent before expiry of present mining
plan

50- Four ambiant air quality-monitoring stations should be establishad in the cora zong as well 2 Inthe
buffer zone for monltordng PMI0, PM2S, S02 and NOx Location of the stations should be dacidad
based on the maetecrological data, topographical features and emvirgnmantally and ecologically
sensitve targets and frequency of monitoring should be undertaken In consultation with the State
Pollution Control Board,

51+ Common road for transpostation of mineral is to be maintained collecthvely. Total cost will be
sharadvworked out on the basis of lease area amang users.

52- Proponant will provide adequate sanitary facilty in the form of mobde toilets to the labours
engaged for the project work.

53. Solid wasta material viz,, gutkhapouchs, plastic bags. glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Sofid Waste Management rules.

54- Natural/customany paths used by villagers should not be obstructed at any time oy the activities
oroposed under the project, '

55- Digital processing of the antire lease area in the district using remote sensing technique should be
done regularly onge in thres years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and raport
e submitted to Reglonal office of MoEF, SELAR, LLP, and UPPCB:

56- The project authorities shall advertise at least In two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concernad, within 7 daysof the lssue of the
clearance letter informing that the project has been accorded enmvironmental clearance and a copy
of the clearance l=ttar s available with the $tate Pollution Control Board and also at web site of the
SEIAA at htip://www seiaaup.in and @ copy of the same shall be forwarded to the Regional Office
of the Mintstry located In Lucknow, CPCE; S1ate PCB.

57- Tne MoEFECC/SELAA or any other competent authority may siter/modify the above conditions ar
stipulate any further condition In the nterest of environment protection.

58&- Concealing factual data or submission of false/Tabricated data and fallure fo comply with any of the
tanditians mentioned above may reswét in withdrawal of this clearance and attract action under
the provisions of Environment | Protection) Act. 1986,

59- any appeal against this environmental clearance shall e with the National Grean Tribunal, If
preferrad, within a period of 30 days a8 prescribed undar Section 11 of the Nations! Environment
Appeliats Authority Act, 1597,

60- Waste water from potable use be collected and reused for sprinkiing

£1- A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank, A condition can be imposed that mining will be done from river activities from river
bank.

62- Project  Proponent/Consuftant should explorg the possibilities of Solar light and water
Conservation/nanvesting around the mining site/area.

£3- During the submission of 6 manthly compilance reports, the project proponent should make sure
that the periodically taken site photographs should 2iso be annexed along with the compélance
report.

¥ou shall also ensure that the proposed site i3 not & part of any no-development zone as
requined/prescribed/identified under law, In case of violation, this permission shall automatically deem to
be cancellad. Also, in the event of any dispute on ownership or End use of the proposed site. this clearance
zhiall automatically desm to be cancelled,

Any sppaal against thig €C shall fie with the National Grean Tribunal, i¥ preferred, within 3 periad of
30 days as prescribed under Section 16 of the National Gresn Tribunal Act, 2010
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The sbove stipulated conditions will be enforced Interalia, under the provision: of tha \Water
(PFrevention & Control of PoHution) Act, 1974, the Air (Prevention B Controd of Pollution) Act. 1981, the
Emvironment [Protection] Act, 1588 and the Public Lisbiity insurance Act, 1991 slongswith thelr
amemdmants and rulas made thare under and alsa any other orders passed by the Hon'ble Courts of Law
relating to the sublect mather.

The project proponant will have to submit approved plans and proposals Incorporsting the
conditions spacified in the Ervironmenta! Clearance within 03 months of issuance of this clearants, The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
Impiementsd to the satisfaction of SEIAAMWIDEF, SELAA may impose additional anvironmental conditiong or
madify the existing ones, T necessary,

This ks to reguest you ko take further necessary action in mattér as per provisions of Gazette
Notification Ma. 5.0. 1533(E) deted 14/09/2006, as amended and send regular compliance reports to the
authority as prescribed In the aforesakd notification.

C through for nto-

1. The Principal Secretary, Department of Environment, Forest and Climate Change, Government of
Uttar Pradesh, Lucknow [email - soenvups@reditfmail com)

31 Joint Secretary, Ministry of Enwironment, Forest and Chimate Change, Government of india, 3rd
Flaor, Prithyl-Block, Indirs Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 {email -

. sudheer ch@gov.in)

3. Deputy Director General of Forests [C], Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriva Bhawan, Sth Floor, Sector "H”, Aligan|, Lucknow — 226020
{emall - rpczlke-mefSnic.in)

4 Director, Geology & Mining, Uttar Pradesh, Khani] Bhawan 27/8, Raja Ram Mohan Ral Marg,
Lucknow-226001 [emall - dgmupexpEgmail. com)

5. District Magistrate, Sonbhadra, Uttar Pradesh.

. Member Secretary, Uttar Pradesh Pollution Control Boarnd, TC-12V, Paryawaran Bhawan, Vibhutl
Khand, Gomti Nagar, Lucknow-226010 (emall - ms@uppch.com)

7. Copy to Web Master for uploading on PARIVESH Portal,

& Copy for Guard File,

[ Ajay Kumar Sharma)
Memiber Secratary, SELAL,

EC ifapiMcstion Mo, - EC21E00IUF 196497  Flie M0 - 6257 Oate of i2ses EC - D1/T22021 Fape 100l 10




101

ANNEXURE-1V

NABET
CERTIFICATE



National Accreditation Bﬂllg %r Education and Training

NABET |
QCIfNABET/ENV/ACD/24/3242 May 18, 2024
To

Environmental Research and Analysis
Flat No-203, 2nd Floor, Yash Silver Height
Mahanagar, Lucknow - 226021, UP

Sub.; Extension of Validity of Accreditation till Aug 17, 2024— regarding
Ref, 1, Certificate no NABET/EIAS1922/RA 0200{Rev 01}
2. Request e-mail dated May 14, 2024

Dear SirfMadam
This has reference to the accreditation of your organization under the QCI-NABET El& Scheme, the
validity of Environmental Research and Analysis is hereby extended to Aug 17, 2024, or

completion of the assessment process, whichever |s earlier,

The above extension is subject to the submitted documents/required information with respect to
your application and timely submission and closure of NC/Obs during the process of assessmant.

You are requested not to use this letter after the expiry of the above-stated date,

With best regards.

{A K Iha)
Sr. Director, MABET

ingiitute of Town Pannery India. 6% Floor, 44, Bing Rood, 1P Estave. Mew Della-1 10 002, India
Wl #9232 456, AT 418 419 420, 421, 423 Eonad Mmﬁl@mmlﬂ Mk.miﬂhw
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Gt | Comiten) b [l i Cusity

National Accreditation Board
for Education and Training

Certificate of Accreditation
Environmental Research and know

Flat No- 203, Second floor, Yash Silver Height, Opposite site Badshah Nagar Railway station,
Mahanagar, Lucknow (U.P.) -226006

The organization is accredited as Category-B under the QCI-MABET Scheme for Accreditation of ELA
Consultant Organization, Version 3: for preparing EIA-EMP reports in the following Sectors -

sl, Sector (as per)
G Sector Description NABET | MoEFCC Cat.
1. | Mining of Mineral- Opencast only 1 1 {a) (i) B

Mate: Narnes of approved ELA Coordinotors and Functional Area Experts are mentioned in RAAE MaM dated Feb 186,
2121 posted on QC-ANABET wehsite,

The Accreditation sholl remain in force subject fo continued complionee to the terms and conditions
mentioned in QC-NABET's letter of occreditotion bearing no. QCLNABET/ENV/ALO/21 /1707 dated April 19,
2021, The occreditation needs fo be renewed before the expiry Environmental Research and Analysis,
Lueknaw following die process of assessment,

.M‘

Sr. Director, NABET Certificate No. Valid till
Dated: April 19, 2021 MABET/EIA/1922/RA 0200 (Rev 01) lan 11, 2024

Far the updated List of Accredited Eid Consaltant Qrpanizations with opproved Sectors please refer to QO-NABET nvlunw
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126 ANNEXURE-13

Government of India

-

N W Ministry of Environment, Forest and Climate Change
g $ (Issued by the State Environment Impact Assessment
g s o o Authority(SEIAA), Uttar Pradesh)

8 g To.

g b The owner

& CHANDER SHEKHAR CHAURASIA

9A, paramaount villa ansals, near regional college bhopal, MP -462042

Subject: Grant of Environmental Clearance EC) to the proposed Project Activity
under the pravision of EIA Ncuicm‘on 2008-regarding s

SirMadam,

This Is In reference 1o your application for Environmental Clearance {EC)
In respect of project submifted to the SEIAA vide proposal number
SIAMUP/MIN/B3476/2021 dated 09 Feb 2022, The particulars of the environmental
clearance granted to the project are as below.

1. EC Kentification No. EC228001UP123382

2.  File No. 6305

3. Project Type New

4. Category B1

s, wmmv“:cuwwm. Including 1{a) Mining of mmnerals

6. Name of Project Riverbed marrum mining

7. Name of Company/Organization CHANDER SHEKHAR CHAURASIA
8. Location of Project Uttar Pradesh

9. TOR Date 27 Oc1 2021

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-si
gmd)
Date: 28/04/2022 Member Secretary
SEIAA - (Uttar Pradesh)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generaled cover page.

EC Identification No, - EC228001UP123382  File No. - €305 Dale of issue EC - 2804/2022 Page 1of 11
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State Environ } Assessment ho

Directorate of Enviromment, U.P,

Vineet Khand-1, Gomti Nagar, Lucknow: 226010
E-Mail- doeuplio@yahoo.com, seiasup@yahos com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/63476/2021 & SEIAA, U.P File no-6305

. viron arance is Sand ing from Son Ar.

o.- 824 Kha (Khand No. 01) of Villages Ahori Khas, Tehsil-Obrz

16.194 ha.).
Dear Sir,

This is with reference to your application / letter dated 26-05-2021, 17-06-2021, 26-07-
2021, 24-08-2021, 09-02-2022, 21-02-2022 & 26-04-2022 on above mentioned subject. The matter
was considered by SEAC in meeting held on 01-03-2022 and SEIAA in meeting held on 26-04-2022.

A presentation was made by the project proponent along with their consultant M/s
Greencindia Consulting Pvt Ltd to SEAC on 26-04-2022.

D) JY (NE Fro q! 0 el Lonsuitant
The project proponent, through the documents and presentation gave following details about
their project—

1. The environmental clearance is sought for Morrum mining from Son Riverbed at Araji No.- 824
Kha (Khand No. 01) of Villages Ahori Khas, Tehsil-Obra, Sonbhadra, U.P., {Leased Area — 16.194
ha.).

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no
275(Parya/SEIAAS6305/2021, dated: 27/10/2021,

3. The public hearing was organized on 06/01/2022 at Primary School, Agori Khas, Tehsil-Obra,
Sonebharda, Uttar Pradesh. Final EIA report submitted by the project proponent on

05/02/2022.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/63476/2021

2. File No. allotted by SEIAA, UP 6305

3. Name of Applicant Owner: Shri Chander Sherkhar Chaurasia = &_Jl

4. Full correspondence address of 9A, Paramount Villa Ansals, Near Regional College
proponent and mobile no. Shyamla Hill, Bhopal, M.P.

5. Name of Project Morrum Mining along Sone River bed at Arazi No.-

824Kha (Khand No. 01), Village- Agori Khas, Tehsil-
Obra, District- Sonbhadra, U.P,

6. Project location (Plot/Khasra/Gata No.) Village - Agori Khas, Araji No. 824Kha (Khand No.
01), Tehsll- Obra, District- Sonbhadra, State- Uttar

Pradesh.
7. Name of River Sone River
8. Name of Village Agori Khas
9. Tehsil Obra
10. District Sonbhadra
11. Name of Minor Mineral Morrum
12. Sanctioned Lease Area (in Ha.) 16.194 Ha. B
13. Mineable Area (in Ha.) 10.9551 Ha,

EC Wemtication No. - EC22B001UP123382  File No. - 6305 Date of lssue EC - 28/04/2022 Page2al 11
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14. Zero level mRL 168 mRL
15. Max. & Min mRL within lease area 175-172 mRL.
16. Pillar Coordinates {Verified by DMO) Point | Latitude | Longitude
Total Lease Area Coordinate (16.194 ha)
A 24°33'47.01'N | 82°57'1643"E
B 24°33'48.60"N 82°57'25.22"E
C 24°33'32.73"N 82°57'31.50"E
D 24°33'29.53"N B2"57'2042"E
E 24°33'31.23"N 82"57'19.13"€
17, Total Geological Reserves 647,760 m
18. Total Mineable Reserves 1270892 m’
19. Proposed Production/year (as per Lol) | 2,598,104 m"
20. Total Production (5 Years) 12,985,520 m*
21. Sanctioned Period of Mine lease 5 Years
22. Production of mine/day 1036.42 m*/Day
23. Method of Mining Opencast Semi-mechanized mining
24. No. of working days 250 days/ Year B
25. Working hours/day 12 Hours
26. No. Of workers 76
27, No. Of vehicles movement/day 26
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 3.00m
30. Depth of Mining as per approved Mine | 2.50m
Plan
31. Nearest metaled road from site 530 m
32. Water Requirement Purposes Requirement (KLD)
Drinking 0.76
Suppression of dust 3.18
Plantation 576
Others (if any) 0.00
i Total 8.70
33. Name of QC! Accredited Consultant Greencindia Consulting Pvt Ltd.
with QCI No and period of validity, NABET/EIA/1619/RA0058 valid till 27/10/2022
34, Any litigation pending against the No
project or land in any court
35. Detalls of 500 m Cluster Map & 1358/ Khani /2021 dated 11" May, 2021
certificate verified by Mining Officer o,
36, Length and breadth of Haul Road Length 530 m, Width 6.0 m
' 37.31. Proposed CER Cost Rs. 2,96,457/-
38.32. Proposed EMP Cost Rs. 8,40,895/-
| 39. No, of Trees to be planted 7203 Trees

5. The mining would be restricted to the unsaturated zone only above the phreatic water table
and will not intersect the groundwater table at any point in time.

6. The mining operation will not be carried out In the safety zone of any bridge or embankment
or eco-fragile zone such as the habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended),

Based on the recommendations of the State Level Expert Appraisal Committee {SEAC) Meeting
(SEAC) held on 01-03-2022 the State Leve! Environment Impact Assessment Authority (SEIAA) in its
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Meeting dated 26-04-2022 decided to grant the Environmental Clearance to the title project for
collection of 2,569,104 m’ per year for lease area of 16.194 ha subject to effective implementation
of the following General Conditions and specific conditions:-

General Conditions:

1. This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entailing capacity addition with change in
process and or mining technology, modernization and scope of working shall again require
prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officlals of

Mining/Revenue department prior to starting of mining operations. Such site plan, duly

verifled by competent authority along-with copy of the Environmental Clearance letter will

be displayed on a hoarding/board at the site. A copy of site plan will also be submitted to

SEIAA within a pericd of 02 months.,

Mining and loading shall be done only within day hours' time.

No mining shall be carried out in the safety 2one of any bridge and/or embankment,

7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other
dust control majors should be applied to take-care of dust generated during mining
operation. Sprinkling of water on haul roads to control dust will be ensured by the project
proponent.

8. All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is viclated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places.

10. No tree-falling will be done in the leased area, except only with the permission of Forest
Department,

11. No wildlife habitat will be infringed.

12.1t shall be ensured that excavation of minor mineral does mot disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted
to the RO, PCB and SEIAA within 02 months.

15. Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SEIAA within six months.

16. Hydro-geological study shall be carried out by a reputed organization/institute within six
months and establish that mining in the said area will not adversely affect the ground water
regime, The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed /anticipated, mining shall not be carried out.

17. Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA
and this activity should be completed before the start of sand mining,

18. Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of
soclety. income generating projects/tools such as development of fodder farm, fruit bearing
orchards, vocational training etc. can form a part of such program me. The project

o »
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proponent shall provide separate budget for community development activities and income
generating programmes.

19. Green cover development shall be carried out following CPCB guidelines including selection
of plant species and in consultation with the local DFO/Horticulture Officer.

20. Separate stock plles shall be maintained for excavated top soll, if any, and the top soll should
be utilized for green cover/tree plantation,

21. Dispensary facilities for first-aid shall be provided at site,

22. An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA,

23, The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Officer by
furnishing the requisite data/information/monitoring reports. In case of any violations of
stipulated conditions the District Mining Officer will report to SEIAA.

24. The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December every year.

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avold fugitive emissions and spillage of mineral/dust.

27. Waste water, from temporary habitation campus be properly collected & treated before
discharging Into water bodies the treated effluent should conform to the standards
prescrived by MoEF/CPCB,

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29. Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor
minerals is to be undertaken, shall be carried-out by the project proponent regularly at his
own expenses,

30. Measure for prevention & control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion, if any, shall be carried-out with geo textile
matting or other suitable material.

31. Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained, CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can Include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chuls etc.

32. Possiility for adopting nearest three villages shall be explored and detalls of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s
expenses shall be submitted within 02 months from the date of issuance of Environment
Clearance.

33, The funds earmarked for environmental protection measures should be kept In separate
account and should not be diverted for other purpose, Year wise expenditure should be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.

34. Action plan with respect to suggestion/improvement and recommendations made and
agreed during Public Hearing shall be submitted to the District mines Officer, concern
Regional Officer of UPPCB and SEIAA within 02 months.

35. Environmental clearance s subject to obtaining clearance under the Wildlife (Protection)
Act, 1972 from the competent authority, if applicable to this project.

EC Wenmfication No. - EC2ZB001UP123382  File No. - 6305 Date of Issue EC - 28/04/2022 PagaSof 11



131

36. The proponent shall observe every 15 day for nesting of any turtle in the area, Based on the
observations so made, if turtie nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awareness shall
be created amongst the workers about the nesting sites so that such sites, If any, are
identified by the workers during operations of the mine for taking required safeguard
measures. In this regards the safety notified zone should be left so that the habitat/nesting
area Is undisturbed.

37. The project proponent shall undertake adequate safeguard measures during extraction of
river bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

38. The project proponent shall obtain necessary prior permission of the competent Authorities
for withdrawal of requisite quantity of water (surface water and groundwater), required for
the project.

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that there is no
leakage of oil and grease in the river from the vehicles used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles
carrying the mineral shall not be overloaded.

41. Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008
regarding stipulation of condition to improve the living conditions of construction labour at
site).

42. Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically
to cbserve any contractions due to exposure to dust and take cofrective measures, If
needed.

43. A copy of the dearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

44.The environmental statement for each financial year ending 31st March In Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental dearance conditions and shall also be sent to the Integrated
Regional Office, MOEF&CC, Gol, Lucknow by e-mail.

45. The green cover development/tree plantation is to be done in an area equivalent to 20% of
the total leased area either on river bank or along road side (Avenue Plantation).

46. Debris from the river bed will be collected and stored at secured place and may be utilized
for strengthen the embankment.

47. Safety measures to be taken for the safety of the people working at the mine lease area
should be given, which would also include measure for treatment of bite of poisonous
reptile/insect like snake.

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule.
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Specific Conditions:

1, Validity pericd of this EC is 5 year from the date of issue as the Lol has been issued for a period
of 5 year or co-terminus with the validity of current mine pian or current lease period
whichever is earlier. After this period the EC will become null and void.

2. In the absence of replenishment study, keeping In mind various orders issued by Hon'ble NGT
and development works in the State, initially EC will be operational for 2 period of one year
from the date of issuance and permissible quantity and area shall be strictly limited to quantity
and area mentioned In Lol or mining plan, whichever is lesser, and maximum mineable depth
will be limited to as approved in the mining ptan,

3. For subsequent years, Project Proponent shall submit fresh annual replenishment study to
SEIAA, UP for amendment In EC for mineable quantity and maximum permissible depth for
mining based on sclentific findings of replenishment study. Such study shall be placed before
SEAC for appratsal for next three years to assess rate of deposition and accordingly, mineable
production capacity and depth can be prescribed based on trends analysis, provided it is found
scientifically satisfactory by the SEAC. The placing of the study report SEAC is mandatory for
initial three years.

4. Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

5. A certificate from Forest Department shall be obtained that no forest land is invoived In
mining or as a route and If forest land is Involved the project proponent shall obtain forest
dearance and permission of Central and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit before the start of work.

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restare the land to a condition which is fit for growth of fodder, flora fauna etc.

7. If the proposed project is situated in notified area of ground water extraction, where creation
of new wells for ground water extraction is not allowed, requirement of fresh water shall be
met from alternate water sources other than ground water or legally valid source and
permission from the competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants
/ ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 17,000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the
lease area along with provision for maintenance for & years. Survival of plants should not be
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be
treated as violation of EC condition.

9. In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation
and management of water bodies having total surface area of more than 85 ha. Funds for the
same will be kept in a separate bank account and six monthly compliance status will be
presented by project proponent before the nominated authority in the District,

10. Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within
the boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant is found
to be false then EC will be cancelled and legal actions will be initiated against them, Further,
mining should not commence without obtaining certificate from DM, Sonbhadra that area
doesn’t attract CPA and a copy of the same should be submitted to SEIAA.

11. Number of mining projects are coming up In district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying ctapacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year
and submit the same to SEIAA, UP for evaluation,
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12. Department of Geology & Mines, GoUP In consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data, Details of existing CAAQMS, If any, be submitted within a
period of three months.

13, Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation,

14. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

15. The project proponent shall install solar light in their site office,

16. During the submission of 6 monthly compliance reports, the project proponent should make
sure that the periodically taken site photographs should also be annexed along with the
compliance report.

17. Preference should be given to indigenous local species as per the consultation of the local
district Forest Officer.

18. The project proponent shall take all sultable measures to prevent poliution of groundwater
and nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

13. Unk Road from the quarry site to the main road shall be constructed as an all-weather road
with blacktopping and maintained by the project proponent.

20. Vehicular emissions should be kept under contral and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehidles used in a quarry operation and
transportation.

21. The Environmental clearance will be co-terminus with the mining lease period.

22, At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

23. Environment management in according to environmental status and impact of the project.

24. During the school opening and closing time transportation of minerals will be restricted.

25. Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

26. No mining activity should be carried out In-stream channel as per SSMMG, 2016,

27. Pakkamotorable haul road to be maintained by the project proponent.

28. A separate Environmental Management Cell with sultable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the
Organization,

29. Permission from the competent authority regarding evacuation route should be taken.

30. One month monitoring report of the area for air quality, water quality, Noise level. Besides
flora & fauna should be examined twice 2 week and be submitted within 45 days for a record.

31. Provision for cylinder to workers should be made for cooking.

32. The capacity of trucks/tractor for loading purpose will be In tonnes as per Transport
Department applicable norms and standard fixed by the Government,

33. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides
of the road. Width of the haul road shall be more than & meter,

34, indigenous plants should be planted according to CPCB guidelines and in consultation with
local Divisional Forest Officer,

35.The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer.

EC idantilication No. - EC228001UP123382  File No. - 6305 Date of lssua EC - 28/04/2022 Page 8 of 11
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36. Provision for two tollets and hand pumps should be made at mining site.

37. Drinking water for workers would be provided by tankers.

38. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as
per sustainable sand mining management guidelines 2016.

39. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

40. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the varlous heads of expenditure to be submitted as per the guidelines
provided in the recent CER notification No. 22-65/2017-IAJIl dated 01/05/2018,

41. Health/insurance card, Medical claim, regular health check-up camps, facilities shall be
provided to the regular/temporary/Contractual or any base workers. Copy of receipt shall be
produced to the Directorate of Environment along with the compliance report.

42.Measure for conservation of water through rainwater harvesting and cleaning and
maintenance of natural surface water bodies of the nearby areas may be considered as one of
the activity in CER.

43.The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department,

44. Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is completed.

45. The project proponent shall ensure that if the project area falls within the eco-sensitive zone
of National park/ Sanctuary prior permission of statuary committee of National board for wild
life under the provision of Wildlife (Protection) Act, 1972 shall be obtained before
commencement of work.

46. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the
certificate related to cluster provided by the competent authority Is found false or incorrect
then punitive actions as per law shall be initiated against the authonty issuing the cluster
certificate,

47. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even If the eco-sensitive zone Is not earmarked.

48.To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines
2016,

49. In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05 ha, but factually the distance is less than 500 mt and the mine Is located in cluster of area
equal or more than 05 ha, the E.C issued will stand revoked.

50.The project proponent shall In 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer which shall
form the basis for midterm review of conditions of Environmental Clearance.

51. The mining work will be open-cast and manual/semi mechanized (subject to order of Hon'ble
NGT/Hon'ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be
employed for mining purpose. No drilling/blasting should be involved at any stage.

52. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion
of river bank. The mining is confined to extraction of sand/moram from the river bank only.

53. The project propenent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the
surrounding area shall not be affected.
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54. The project proponent shall adhere to mining in conformity to plan submitted for the mine
lease conditions and the Rules prescribed in this regard clearly showing the no work zone In
the mine lease i.e. the distance from the bank of river to be left un-worked (Non mining area),
distance from the bridges etc, It shall be ensured that no mining shall be carried out during the
mMonsoon season,

55.The project proponent shall ensure that wherever deployment of labour attracts the Mines
Act, the provision thereof shall be strictly followed.

56, The project proponent will provide personal protective equipment (PPE) as required, also
provid adequate training and information on safety and health aspects. Periodical medical
examination of the workers engaged In the project shall be carried out and records
maintained. For the purpose, schedule of health examination of the workers should be drawn
and followed accordingly.

57.The critical parameters such as PM10, PM2.5, SO2 and NOx in the amblent air within the
Impact zone shall be monitored periodically. Further, quality of discharged water if any shall
also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)).

58. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

59.1t should be ensured that the Ambient Alr Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

60. The extended mining scheme will be submitted by the proponent before expiry of present
mining plan,

61. Four ambient air quality-monitoring stations should be established in the core zone as well as
in the buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations should
be decided based on the meteorological data, topographical features snd environmentaily and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.

62. Common road far transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

63. Proponent will provide adequate sanitary facility in the form of mobile tollets to the labours
engaged for the project work,

64, Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during
project activity will be separately storage In bins and managed as per Solid Waste
Management rules.

65. Natural/customary paths used by Villagers should not be obstructed at any time by the
activities proposed under the project.

66. Digital processing of the entire lease area in the district using remote sensing technique should
be done regularly once in three years for monitoring the change of river course by Directorate
of Geology and Mining, Gowvt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and
UPPCB,

67. The project authorities shall advertise at least in two local newspapers widely circulated, one
of which shall be in the vemacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Pollution Control Board
and also at web site of the SEIAA at http://www.selaaup.in and a copy of the same shall be
forwarded to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

68. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection.
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69. Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Enviranment (Protection) Act, 1986,

70. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997.

71. Waste water from potable use be collected and reused for sprinkling.

72. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be imposed that mining will be done from river activities from
river bank,

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, In the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air [Prevention & Control of Pollution)
Act, 1581, the Environment (Protection) Act, 1986 and the Public Liabllity Insurance Act, 1991
along-with their amendments and rules made there under and also any other crders passed by the
Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance. The SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions
stipulated are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary,

This is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance
reports to the authority as prescribed In the aforesaid notification.

Vi SAAACLY CLMRAY . < : 2>

1. The Principal Secretary, Department of
Government of Uttar Pradesh, Lucknow (email ~ soenvups@rediffmail,com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email - sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H", Aliganj,
Lucknow - 226020 (email - rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Ral

Marg, Lucknow-226001 (email - dgmupexp@gmail.com)

District Magistrate, Sonebhadra, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email ~ ms@uppcb.com)

Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File,

Forest and Climate Change,

o

™

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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137 ANNEXURE-14

% Uttar Pradesh Pollution Control Board
‘}]m Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
196159/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 29/12/2023
To,
M/s
SHRI CHANDER SHEKHAR CHAURASIA
Araji no 824K ha, Khand 01, Agori Khas, Obra Sonbhadra Application Id-
, SONBHADRA,231205 23432956

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI CHANDER SHEKHAR CHAURASIA located at Araji no 824K ha,
Khand 01, Agori Khas, Obra Sonbhadra ,SONBHADRA,231205. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA SHRI CHANDER SHEKHAR CHAURASIA granted for the period from 01/01/2024 to
31/12/2026 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 259104 Cubic MeterdY ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

SNo. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 | 65 | 55 | 55 | 45 | 50 | 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1. This consent is valid for production capacity Sand/Morrum- 259104 Cu meter /Annum by opencast and
semi mechanized mining in 16.194 Hectare Lease area at Araji No.- 824 Kha (Khand No. 01) of Villages
Ahori Khas, Tehsil-Obra, Sonbhadra.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP123382 dated
28.04.2022 and submit its compliance report to UPPCB.
3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease/Environmental Clearance.
4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
14. The dust suppression measures like water spraying will be done on the haul roads and working aress.
15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF& CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18. Consent feesiif revised, shall be payable by industry from the date of its applicability.
19. Industry shall comply with the relevant provisions of Environmental Laws.
20. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.
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W Uttar Pradesh Pollution Control Board
B | "4 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
o Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

196159/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 29/12/2023
To,
M/s
SHRI CHANDER SHEKHAR CHAURASIA
Araji no 824K ha, Khand 01, Agori Khas, Obra Sonbhadra Application Id-
. SONBHADRA 231205 23432956

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI CHANDER SHEKHAR CHAURASIA located at Araji no 824K ha,
Khand 01, Agori Khas, Obra Sonbhadra ,SONBHADRA,231205. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA SHRI CHANDER SHEKHAR CHAURASIA granted for the period from 01/01/2024 to
31/12/2026 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 259104 Cubic MeterdY ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.




143

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

SNo. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 | 65 | 55 | 55 | 45 | 50 | 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.




144

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1. This consent is valid for production capacity Sand/Morrum- 259104 Cu meter /Annum by opencast and
semi mechanized mining in 16.194 Hectare Lease area at Araji No.- 824 Kha (Khand No. 01) of Villages
Ahori Khas, Tehsil-Obra, Sonbhadra.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP123382 dated
28.04.2022 and submit its compliance report to UPPCB.
3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease/Environmental Clearance.
4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
14. The dust suppression measures like water spraying will be done on the haul roads and working aress.
15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF& CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18. Consent feesiif revised, shall be payable by industry from the date of its applicability.
19. Industry shall comply with the relevant provisions of Environmental Laws.
20. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

RAJENDR 056

ASINGH 55y

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quar ter |y basis. Digitally signed by
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RAJENDRA SINGH

RAJENDRASINGH ;e 2024,01.02

18:21:29 +05'30'

Chief Environmental Officer (circle-2)
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147 ANNEXURE-15

To, 110772024
The District Mining Officer / In-Charge

Sonbhadra,
Uttar Pradesh

SUBJECT —Submission of Pre-Monsoen-2024 Replenishment Study Report.

Lease Reference — Mormum Mining Project - Arazi No. 824 (Khand No.-1) Village — Agori
Khas, Tehsil- Obra, District — Sonbhadra, Uttar Pradesh, Lease Area— 16.194 Ha. in River Bed
of SONE River.

Dear Sir,

This is in reference to the above mentioned subject and lease reference.

In this regard, as per Government Order ref. no. 1659/86-2023 dated 17-May-2021
issued by Secretary Geology & Mining and letter issued by district we are herewith
submitting Pre-Monsoon-2024 Replenishment Study Report for your kind perusal and
evaluation, prepared by a QCI/NABET accredited ETA Consultant Organization in
Mining Sector,

Thanking You, / ),é/

Climder Shilkher Clisingasti

9A, Paramount Villa Ansals,
MNear Regional College Shyamla Hills,

Bhopal, Madhya Pradesh

Enels: Pre-Monsoon Replenishment Study Report



Environmental Hesear::14& Analysis, Lucknow
An IS0 5001: 2015 Certified Organiszation
,FR 4 An OCI-HABET Accredited Organization

MABET <3¢ |

D-al&:[ﬂ‘,fﬂ-_],|l,_l

To,
Chander Shekhar Chaurasia
94 Faramount Vilkla Ansals,
Near Regional College Shyamia Hills,
Bropal, Madnya Pradesh
Dear Sir,

With reference to your Work Order for Conducting Replenishment Study for the Pre
& Post Mensoon Period of year 2024 as per Govemment Order ref, no 1658/86-2023 dated 17-

May-2023 issued by Secretary Geology & Mining, please find enclosed Pre Monsoon-2024
replenishment study report for following lease:

Morrum Mining Project - Arazi No. 824 (Khand No.-1) Village - Agori Khas, Tehsil- Obra,
District- Sonbhadra, Uttar Pradesh , Lease Area - 16.194 Ha. In River Bed of Sone River

It is requested to please submit the report fo District Mining Depariment/District
Administration for evaluation and comments of Sub-Divisional Committee, for further

necessary action.

Yours Sinceraly,
fedesnnkal Hesaadh & Anaine

{Authorzed Eigl'tﬂ'rﬁl",l';

Encl Fre Monsoon-2024 replenishment study report of the above referred lease.

Flat No- 203, Second Floor, Yash Silver Height Opposite Badshahnagar Railway Station,
., Fairabad Foad, Locknow (U.F)-226006
Phone Wo- 0522-4078000, +51-8423500351, 9565508272, TOR0SS59935 and TOROS939E]1
Wabslte- wwe. araconsultancy org, Email- srasnvclefgmall . com
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Pre-Monsoon (2024) Replenishment Study Report

As per EMGSM-2020 Guidelines issued by MoEF&CC

Morrum Mining Project - Arazi No. 824 (Khand No.-1) Village - Agori
Khas, Tehsil- Obra, District - Sonbhadra, Uttar Pradesh,
Lease Area - 16.194 Ha. in River Bed of SONE River

Lease Holder:
M/s Shri Chander Shekhar Chaurasia

?A, Paramount Villa Ansals, Near Regional College Shyamia Hills,
Bhopal, Madhya Pradesh

Frepared By:

Environmental Research and Analysis, Lucknow
(A QCI/NABET accredited EIA Consultant Organizotion in Mining Sector)

NABET Certificate No - NABET/EIA/ENV/ACO/21/1707

Esvbommenal Resaaich § A

i
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TABLE OF CONTENT

1) Introduction of the Project

3) Disirict and River Profile
» Geology, Hydrogeology & Physiography OF District
* Geomorphology & Soil Types
* Sediment Compesition
» Sustainable River Bed Sand Mining

5) Collecting Pre-Monsoon Ground Level Records (Baseline Data) with
DGPS equipment at regular intervals and preparing Ground Record
Matrix.

7y Conclusion

[ Shri Ghandar Shekhar Chaursiys, Agor Khas — 524 Fha (Rhand-01), Sonbhedre | Fageiofzs |
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Chapter 1 — Introduction of The Project

The sediment of a river is commonly considered to be aesthetically displessing and
environmentally degrading. Conversely, part of the sediment (sand and gravel) may represent 4
natural resonrce for use by society. The potential usefulness of the sediment is enhanced when it
is composexd of particle sizes found in deposits on the river-bed that would be replenished by newly
transported sediment afler mining. As such, river deposits become renewable resources,
pericdically replaced by sediment trensport in the river,

= Bed-load Material: The mixture of sediment that composes a streambed. Bed material is
stationary, but  particle size 15 imporiant o

sodiment  ransport  because  as

enctgy level of a stream meresses, |(——Srampe e

some bed- material particles are | - E

mobilized and become part of the S ”“"'"."L 5";',-“"'". o e :

M"]“ﬂd 418 E-WM |ﬂﬂd. ..:l.‘

? i AT ‘b‘*-mwﬁﬁ?‘%;ﬁf

=  Red-load discharge: A measure of |_-—- wff-.o

the quantity (weight) of bed-load gqm”*" S “Fraction

per unittime also referred to
as  bed-load- transport mte.

= Bed Material: The mixture of sediment that composes a streambed. Bed material is
stationary, but particle size is important to sediment ransport because as encrgy level of a
stream increases, some bed-material particles are mobilized and become part of the bed -
load or suspended load. In this report, composition of bed material is defined by particle -
size distribution,

= Suspended Sediment Muterinl: Usually small particles, suspended by turbulence of the
flow or existing as colloids, and transporied at about the same downstream velocity as the
flowing water, Suspended sediment is distnbuted a1 all depths in (lowing water,

* Suspended-sediment load: A general term referning to the quantity (weight) of suspended
sediment in transport.

=  Suspended-sediment discharge: A computed value of the quantity (weight) of suspended
sediment per unit time, dlso referred to s suspended-sediment transpon rate.

= Total sediment lond: The sum of bed load and suspended sediment load.

« Total sediment discharge: The sum of bed load discharge and suspended-sediment discharge

[ Shri Chandar Shekhar Chaurasiys, Agon Khas - 824 Kha (Khand-01), Sonbhadra | Page2of2s |
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» The present project is for sand mining over an arca of 16,194 Ha over SON River, The
location of the project is 824 Kha (Khand-1) at Agori Khas Village, Tehsil- Obra,
Digtrict- Sonbhadra, Uttar Pradesh.

»  The leese for the mine is with MU/s Chandra Shekhar Chaurasia for a period of 3 vears.

« Environmental Clearance for the project has been granted by SEIAA, UP on 28-April-2022
vide E.C., Identification No ECZIB00IUPI23382.

» Mining in this project will be opencast semi-mechanised mining, while the transpartation
would be done through trucks/dumpers. Mining will be done in line with statutory
guidelines of MoEF&CC like Enforcement & Monitoring Gudelines for Sand Minmg,
2020 and Sustainable Sand Mming Management Guidehines, 2016,

* Mining will noi be done during munsoon and from in-stream, The ultimate depth of mining
will be 3.0 m as per the approved mine plan at a safe distance from the hanks and from
the water line and there would be no mining at the concave side of the river channel.
Mining will be done signifying that all Hmes mining will be done off-stream and above
the bed water level.

[ Shri Chendar Shekhar Chauasia, Agon Khas — B24 Kha [Khand-01), Sonbhadra Fage 30f 29 |
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Location Map
Agori Khas- Khand-1, Obra, Sonbhadra, Uttar Pradesh
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Study Area Map
Agori Khas- Khand-1, Obra, Sonbhadra, Uttar Pradesh
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PURPOSE OF THE STUDY

For ecological and environmenial sustainable balance there must be a balance between river sand
mining and replenishment. The extracted sand is required to be replenished in next monsoon.
Therefore, it is necessary o do sand budgeting before and after monsoon to ensure that the
extraction will not exceed sedimentation. Due to unscientific and & over extraction, the imbalance
may cause following threat to the ecosystem of the area ( region, especially in arid and semi -arid
regions. Same of the impacts are ag follows

»  Transformation of river into buricd channel

# (Changes in abiotic environment

»  Sail / land erosion (especially at banks) at the time of flood

» Possible changes in regional water table (may increase or decrease in pockets) or may form a
local water tables

o Quality of ground-water may change

*  Ponding in nver bed

# (Change in river course

OBJECTIVE OOF THE STUDY
s To assess the possibility of safe extraction of mver bed material from River; and

s  To determine the actual reserve of replenishable sand within mine lease arca

| Sk Chandar Shekhar Chaurasiya, Agon Khas — B24 Kha (Khand-071), Sanbhadra | Page&of2a |




DISTRICT PROFILE

District Sonbhadra is the 2 largest district of Uttar Pradesh, India. It is the only district in India

which borders four states namely M.P., Chhattishgarh,
Tharkhand and Biher, In the popular TV show Koun
Banega Crorepati , a question rewarding 50 locs was
asked based on the fact just mentioned. The distriots has
an area of 6788 Sq.Km and a population density of 270
persons per km’. The district lies in the exireme

southeast of the state, and is bounded by Mirzapur |

district to the northwest, Chandauli district to the North,
Kaimur and Rohtas districts of Bihar state to the
Mortheast, Garlvwa distriet of Jharkhand state to the
East, Koriva and Surguja districts of Chhattisgarh state

i the South, and Singrauli district of Madhya Pradesh state to the West, The district headquarters is
in the town of Sonbhadra district 15 an industrial Zone and it has lots of mmerals like bauxite,
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Chhattisgarh flows porth o join the Son River.

] e | limestone, coal, gold ete. The northern third of the

district lies on @ plateau north of the Kaimuor
Range, and is drained by tributanies of the Ganges
including the Belin and Kammanasha rnivers
South of the steep escarpment of the Kaimur
Range is the valley of the Son River, which flows
through the district from West to East. The
southern portion of the district id  hilly,
interspread with fertile stream valleys, The
Rihand River, which nses to the south in the
highlands of Surguja disirict of Chhattisgarh,
flows north to join the Son river in the centre of
the district. The Kanhar River originates in

[ Shrf Chandar Sheknar Chaurasiys, Agon Khas — 824 Kha (Khand-01). Sonbhadra
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DESCRIPTION OF SONE RIVER

Son River (Hindi; i &, also spelt Sone River) is a perennial river located in central India, It
originates near Amarkantak Hill in Ansupur district of Madhya Pradesh and finally merges with the
Cianges River near Patna in Bihar, Sone river is the second-largest southern tributary of the Ganges'
after Yamuna River. India's oldest river bridge Koilwar Bridge over Sonc River connects Arrah with
Patna. Sonc nver 1s famous [or i3 sand across country.

Some River is called T / T in Hindi, but called TP in Sanskrit, a rare instance of an Tndian
river having masculine name. Damodar and Brahmaputr also have masculine name. The Sone
originates near Amarkantak in Anuppur disirict of Madhya Pradesh (2] just east of the headwater of
the Marmadn River, and Mows north-nonthwest through Shahdol district in Madhya Pradesh state
before turnmng sharply eastward where it encounters the southwest-northeast-Kaimur Range. The
Sone parallels the Kaimur hills, Nowing east-northeast through Uttar Pradesh, Jharkhand and Bibar
states to join the Ganges just west of Patna, Geologically, the lower valley of the Son is an extension
of the Narmada Valley, and the Ksimur Range an extension of the Vindhya Range. Arwal,
Davdnogar, Deori, Rohtasgarh, Dehri, Sonbhadra and Bihta are some of the major cities situated on
Sone River.

The Sone river which is 784 kilometres (487 mi) long, is one of the longest Indian rivers.[2] Its chief
tributaries are the Rihand, Kanhar and the North Koel. The Son has a steep gradient (35-55 cm per
km) with quick ran-ofT and ephemeral regimes, becoming a roaring river with the min-waters in the
catchment area but turning quickly into a fordable stream. The Son, being wide and shallow, leaves
disconnected pools of water in the remaining parts of the year. The channel of the Son 1s very wide
(about 5 km at Dehri) but the floodplain is narow, only 3 to 5 kalometres (2 to 3 mi) wide. The
meeting point with North Koel the width of Sone River 16 5 to 8 kilometres (3 to 5 mi). In the past,
the Son has been notorious for changing course. As it 15 traceable from several old beds near its east
bank, the river changed its course more than 5 times. In modern times this iendency has been checked
with the anicut at Dehn, and now more so with the Indrapuri Barrage.

Sir Jehn Houlion, the British admimsirator, descnbed the Son as follows, "After passing the sieep
escarpments of the Kammur range, it flows straight acress the plain 1o the Ganges. For much of this
distance it is over two miles wide, and at one point, opposite Tilothu three miles wide. In the dry

|wmmmfrcw,m'm-ﬁim{mmu. Sonbhadra | PageBof28 |
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weather there is a vast expanse of sand, with a stream not more than a hundred yards wide, and the
hot west winds pile up the sand on the east bank, making natural embankments, After heavy rain in
the hills even this wide bed cannot carry the waters of the Son and disastrous floods in Shahabad,
Crava, and Paina are not uncommon.

["Shrl Chandar Shekhar Chaurasiys, Agon Khas — 524 Kha [Khand-07), Sonbhadra | PageBol 29 |
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GEOLOGY, HYDROGEOLOGY & PHYSIOGRAPHY OF SONBHADRA DISTRICT

INTRODUCTION

Geologically the distiet is characterized by
Bijawarphyliites and dudhi granite/ gnesis, Vindhyan
formation and younger alluvium. The age of these .
formations ranges from Archean to Sub recent. The| ~
Grranitodds and gneisses form the main and traversed by
pegmatitic veins, quartz recfs and basic dykes. The
distrnict 15 characterised with hard rock undulating and
hilly topographic features. Along the course of river and
stream, very limited valley fill deposit are observed.
River Son divides the distnet into rwo distinet
topographic divisions, The thickness of alluvium or =
weathered zone is more in North of River Son whilein®
sovath.

As per 2011 census the district bas population 18,62,55% of which 9,71,344 malcs and 89,215
female. The literacy mate of this district is 64.03 % out of which 74.92 % males are literate and 52.14
%o females are literate.

RAINFALL AND CLIMATE

The average annual rainfull 981.86 mm. The climate is typical sub-humid, characterized by hot
summer, mild winter and plezsant monsoon seasorn. About 90%, of which received from South West

monsoon. May is hotiest month with temperature. 45,5 C January is usually coldest month with the
temperatre 2.6 C, The relative humidity ranging between 25 % to 81 %.

llllll

[ Shri Chandar Sheknar Chawasiya, Agon Khas — 824 Kia [Khamd-01), Somifadra [ Page100f29 |
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GEOMORPHOLOGY & SOIL TYPES
The district is characterised by alluvial, hard rock as well as marginal alluvium.

The district can be broadly classified into three physiographic units.

Kol Type
il Alluvial
Plain if)

Marginal
Alluvial

i) Samdy
Laom

SOIL CHARACTERISTICS

In Soil is the basic resource. which is farmed by the disintegration, decomposition and movement of
parent materials through natural agencies like climate, water, vegetal cover, efc. (Kayastha, |964).
The soil of the area under study exhibits a significant spatial vaniation in their mode of formation.
These are mestly sedimentary, showing in situ development characteristic along with extensive
pockets of the alluvial soil in the Singrauli
and Dudhi basins which are developed on the Dharwar with mixed block, red and yellow colours.
Besides the soil of Jungail series is red in colour. These are loamy © sandy loam in texture and
sometimes vary from coarse sand to lonm and clay, The uplands have fragile coanse sandy soil which
are gravelly soil with low water-holding capacity and fenility. However, those of the valleys and
lowlands have high water holding capacity. There are fine-textured, thick dark and fertile soils and
severely affected by crosion Agarwal and Mehrotra (1952, 1953 and 1958) have identified the
following types of soil in the region.

a) Sandy Loam

b) Fine Sandy Loam

e} Jungail

d) Sandy Loam

¢) Coarse Sandy Loam

R P B L ——r—
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HYDROGEOLDGY
Exploratory drilling data of CGWB and state tubewell department show that there are fractures which
create secondary porosity in hard rock area and porous formation in alluvial formations, The depth of
these fractures differ from place to place. The ground water condition in the arca are greatly influenced
by the occurrence of two distinet litho-units.

2} Unconsolidated sediments in the valley filled area (Alluvium)

b) Hard Rock Formation: Comprising Vindhyan and Precambrian formations

AQUIFER 5YSTEM
Exploratory drilling data of the district Aquiter
reveals that the wells located in these arcis o
are easily capable of yielding 100-500 m'/d
for & draw dowmn of 3.0 m. Specific. capacity
is in the range from 100 to 300 lpin of draw
down and the hwdraulic conductivity vancs
from 5-15 m/d. Similarly specific yicld s
generally in the range of 5 to 15%..

GROUND WATER
POTENTIALITY AND
WATER LEVELS

Ground water is mainly controlled by drainage, iopography and lithological behavior, it ocours under
phreatic condition at shallow depths and fractures & granular zones under at deeper depths. Depth to
waler in pre-monsoon ranges between 4.00 to 22.00 mbgl. Post-monsoon water level varies berween
210 to 20,50 mbgl. Water level fluctuation is minimum in Ghorawal and maximum i Chatrah
biock. After the study of long werm waier level trend, it is inferred that the well show the declhine
trend during pre-mensoon period. The average magnitude of falling trend over last 05 vears is 50-65
cm/vear. The vield of the wells vary from 30 to 500 lpm. The shallow fractures and phreatic ground
walter has poor sustainability.

AQUIFERS PARAMETERS

The aquifer systems have poor polential and very few dug wells are found in the areas occupied by
them. Water tble Muctuates in response to recharge o the aquifer and with doaw] from the aquifcr.
The quantum of fluctuation is direct fanction of the above. Recharge take place mainly during rainy
seaRon,
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GROUND WATER RESOURCES

As per report on dynamic ground water resource of Sonbhadra distnet as on 01.04.2009. The net
anmual ground water availability is 20674.37 ham The existing gross ground water draft for all uses
is 11815.39 ham, The net ground water availability for future irrigation development is 6237 88

Ham,

[ Shri Chandar Shekhar Chaurasiya, Agori Khas — 824 Kha (Khand-01), Sonbhadra [ Page 130129 |
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SEDIMENT COMPOSITION
Sediments of various sizes and in mixed form [-":L L I I r
I
|

arc predominantly deposited in the river bed
and flood plam. There 15 no  perfect
classification between boulders, cobbles,
pebbles and sand. They are

deposited in a mixed state, The classification is done by prab mining and the sediments are
passed through different sicves in the screening plants. Sediments of various sizes and in mixed
form such a8 coarse sand, medium sand and fine sund are predominantly deposited in the nver
bed. Sand is naturally occurring granular material composed of finely divided rock and mineral
particles between 150 micron to

4.75 mm in diameter (IS 383-1970). Sand is formed due to weathering of rocks due to mechanical
forces. In the process the weathered rocks forms gravel and then sand. Sand and gravel ogether
known as aggregate, represent the highest volume of raw material used on carth after waler,

B Most sand 15 made of quartz or its microcrystalline cousin
chaleedony, because that common mineral is resistani (o
ol | weathering. The farther from ity source rock sand is, the

A\ i closer it is to impure quartz. But Markanda sands contain
' quartz grains, tiny bits of rock (lithics), or dark mincrals like

limestone and ferruginous conaretions.

Sand, along with gravel, sili and clay are collectively known as sediment, and are produced
by the mechanical and chemical breakdown of rocks. Once disaggregated from the original source
rock, this material s then eroded and transported by cither wind, water, often ending up at the
deposits of rivers or lakes, as sand dunes, or ultimately as sediment in the sea. Eventually this
material may be buried to sufficient depth within the earth to harden and form sedimentary rock.

The composition of sand is largely dependent on the source material, For example, the sand around
volcanic islands is oficn composed of voleanic rock fragments, voleanic glass, and other minerals
associated with volcanic rocks, In contrast, sediment found on the beaches ure generally composed
of quartz {the most durable common minemal), possibly some feldspar (also durable, bul
more easily

Chemically weathered 1o clay), and other minerals associsted with the plutonic igneous rocks
which form the bulk of the mountain ranges nearby. In areas where there 15 no good source of
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sedimentary material from mountains or voleanoes, sand is often entirely composed of organic
material i.e. shell fragments, coral, and the tests {skeletons) of small planktonic organisms,

SEDIMENT TRANSPORT

Sediment transport is the movement of solid particles ——
{sediment), typically dus to a combination of gravity acting on
the sediment, and/or the movement of the fluid in which the
sediment 15 entrained. Sediment transport occurs in natural
svstems where the paricles are clastic rocks (sand, gravel,
boulders, eic.), mud or clay; the fluid is air, or water, and the
force of gravity acts to move the particles along the sloping
surface on which they are resting. Sediment transport due to g

fluid motion occurs i tivers, occans, fakes, seas, and oither T = 'H}-_
bodics of waler due to currents and tides. Sediment W- "
transport due only to gravity can occur on sloping surfaces in e — |
peneral, including hill- slopes, scarps, cliffs, and the

continental shelf-continental slope boundary,

TYPES OF SEDIMENT LOAD

=  Bed-load: That portion of the sediment load that is transported along the bed by siiding,
rolling or hopping. The bed-load moves at velocities slower than the flow and spends most of
its time on or nesr the soream bed. The mechamsms of grain motion are as follows:

= Tractlen (rolling and sliding): Imporiant faciors: frictional drag and lift forees exeited by
the flow and slope.

=  Saltation (hopping): Grains are lemporarily suspended by fluid vortices or by ballistie
impact and then released Grain movement may be continuous or intermittent depending on
the fow regime.

Suspended load: They area particulate sediment that is carried in the body of the fAow and moves
at the same velocity as the flow. A small particle (e.g. cley and fine silt), with a larpe relanve
surface area, is held in suspension more casily because of the electrostatic atraction between
the unsatisfied charges on grain's surface and the water molecules, This force, tending o kesp

the particle in the flow, is large compared 1o the weight of the particle,

The Hjulstrom curve shows that a much higher velocity is required to entram clay and fine silt
thun coarse gand, However, once the fine sediment is in suspension, a much lower velocity 15
required o maintain it in suspension, The guantity and quality of the load is defined in terms of
competence and capacity,

i
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Dissalved load: material that is chemically carried in the water. The factors that govern the
percentage of dissolved and suspended load inchade:

Climate: femperature, precipiiation, vegelation

Vegeation; type and amount

Activity by man: mining, construction, clear cutiing, etc.

Rock solubility: e.g. hard water in carbonale terrancs

Erodibility of materials in the drainage basin

Relief and slope {affecis PE of flow)

Wash Load: Sometimes finer particles from upland catchment (sizes which are nol present in the
bed material), called wash load, are also trangporied in suspension. The combined bed miaterial

and wash load is called Total load.

TRANSPORT RATE

When the velocity of water flowing over a bed of
non- cobesive  sediment  flow  overcomes  the
resistance offered by the grain due to its mass, cohesion
and other forces. Propertics like shape and position of i

centre of gravity of the gram play important roles i S _."
determining the degree of resistance offered. A SS '
diagram complied by Hjulstrom (1935) revealed the ; : |
relationship between critical erosion velocity and prmn - '_l_:m:_“_:: e
size. The ficld above the curve mdicates the condition

suitable for entrainment of grains,

Formulas to calculate sediment fransport rate exist for sediment moving in several different
parts of the flow. These formulas are often segregated into bed load, suspended load, and wash
load, They may sometimes also be segregated into bed material load and wash load.

ol e : ——

L= x = E —_

-
ki

DEFINING BED LOAD

Bed load moves by rolling, sliding, and hopping (or saliating) over the bed, and moves at a small
fraction of the fluid flow velocity. Bed load is generally thought to constitute 5 -10% of the total
sediment load in & stream, making it less important in terms of mass balance. However, the bed
material load (the bed load plus the portion of the suspended load which comprises material
derived from the bed) is often dominated by bed load, especially in gravel-bed rivers. This bed
material load is the only part of the sediment load that actively interacts with the bed. As the bed
load is an imponant component of that, it plays a major role

E Shr Clrandar Shekfar Chaurasiys, ﬂﬂ'ﬂﬂ'ﬂ.ﬂﬂﬁ-ﬂi{m (Rhand-01), Sonbhaora
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in contralling the morphology of the channel. Bed load transport rates are usually expressed as
being related to excess dimensionless shear stress raised to some power. Excess dimensionless
shear stress is 4 non —dimensional measure of bed shear stress about the threshold for motion.

[

Dissolved Load

Suspended Load

Eed Load

Figure No. 4.2: Sediment load movement
Dissolved load is not sediment. Tt is composed of disassociated lons moving along with the flow.
It may, however, constitute a significant proportion {ofien several percent. but vecasionally greater
than halfy of the total amount of material being transported by the stream.

DEFINING WASHLOAD

The distinction between bed-matenal-load and wash-load components of the total load adopted
here is thit wash load is not found in appreciable quantities in the bed of channel. However, the
precise definition of what constifutes un appreciable quantity un clear, meaning that the threshold
grain size separating bed- material load and wash load may be defined in several ways. Wash load
is the grain stze of which 10 percent of the bed mixture is finer. This basically different behaviour
of the fine and the coarse particles in the same channel has led the suthor and collaborators o
assume that the fine particles in the flows till behave like material called Wash load in the concrete
channel whereas the coarse particle act like the sediment in a strictly alluvial channel.

These investigators give the limiting grain size between wash load and alluvial or bed load in terms
of the composition of the sediment deposit in the bed. They state that all particle sizes that are not
significantly represented in the deposit must be considered as wash load. More specifically, the
limiting size may be arbitrarily chosen from the mechanical enalysis of the deposit as that grain
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4l Raseals lgﬁ"




167

size of which 10 percent of the bed mixture is finer. This rule seems to be rather generally
applicable a5 long as low-water and dead-water deposits are excluded from the bed sediment.™

Wash load is the portion of sediment that is carried by a fluid flow, usually in a rver, such that it
always remains close o the free surface (near the top of the flow in @ niver). It is in near-
permanent suspension and is ransported without deposition, essentially passing straight through
the stream. It consists of the finest particles and can be defined by having 2 Rouse number of <0.E,
meaning that the turbulent mixing velociry is far greater than the settiing velooity.

Compaesition: The composition of weash load is distinet because 1t is almost entirely made op of
grains that are only found in small quantities in the bed. Wash load grains lend 1o be very small
imostly clays & silts but some fine sands) and therefore have a small settling velocity, being kept
in suspension by the flow mrbolence.

Yelocity: Wash load is carried within the water column as part of the flow, and therefore moves
with the mean flow velocity of main soeam. Because there is little or no intemction with the
bed, the particles extract only negligible momentum from the flow.

Wash Load Dynamics: There is no universally accepted definition of wash load, vet despite this,
the wider concept that sediment in transport that is finer than that making up the bed of the channel
behaves differsntly and plays a different role in the sediment transfer system is widely perceived
to have merit and has ofien proven useful in river enginecring studics. In this respect, there are
three tenants within the wash load and bed-material load concept that are relevant from a practical
regional sediment management perspective. It follows that changes in the quantity of wash load in
transport (due to the addition or removal of washlpad sources) will seldom trigger significant
momphological responses and marked changes to the stahility of the channel. Conversely,
imbalances in the bed-material load will usually drive local morphological response through
channel scour (where transport capacity exceods supply) or fill {where supply exceeds trunsport
capacity). Second, the quantity of wash load carmied by a stream is limiled not by the streams’s
sediment transport capacity, but by the available supply. It follows that it is only the bed-material
load that most sediment transport equations can calculate on the basis of the trinsport capacity
indicated by the local flow hydraulics. Wash-load transport cannot be predicted this wiy,
but can only be estmumted on the basis of comprehensive, quantitative assessment of wash-
load sediment sources. Third, the movement of wash load is relatively rapid compared to that of
the bed-malerial load, In & sand-bed channel, where the wash load is composed of fine sands,
silts and ¢lays that are fairly evenly distributed throughout the water column, wash load may move
through the channel.
| Shri Chandar Shekhar Chaurasiva, Agor Khas — 824 Kha (Khand-01), Sonbhacrs | Page 18 of 29 |
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SUSTANABLE RIVER BED SAND MINING

As per Sustainable Sand Mining Management Guideling, 2016, by Ministry of Environment,
Forest and

Climate Change, following considerations should be kept in mind for sand / gravel mining:

» Paris of the nver reach that experience deposition or aggradation shall be identificd first, The
Lease holder/Environmental Clearance holder may be allowed to extract the sand and gravel
deposit in these locations to manage aggradation problem.

» The distance between sites for sand and gravel mining shall depend on the replenishment
rate of the river. Sediment rating curve for the potential sites shall be developed and checked
against the exiracted volumes of sand and gravel

= Sand and gravel may be extracted across the entire active channel during the dry season.

s Abandoned stream channels on termace and inactive floodplains are prefermed rather than active
channels and their deltas and flood plains, Stream should not be diverted (o form inactive
channel.

s  Layers of sand and gravel which could be removed from the river bed shall depend on the width
of the river and replenishmient rate of the river,

» Sand and gravel shall not be extracted within 200 to 500 mefer from any crucial hydraulic
structure such as pumping station, water intakes, snd bridges. The exact distance should be
ascertained by the local authorities based on local situation. The cross-section survey should
cover a minimum distance of 1.0 km upstream and 1.0 km downstream of the potential reach
for extraction. The sediment sampling should include the bed material and bed material
load before, during and after extraction period. Develop a sediment rating curve at the upstream
end of the potential reach using the surveyed cross- section. Using the historical or gauged flow
rating curve, determing the suitable period of high low that can replenish the extracted
volume, Calculate the extraction volume based on the sediment rating curve and high flow
period atter deter mining the allowable mining depth.

* Sand and gravel could be extracted from the downstream of the sand bar at river bends.

& Sand and gravel shall not be allowed to be extracted where erosion may occur, such as at the

concave bank,
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Retaining the upstream one to two thirds of the bar and riparian vegetation is accepied
as a method to promote channel stability.

s Flood discharge capacity of the river could be maintained in greas where there are
significant flood harzard to existing structures or infrastructure, Sand and gravel mining
muy be allowed o maintain the natural flow capacity based on surveyed cross-section
history,

s  Alternatively, off-channel or floodplain extraction is recommended o allow Avers o
replenish the quantity taken out during minmng.

s The Piedmont Zone (Bhabhar arca) particularly in the Himalayan foothills, where
riverbed material is mined, this sandy-gravelly track constitutes excellent conduitz and
holds the prester potential for ground water recharge. Mining in guch areas should be
preferred in locations selected avway from the channel bank stretches.

= Mining depth should be restricted to 3.0 meter and distance from the bank should be 3
méter or 10 percent of the nver width whichever less.

# The borow area should preferably be located on the river side of the proposed
embankment, because they get silied up in course of time. For low embankment less
than 6 m in height, borrow arca should not be selected within 25 m from the wehecl
of the embankment, In case of higher embankment the distance should not be less than
50 m. In order to obviate development of fow parallel to embankment, cross bars of
width eight times the depth of borrow pits spaced 50 1o 60 meters centre-to-centre
should be left in the barrow pits.

The effects of unscientific and excessive sand snd gravel mining are a8 follows:

»  Extraction of bed matenial in excess of replenishment by transport from upstream causes
the bed to lower (degrade) upstream and downstream of the site of removal

o [In-stream habitat is impacted by increase in river gradient, suspended load, sediment
transport and deposition. Excessive sediment deposition for replenishment increases
turbidity which prevents penetration of light required for photosynthesis and reduces food
availability of aquatic fauna.

= Riparian habitat including vegetative cover on and adjacent to the river banks it controls
CTOSION,

= provide nutrient inputs into the stream and prevents intrusion of pollutants in the stream
through runefl. Bank erasion and change of morphology of the river can destroy the
riparian vegelalive cover,

o Bed depradation i responsible for channel shifting, cansing loss of properties and
degradation of landscape, it can alio undermine bridge supports, pipe lines or other
slnectures.

* Degradation may change the morphology of the river bed, which constitutes one aspect
of the aguatic habitat.
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= Degradation can deplete the entire depth of gravelly bed material, exposing other
substrates that may underlie the gravel, which could in wm affect the quality
of aquatic habitat Lowering of ground water table in the flood plain becanse of
lowering of riverbed level as well as river water level takes place because of
extraction and draining out of excessive ground water from the adjacent areas. 5o,
if" & Moodplain aguifer drains to the stream, groundwater levels can be lowered as a
result of bed degradation.

e Lowering of the water table can destroy riparian vegetation,

o Excessive pumping of ground water in the process of minmg in abandoned
channels depletes ground water causing scarcity of imgation and drinking waier. In
extreme cases it may create ground fissures and subsidence in adjacent areas.

= Floeding is reduced as bed elevations and flood heights decrease, reducing hazard
for human occupancy of floodplains and the possibility of damage to engineering
works,

= The supply of overbank sediments to floodplains is reduced as flood heights
decrease.

s An un-scientific and unregulated sand and gravel mining tends to increase channel
bank scouring and erosion. This causes a large degree of meandering of nvers and
sometimes it could be in kms.

* Rapid bed degradation may induce bank collapse and erosion by increasing the
heights of banks.

» Polluting ground water by reducing the thickness of the filter material especially if
mining is taking place at top of recharze fissures,

s Choking of sand layer which acts as filter for ingress of ground water from river by
dumping of finer matenial, compaction of filter zone due o movement of heavy
vehicles. It also reduces the permeability and porosity of the filter material.

» Removal of gravel from bars may cause downstream bars to erode if they
subsequently receive less bed material than is carmied downstream from them by
fluvial transport.

® FEcological effects on bird nesting, fish migration, anghng, etc. indiscrete mining
activities lead to increased concentration of suspended sediment in the river

which in turn causes siltation of water resources projects,
o Un-scientific and unrepulated sond and gravel mining leads to the severe health

hazards like air quality degradation and dust fog.
® Ag such, it becomes essential to conduct a replenishment study
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Chapter 4 — Methodology of Collecting Data

* The methodology for investigation and objectives sef by MoEF&CC Involves two-layer
approach which is summarized as follows:-

1) Collecting Pre-Monsson Ground Level Records with DGPS equipment at regular
intervals and preparing Ground Record Matrix as per Section-5 of EMGSM 2020

Gaidelines,

1) Estimation of Closing Balance/ Reserve Estimation by correlating the details of
sanctioned production, actual production and DGPS Surface elevation results.

»  The detailed methodology of both the approached with resulis and maps as appended
im the coming sections.

s GPS Coerdinates of Lease Area (16.194 ha.)

Pillar Latitude Longitude
A 24°33'47.01"N B2°5T'16.43"E
B 24°3348.60"N__ 82°572522°E
| 24°13"32.73"N R2°5TALSO"E
D 24°313'20.53"N 82°5720.42"E
E 24°33°31.23"N | 82°5T19.13"E
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Chapter 5 — Collecting Pre-Monsoon Ground Level Records
(Baseline Data) with DGPS equipment at regular intervals and
preparing Ground Record Matrix.

« A number of ground control pomnts were been
established on mining site and current elevation levels
spread across the leases were recorded with the help
of DGPS base station and Rover.

= The number of sections along and across the river
depend on the length and width of lease, its dimension
as wiell as ground conditions.

s The methodology followed i3 in conformity to the

Enforcement & Monitoring Guidelines for Sand
Mining — 2020 issued by MoEF in January-2020 which envisages that Regular
Replenishment study needs to be carried out to keep a balance between deposition and
extraction.
» Specific emphasis has been given to the nomms provided in the Section-5 of Enforcement
& Monitoring Guidelines for Sand Mining — 2020 which provides procedure to be
followed for conducting replenishment study.
* The changes observed in the elevation in
per and post scenario at each node shall be
depicted in graphical forms with an appropriate
scale to estimate the area of deposition and
erosion,
s Net area shall be denved afier the
summation of the arca of deposition minus area
of erosiomn  for esch cross-section. The
Replenished Volume will be estimated by
multiplying the distance between two cross-sections with the average of net area of these

twio consecutive cross-sections.
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Sl. Na. Cross Section Lat Long Monsoon

Elevation
i Fero Lavel 2P TN RI*ST11.24"E 118115
| 1-1 24°33'45.85"N K2°5T17.77°E 120.252
— 2 i1 24"3346.12°N | B2°ST2L09°E 119.517
3 1-1 2493346 55"N R2*5724.54"E 119,011
4 22 24°33'43.81"N §2°57'25,11"F 118.811
5 22 2473343 31°N 52°5T21.64"E 119.152
- 2.2 24°33'42.56"N B2°ST IR 45"E 119.742
1 3.3 24°33'90,21"N §2°5719, 1 5"F 120,012
8 33 24733061 B2°5T21229"E 119,041
9 13 24°3340.83"N $2°5725.96"E 118.541
10 44 24°33'37,66"N $2°5726.61"E 11B.451
Il 4-4 2473337 0" B2O5T22.HVE 11R.715
12 44 24°33'36.46"N $2°5T19.81"E 119.516
13 55 | 2473336N 82°5T20.60"E 119,715
14 5-5 24°33'34.24"N 82°5T23.81"F 119,324
15 5-5 24731135 03N R2°5T27.36"F 119,102
T 66 24°3332.36"N §2°5728.24°F 117521
17 66 2473331 81"N 8295724, 14°E 118.212
18 66 24°33'31.13"N §2°5721.72"F 119.215

Note:- The current pre-monsoon elevations of worked out mining lease will be compared with
post-monsoen new elevations to report the net‘new replenished volume in the lease.
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DGPS - Ground Control Point Record Map
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i Closing mmhy
ﬂ'u: Hm ﬂ’ ﬁﬂtﬁmd odu  Actual

* The purpose of this study is to describe an objective method to estimate the
volume and spatial oceurrence of the sand produced by stream and to identify the
remaining sand resources on the project site in comparison to the approved Mine
Plan which is & conceptual document for 5 year mining.

= This reserve estimation is done with help of modern analytical techniques viz.
Sentinel-2 Satellite Data for analysing latest lease profile, surficial mapping
on AuieCAD, geographic information systems {GIS) mapping and correlating the
existing production data,

Summary of the findings is as under-

[A Sunctioned Production of 9 Months 2,59,104 cubic meter
B Production done by Lease Holder (as per | 2,79,759 cubic meter®
MMI1) from |-Oci-2023 till 30-June-2024
C Estimated Closing Balance on the basis of | 1,19.485 cubic meter
DGPS survey fAverage thickness of lease
above 0.3 meter water level)

*The data includes currrent period allotment quantity conrumption and halance last period earrvover allotment
&8 v the Hovelines of feare deed

N
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Chapter 7 — CONCLUSION

¢ The present project is for sand mining over an area of 16.194 Ha. on Sone
River. The location of the project is at Village- Agori Khass — Khand-01,
Tehsil- Obra, District- Sonbhadra, Uttar Pradesh. The lease for the mine is
with M/s Chander Shekhar Chaurasia for a period of 5 years.

* The Lease was Audited on 15 - June-2024.

s The Zero River Level observed was 118,115 mRL

¢ The Minimum reference level of lease was 118.212 and Maximum reference
levels observed was 120.252 mRL.

¢ The estimation of pre-monsoon closing balance reserves observed was
1,19.485 cubic meters at an average height of 1.03783 meters considered on
0.30 meter above the water level.

* The baseline data collected for the per-monsoon period will be co-related
with post-monsoon levels to report and observe the overall replenishment in

the lease.
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Chapter 8 — Annexures

LIST OF ANNEXURES
Sl
N Description Annexure No.
o
1. | DGPS Survey Photographs I
2. | Khasra Map I
3. Environmental Clearance Il
4. | NABET Certificate v
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ANNEXURE-I

DGPS SURVEY
PHOTOGRAPHS
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DGPS SURVEY PHOTOGRAPHS
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ANNEXURE-II

KHASRA MAP
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ANNEXURE-III

ENIRONMENTAL
CLEARANCE
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&3 Government of India

= Ministry of Environment, Forest and Climate Change
£ = (Issued by the State Enui'rnrm&nt Impact Assessment
E s b Authority(SEIAA), Uttar Pradesh)

§3 |

> W The ownar

£ CHANDER SHEKHAR CHALRASIA

9A, paramaount villa ansals, near regional college bhopal, MP 462042

Subject: Grant of Environmental Clearance (EC) to the pasad Pr Activty
under the provision of E14 Hnllﬂt}ah[nrl E'JDE-FEEF‘;EHW e

Sirftadam,

This is in reference io your application for Environmental Glearancs (EG)
in respact of project submifted to tha SEIAA vide proposel pnumber
SIAUP/MIN/GI476/2021 dated 09 Feb 2022, The particulars of the snviranmental
clearance granted 10 the project are as bedow.

1.  EC identification No. EC22B001UP123382
2. File No. G305
3. Project Type Miw
4, Category B
m
5 Prumfanﬂb:‘ln including Tia) Mining o1 minarals
B. Mame of Project Riverbed marum mining
7. Hame of Company/Organization CHANDEF SHEKHAR CHALIRASIA
8. Locatlon of Project Littar Pradesh
8. TOR Date 27 Oat 2021

The project details along with tarms and condilions are appendad herewith Irom page
i 2 oivwarns.

Merriver Seeriary
Moambor Secreta

Date: 20/04/2022 ¥
SEIAA - (Uttar Pradesh)

PARIVESH
(Pro-Active and Responsive Facilitation b v Interactive,
ang Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign ganerated from PARIVESH, Please quote identification
number in all future correspondance.
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tate Level Environment Impact ment Autho r Pradesh

Directorate of Emdranmant, ULP,

¥ineet Khand-1, Gomal Nagar, Lucknow- 226014
E-Madt dosupla@yshan com, ssizaup@yahoo,com
Phong pa- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/63476/2021 & SEIAA, U.P File no-6305

sub; _Environmental Clearance Is sought for Sand Morrum mining from Son Riverbed at Araji
Mo.- B4 Kh d No. 01) of Vi Khas, T Sonbha Area-
16,194 ha.].
Dear Sir,

This Is with reference to your application / fetter dated 26-05-2021, 17-06-2021, 26-07-

2021, 24-08-2021, 09-02-2022, 21-02-2022 & 26-04-2022 on above mentioned subject. The matter
was considered by SEAC in meeting held on 01-03-2022 and SEIAA in meeting hald on 26-04-2022.

A presentation was made by the project proponent along with thelr consultant M/s
Greencindia Consulting Pyt Lid to SEAC on 26-04-2022.

n gave following details about

L I AL RNt L ) Frojec P maaleieliill nd tl

The |:H proponant, through the documents and presentatio
thelr project =

1. The environmental clearance Is sought for Morrum mining from Son Riverbed at Araji No.- 824
Kha (Khand No. 01) of Villages Ahori Khas, Tehsil-Obra, Sonbhadra, U.P., (Leased Area - 16.194
ha.).

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no
275/Parya/SEIAAJ6305/2021, dated: 27/10,2021,

3. The public hearing was organized on 06/01/2022 at Prirary School, Agorl Khas, Tehsil-Obra,
Sonebharda, Uttar Pradesh. Final EIA report submitted by the project proponent on

09/02/2022.
4. Salient features of the project as submitted by the project proponent:
| 1. On-line proposal No. SIA/UP/MIN/63476/2021
2. File No. allotted by SEIAA, UP 6305
3. Name of Applicant Owner: Shri Chander Sherkhar Chaurasia
4. Full correspondence addrans of JA, Paramount Villa Ansals, Near Reglonal College
proponent and mobile no, Shyamla Hill, Bhopal, M_P. B
5. Name of Project Morrum Mining along Sone River bed at Arazi No.-

324kha (Khand No. 01), Village- Agori Khas, Tehsil-
Obra, District- Sonbhadra, U.P.

6. Project location 1'Pht..l"lf.hasra.-"ﬁata f:tu.i Village — Agori Khas, Araji No. 824Kha [Khand No.
01}, Tehsil- Obra, District- Sonbhadra, State- Uttar

Pradesh.
7. Name of River sone River
8, Name of Village Agori Khas
8. Tehsi Obra
10. District ) Sonbhadra
11. Name of Minor Mineral Morrum
12, 5anctioned Lease Area (in Ha.) 16,194 Ha.
13. Mineable Area (in Ha,) 10.9551 Ha. E
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14 Zero level mRL 168 mAL
15. Max. & Min mRL within lease area 175-172 mRL
16. Pillar Coordinates {Verified by DMO) Point | Latitude | Longitude

Total Lease Area Coordinate {16.194 ha)

with Q1CI No and period of validity.

A 24°33'47.01'N B2°57'16 43"E
A 24°33'48.60"N B2°57"25.22"E
€ 24'33'32.73°N | B2"57'31.50"E
D 24°33'7953°N_ | B2'S72042°E
i E | 24'3331.23'N 82°57'19.13°E
17. Total Geological Reserves | 647,760 m’
18. Total Mineable Reserves 270,892 m’
19. Proposed Production/year [as per Lol) | 2,55,104 m’ ]
20. Total Production (5 Years) 12,95,520 m®
21. Sanctioned Period of Mine lease | 5Years
22. Production of mine/day 1036.42 m"/Day
23. Method of Mining Opencast Semi-mechanized mining
24. No. of working days 250 days/ Year
| 25. Working hours/day 12 Hours
26, No. Of workers 76
27. No. Of vehicles movement/day 86 ]
28. Type of Land Govt. Land
29, Ultimate Depth of Mining 3.00m
30, Depth of Mining as per approved Mine | 2.50m
Plan
31. Nearest metaled road from site 230 m
32. Water Requirement Purposes _ Requirement (KLD)
Drinking 0.76
suppression of dust 318
Plantation 5.76
Others (if any) 0,00
R Total 5.70
33. Name of QCI Accredited Consultant Greencindia Consulting Pyt Ltd,

NABET/EIA/1619/RA00SSE valid till 27/10/2022

34. Any litigation pending against the
project or land in any court

No

35. Detalls of 500 m Cluster Map &
certificate verified by Mining Officer

1358/ Khanij /2021 dated 11™ May, 2021

36, Length and breadth of Haul Road

Length 530 m, Width 6.0 m

37.31. Proposed CER Cost Rs. 296457/
38.32. Proposed EMP Cost Rs. 8,40,895/- =
| 39. No. of Trees to be planted 7203 Trees

5. The mining would be restricted to the unsaturated zone nr:l'.r above the phreatic water table
and will not intersect the groundwater table at any point in time.

6. The mining operation will not be carried out in the safety zone of any bridge or embankment
or eco-fraglle zone such as the habitat of any wild fauna.

7. There Is no litigation pending in any court regarding this praject.

8. The project proposal falls under category-1{a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee [SEAC) Menting
(SEAC) held on 01-03-2022 the State Level Enviconment Impact Assessment Authority (SEIAA) in Its

EC identification No. - EC228001UP123382  File Mo, - 6305  Date of Issue EC - 280042022
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Mesting dated 26-04-2022 decided to grant the Environmental Clearance to the title project for
eallection of 2,59,104 m” per year for lease area of 16,194 ha subject to effective implementation

of the following General Conditions and specific conditions:-

General Conditions:

1. This environmental clearance Is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

2. Forast clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entailing capacity addition with change In
process and or mining technology, modernization and scope of working shall again require
prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officials of

Mining/Revenue department prior to starting of mining operations. Such site plan, duly

verified by competent authority along-with copy of the Environmental Clearance letter will

be displayed on a hoarding/board at the site. A copy of site plan will also be submitted to

SEIAA within a period of 02 months,

Mining and loading shall be done only within day hours’ time.

Mo mining shall be carried out in the safety tone of any bridge and/or embankment.

7. Itshall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with, Water sprinklers and ather
dusi control majors should be applied to take-care of dust generated during mining
operation. Sprinkling of water on haul reads to control dust will be ensured by the project
proponent.

8. All necessary statutory clearances shall be obtained before start of mining eperations. If this
condition is violated, the clearance shall be sutomatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places.

10. No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

11. No wildlife habitat will be infringed,

12,1t shall be ensured that excavation of minor mineral doet not disturk aor change tha
underlying soil characteristics of the river bed fbasin, where mining is carried out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted
to the RO, PCB and SEIAA within 02 months.

15. Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SE1AA within six months.

16. Hydro-geological study shall be carried out by a reputed organization/institute within sk
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact Is observed [fanticipated, mining shall not be carried out.

17. Adequate protection against dust and other environmental poflution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall ke reported to the RO, UPPCE and SEIAA
and this activity should be completed before the start of sand mining,

18. Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help In improving the quality of life of economically weaker section of
sociely. Income generating projects/tools such as development of fodder Farm, fruit bearing
orchards, vocational training etc can form a part of such program me, The project

@
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proponent shall provide separate budget for community development activities and income
generating programmes,

13. Green cover development shall be carried out following CPCB guidelines including selection
of plant species and In consultation with the local DFO/Horticulture Officer.

20. Separate stock piles shall be maintained for excavated top soil, If any, and the top soil should
be utilized for green cover/tree plantation.

21. Dispensary facilities for first-aid shall be provided at site.

22. An Environmental Audit should be annually carried out during the opaerational phase and
submitted to the SEIAL.

23, The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Officer by
furnishing the requisite data/finformation/monitering reports. In case of any violations of
stipulated conditions the District Mining Officer will report to SE1AA,

24, The project proponent shall submit stk monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft copies) to the SELAA, the District Officer and the respective Regional Dffice of the
State Pollution Control Beard by 1st June and 1st December every year,

25. A copy of the clearance |etter shall be sent by the proponent to concemed Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

26, Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avold fugitive emissions and spillage of mineralfdust.

27, Waste water, from temporary habitation campus be properly collected & treated befare
discharging Into water bodies the treated effleent should conform to the standards
prescribed by MoEF/CPCE,

28. Measures shall be taken for control of nolse level to the limits prescribed by €.P.C.B,

23, Spedial Measures shall be adopted to protect the nearby settiements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor
minerals is to be undertaken, shall be carried-out by the project proponent regularly at his
OWN EXPENSES,

30, Measure for prevention B control of scil erosion and management of siltt shall be
undertaken. Protection of dumps against erosion, If any, shall be carried-out with geo textile
matting or other suitable material,

31. Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
mairtained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftmant of poor section of soclety. consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribation of smokeless
Chula etc.

32. Possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s
expenses shall be submitted within 02 months from the date of issuance of Environment
Clearance.

33. The funds earmarked for environmental protection measures should be kept In saparate
account and should nat be diverted far other purpose. Year wise expenditure should be
reported to the Integrated Regional Office, MoEFRCC, Gol, Lucknow, SEIAA, U.P and UPPCB.

34, Action plan with respect to suggestion/improvement and recommendations made and
agreed during Public Hearing shall be submitted to the District mines Officer, concern
Regicnal Officer of UPPCB and SEIAA within 02 months.

35. Environmental clearance is subject to obtaining clearance under the Wildiife [Protection)
Act, 1972 from the competent authority, if applicable to this project.
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36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations s0 made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awaréness shall
be created amongst the workers about the nesting sites so that cuch sites, if any, are
identified by the workers during operations of the mine for taking required safeguard
measures. In this regards the safety notified zone should be Jeft so that the habitat/nesting
area is undisturbed.

37. The project proponent shall undertake adequate safeguard measures during extraction of
river bed material and ensure that due to this activity the hydro geclogical regime of the
surrounding area shall not be affected,

38. The project proponent shall obtain necessary prior permission of the competent Authorities
for withdrawal of requisite quantity of water (surface water and groundwater), required for
the project.

38. Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that there is no
leakage of oil and grease in the river from the vehicles used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles
carrying the mineral shall not be overloaded.

41. Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mabile STP,
safe drinking water, medical health care, créche ete. (MoEF circular Dated : 22-09-2008
regarding stipulation of condition to improve the living conditions of construction labour at
site).

42, Personnel working in dusty areas should wear protective respiratory devices and they should
alsa be provided with adequate training and information on safety and health aspects,
Cccupational health surveillance program of the workers should be undertaken periodically
to observe any contractions due to exposure to dust and take corrective measures, If
needed,

43. A copy of the clearance letter shall be sent by the proponent to concerned Fanchayat, Zila
Parishiad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, If any, were recelved while processing the proposal, The
clearance letter shall alio be put on the website of the Company by the propansnt.

44. The emnvironmental statement for each financial year ending 315t March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental dearance conditions and shall also be sent to the Integrated
Regicnal Office, MoEFRCC, Gol, Lucknow by e-mail.

45. The green cover development/tree plantation i to be done in an area eguivalent to 20% of
the total leased area either on river bank or along road side {Avenue Plantation).

46. Debris from the river bed will be collected and stored at secured place and may be utilized
for strengthen the embankment,

47. Safety measures to be taken for the safety of the people waorking at the mine lease area
should be given, which would also include measure for treatment of bite of pelsonous
reptila/finsect like snake.

42. Pericdical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule,
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Specific Conditions:

1. Validity period of this EC Is 5 year from the date of issue as the Lol has been jssued for 3 period
of 5 year or co-terminus with the validity of current mine plan or current lease period
whichever is earlier. After this period the EC will become null and vaid.

4. In the absence of replenishment study, keeping in mind various orders issued by Hon'ble NGT
and development works in the State, initially EC will be operational for 2 pariod of one year
from the date of issuance and permissible quantity and area shall be strictly limited to quantity
and area mantioned in Lol or mining plan, whichever is lesser, and maximum mineable depth
will be limited to as approved in the mining plan.

3, For subsegquent years, Project Proponent shall submit fresh annual replenishment study to
SEIAA, UP for amendment in EC for mineable quantity and maximum permissible depth for
mining based on sdentific findings of replenishment study. Such study shall be placed before
~EAC for appraisal for next three years to assess rate of deposition and accordingly, mineable
production capacity and depth can be prescribed based on trends analysis, provided it is found
scientifically satisfactory by the SEAC. The placing of the study report SEAC is mandatory for
Initial three years,

4. Directions/suggestions glven during public hearing and commitment made by the project
proponent should be strictly complied.

3. A certificate from Forest Department shall be abtained that no farest land is Involved in
mining or as a route and if forest land is Involved the project proponent shall obtain forest
clearance and permission of Central and State Government as por the provisions of Forest
{conservation) Act, 1980 and submit before the start of work,

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining ares and any other area which may have been disturbed due to their mining activities
and restore the land to a condition which is fit for growth of fodder, flora fauna etc.

4. If the proposed project is situated in notified area of ground water extraction, where creation
of new wells for ground water extraction is not allowed, requirement of fresh water shall be
met from alternate water sources other than ground water or legafly walid source and
permission fram the competent authority shall be obtained to use it.

B. Project Proponent should submit action plan for tafrying out plantation at least @1,000 plants
/ ha of lease area. In this case, PP should prepare 3 plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 17,000 plants, either on
government fand or community land, within a periphery of 5 km from the boundary of the
lease area along with provision for maintenance for 5 years. Survival of plants should not be
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be
treated as violation of EC condition.

8. In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation
and management of water bodies having total surface area of more than 85 ha. Funds for the
same will be kept in a separate bank account and six monthly compliance status will be
presented by project proponent before the nominated authority in the District.

10. Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within
the boundary of Critically Polluted Area (CPA). If the affidavit ghven by PP/ Consultant is found
to be false then EC will be cancelled and legal actions will be initiated against them. Further,
mining should not commence without obtaining certificate from DM, Sonbhadra that area
doesn't attract CPA and a copy of the same should be submitted to SEIAA,

11. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
aisess the capacity to further bear the pollution load for such areas within 3 period of 1 year
and submit the same to SEIAA, UP for evaluation.
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1.2. Department of Gealogy & Mines, GoUP in consultation with UPSPCE will estabiish required
number of CAAGQMS in district within a period of one vear and submit geo-referenced map of
these stations along with data. Details of existing CAAOMS, if any, be submitted within a
period of three months.

13. Department of Geology and Mines, Government of Uttar Pradesh and { or concerned district
administration, before releasing the security deposit ta Project Propanent will ensure that
Project Proponent has fully complisd with the EC eanditions. Non-compliance, if any, should be
reported to UPSPCR for appropriate legal action and recovery of compensation.

14. Any application for transfer of this EC during fts validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

15. The praject proponent shall install solar light in thelr site office.

16. During the submission of 6 monthly compliance reports, the praject proponent should make
sure that the periodically taken site photographs should also be annexed along with the
compliance report.

17. Preference should be given to indigenous local spedies as per the consultation of the local
district Forest Officer,

18. The project proponent shall take all suitable measures to prevent pollution of groundwater
and nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Cantrol Board before the
start of production from the mine.

19. Link Road from the quarry site to the main road shall ke constructed as an all-weather road
with blacktopping and maintained by the project proponent.

20, Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in.a quarry operation and
transportation,

21. The Environmental clearance will be co-terminus with the mining lease period.

12 At the time of operation, project propanent will comply with all the guidelines issued by
Government of India/State Gavt./District Administration related to Cowid-19.

23, Environment managament in according te environments! status and Impact of the project.

24. During the school opening and closing time transportation of minerals will be restricted.

25. Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time ta
time.

26. No mining activity should be carried out in-stream channel as per S5MMG, 2016.

17, Pakkamotorable haul road te be maintained by the proiect proponent.

28. A separate Environmental Maragement Cell with suitable qualified personnel shall be set-Up
under the contrel of a Senlor Executive, who will report directly to the Head of the
DOrganization,

£3. Permission from the competent authority regarding evacuation route should be taken.

30. One menth monitoring report of the area for air quality, water quality, Noise level. Besides
flora & fauna should be examined twice 2 wesk and be submitted within 45 days for a record,

31. Provision for cylinder to workers should be mada for cooking.

32. The capacity of trucksftractor for loading purpose will be in tonnes as per Transport
Department applicable norms and standard fixed by the Government.

31, Approach road kaccha is to be made motarable and tree saplings to be planted on both sides
of the road. Width of the haul road shall be more than & meter.

34. Indigenous plants should be planted according to CPCB guidelines and in consultation with
local Divisional Forest Officer.

35.The project proponent shall in 2 years conduct detalled replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer.
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36. Provision for two toilats and hand pumps should be made at mining site.

7. Drinking water for workers would be provided by tankers,

38. Mining should be done by Bar scalping methods extraction (typically 0.3 -06mor 1 -2 ft) as
per sustainable sand mining management guidelines 2016,

39. A butfer/safe zone shall be maintained from the habitation as per mining guldelines.

40. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines
provided in the recent CER notification Mo. 22-65/2017-1A.11 dated 01/05/2018.

41. Health/insurante card, Medical claim, regular health check-up camps, facilities shall be
provided to the regular/temporary/Contractual or any base workers. Copy of recelpt shall be
produced to the Directorate of Environment alang with the compliance report.

42.Measure for conservation of water through rainwater harvesting and cleaning and
maintenance of natural surface water bodies of the nearby areas may be considered as one of
the activity in CER.

43. The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department,

44. Submit annual replenishment report certified by an authorized agency. In case the
replenishment s lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is completed,

45. The project proponent shall ensure that If the project area falls within the eco-sensitive zone
of National park/ Sanctuary prior permission of statuary committes of National board for wild
life under the provision of Wildife (Protection) Act, 1972 shall be obtained before
commencement of work.

46. If in future this lease ares becomes part of cluster of equal to or more than 05 ha. then
additional conditions based on the ElA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount te wviolation of EC. conditions, If the
certificate related to cluster provided by the competent authority is found false or Incorrect
then punitive actions as per law shall be initiated against the authority issuing the cluster
certificate,

47. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from Mational
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

48.To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines
2016,

45. In case it has been found that the E.C. obtained by providing incorrect Information, submitting
that the distance between the two adjoining mines is greater than S00mt. and area is less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal or more than 05 ha, the E.C issued will stand revoked,

50. The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer which shall
form the basks for midterm review of conditions of Envirenmental Clearance.

51. The mining work will be open-cast and manual/semi mechanized (subject to arder of Hon'ble
NGT/Hon'ble Courts (s)). Heawy machine such as excavator, scooper ste. should not be
employed for mining purpose. No drilling/blasting should be involved at any stage.

52. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion
of river bank. The mining is confined to extraction of sand/moram from the river bank only.

53. The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the
surrounding area shall not be affected.
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»4. The project proponent shall adhere to mining in conformity to plan submitted for the mine
lease conditions and the Rules prescribed in this regard clearly showing the no work zone in
the mine lzase |.e. the distance from the bank of river to be left un-worked {Non mining area),
distance from the bridges etc. It shall be ensured that no mining shall be carried out during the
monsoon season.

55. The project proponent shall ensure that wherever deployment of labour attracts the Mines
Act, the provision thereof shall be strictly followed,

56. The project proponent will provide personal protective equipment (PPE) as required, also
provid adequate training and Information on safety and heaith aspects. Perodical medical
examination of the workers engaged in the project shall be carried out and records
maintained. For the purpose, schedule of health examination of the workers should be drawn
and followed accordingly.

=7. The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the
impact zone shall be monitored perindically. Further, quality of discharged water if any shall
alse be monitored [{TDS, DO, pH, Feeal Coliform and Total Suspended Solids (T55)].

58. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

3.1t should be ensured that the Ambient Alr Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

0. The extended mining scheme will be submitted by the propenent before expiry of present
miming plan,

61. Four ambient air quallity-menitoring stations should be established in the core 2one as well as
in the buffer zone for monltoring PM10, PM2.5, 502 and NOy. Location of the stations should
be decided based on the meteorological data, topegraphical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.

&2. Cormmon road for transportation of mineral is to be maintained collectively, Total cost will be
shared/worked out on the basis of lease area among users.

63. Proponent will provide adequate sanitary facility In the form of mobile todets to the labours
engaged for the project work,

B4. Solid waste material viz, gutkhapouchs, plastic bags, glasses ete. to be generated during
project activity will be separately storage in bins and managed as per Solid Waste
Management rules.

65. Natural/customary paths used by villagers should not be ohstructed at any time by the
activities proposed under the project.

66. Digital processing of the entire lease area in the district using remote sensing technigue should
be done regularly once in three years for monitoring the change of river course by Directorate
of Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regicnal Office, MoE FECC, Gol, Lucknow, SEIAA, U.P, and
UPPCB.

€7. The project authorities shall advertise at least in twa local newspapers widely circulated. one
of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been accorded environmental
tlearance and a copy of the dearance letter is available with the State Pollution Control Board
and also at web site of the SELAA at http://www seiaaup.in and a copy of the same shall be
forwarded to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCR,

8. The MoEF&CC/SEIAA or any other competent authority may alter/maodify the above conditions
or stipuiate any further condition in the interest of environment protaction.

EC Identfication MNo. - ECZ2B00TUP1ZI382  FileMe. - E308 Diate of lssun EC - 2ROL2002 Pags 10 o 11
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&9. Concealing factual data or submission of false/fabricated data and fallure to comply with any
of the conditions mentioned above may result in withdrawal of this dearance and attract
action under the provisions of Environment (Protection) Act, 1936,

70. Any appeal against this environmental clearance shall lis with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997.

71. Waste water from patable use be collected and reused for sprinkling.

T2. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank, A condition can be imposed that mining will be done from river activities from
river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this dearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the Mational Green Tribunal, if preferred, within a
period of 30 days as preseribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution] Act, 1974, the Air (Prevention & Control of Poliution)
Act, 1381, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991
along-with their amendments and rules made there under and al=o any other orders passed by the
Hon'ble Courts of Law relating to the subject matter,

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance. The SEIAA/MGEF reserves the right te revoke the environmental clearance, if cenditions
stipulated are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if NECessary.

This is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. 5.0. 1533{E) dated 14/09/2006, as amended and send regular compliance
reports to the authority as prescribed in the aforesaid notification.

C B nfie a -

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email - sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H”, Aliganj,

Lucknow - 226020 (email - rocz.lko-mef@nic.in)
4. Director, Geology & Mining, Uttar Pradesh, Khani| Bhawan 27/8, Raja Ram Mohan Rai

Marg, Lucknow-226001 (email - dgmupexp@gmail.com)

District Magistrate, Sonebhadra, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 {email - ms@uppch.com)

Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

LA

=l

{Ajay Kumar Sharma)
Member Secretary, SELAA

EC igentification No, - EGZ2B001UP123382  File Mo, - 6305 Date of [ssus EC - 28040022 Page 11 o 11
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ANNEXURE-IV

NABET
CERTIFICATE




1
National Accreditation Board for Education and Training

NABET L= L] |
QCI/NABET/ENV/ACD/24/3242 May 18, 2024
To
Environmental Research and Analysis

Flat No-203, 2nd Floor, Yash Silver Helght
Mahanagar, Lucknow - 226021, UP

Sub.: Extension of Validity of Accreditation till Aug 17, 2024 regarding
Ref, 1. Certificate no NABET/EIA/1922/RA 0200(Rev D1)
i Request e-mail dated May 14, 2024

Dear Sir/Madam

This has reference to the accreditation of your organization under the QCI-NABET EIA Scheme, the
validity of Environmental Research and Analysis is hereby extended to Aug 17, 2024, or
completion of the assessment process, whichever is earller,

The above extension is subject 1o the submitted documents/required information with respect to
your application and timely submission and closyra of NC/Obs during the process of assessment.

You are requested not to use this letter after the expiry of the above-stated date.

With best regards.

{A K Jha)
Sr. Director, NABET

Institute of Town Plnners Indla, ° Floor, 44 Ring Raad, LP Estate, Sew Defhi-| 10 003, Inda
T A3 233 33408, 41T, 408, 419, 430, 421, 423 temail ; coo nabetEaein.org Website | wwwgen o
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QUALITY COUNCIL"
0 o Dwang an [ rearat ke G

National Accreditation Board
NABET for Education and Training

En nmental Research and An Luckn

Flat No- 203, Second floor, Yash Silver Height, Opposite site Badshah Nagar Railway station,
Mahanagar, Lucknow (UP.) -226006

The organization Is accredited as Category-8 under the OCI-NABET Scheme for Accreditation of El&

Consultant Organization, Versian 3: for preparing EIA-EMP reports in the following Sectors — :

|_Sector (as per)
[ : e i NABET | MaEFcC | —™"
1. | Mining of Mineral- Dpencast only 1 | 1) B
m:mqmmmﬂﬁmﬂmmmﬂmmmmwwm
2321 posted an QC-NABET website,

The Accreditation shall rememin in force subject to continued cormpliance o the terms and conditions
mentioned in QC-MABET' letter of accreditation bearing no. QCI/NABET/ENVAACO,/21/1 707 dated Aoril 19,
2021, The occreditation needs to be renewed before the expiry Environmental Reseereh and Amaiysis,
Lucknow followlng dur process of assessment,

-

| Sr. Director, NABET Certificate No. Valid till
Dated: April 19, 2021 MNABET/EIA/1922/RA D200 (Rev 01) Jan 21, 2024

For the updoted List of Accredited EA Cansuftant Chrgranizations with approved Sectors pleoie refer o DC-NABET web_uw
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T,

ILECED

. o c
qdcd UF GiaH Heema™, 3090,
ST A, T3

IEEUEEIR
Sonbhadra

2021/5/14/57376 a1 ;- 2021-05-20

TeTaT<H AT Chandershekhar Chaurasia & 927 § ¥&%d S92 Sonbhadra # dgie
Obra TT9-Agori Khas 12T H0- 2% 16.1940 20 ¥ Su@fa ALH (Tt o &
SUHeY), F @ Uz o TTH T TIS(AT 61 ATHAEA & Fad | |

ST Ao % g3 § = FeAT ¢ (6 S<h G269 d & & dag § Tgreneh =40
Chandershekhar Chaurasia gT3T Y¥qd @ J[SIAT H ATHIET I T IT-G oo
(™) FaaTaett, 1963 & MaH-34 & IUAH (4) % Tefiq Ta< ATERT T TTNT Fd

g4 a1 2021-05-20 T F¥ o7 747 2

“GAT AT T ATHEA [Heferierd ordi = Aefie o T g:-

“GA TISAT &1 AqHIGT @A Tgl faod eare & f&q1s & ARmHT 60 (Wrg #) srater
T o TorT sTATTed AT STar g1 @99 &5 § 259104.00 == H10 TTaay @idst T IcaTaA
AT oA AT Bl

srater 7 o T T o TAEeToT o SURTed I @A AT § J2TaT 5
YT & ST, T AT @A ATSTAT T FLel T 07 IALETAcd TgaT T T

g T AfHenT i GRaATHS ITHLUT T&TF Hld AT GIITd G H1d FHied g AT
o : o
AT ATALTHAT TLA T 1A TSI FHT AT

AT GAT TSTAT o0l Teh-Teh THTTOTT T HaATerd (STATTRTT AT U Haermad
T FTATAT | AfHerars Temefter Teqa w3 7 qTacd |1 TgaT &1 2N

SATHIGd @A AT § A TRd THaT & ATET TgaTT G171 @A Hd 7 (6 ST & 9713
ST 9% 92&1¥ & (955 Tg 1 97 1 Iesd AT ST ST JELETE Hdaral il ST

GAT ATSTAT 1 (eferiad SfaiTh o & a1 AT ad a1 ST -

1. 3= ¥ AT ATerwan 01 0 UF ATSTe IAaH 10 H10 T AR T @A T ATehad
03 #T0 T LTS Teh AT TTHT o AT ST AT T T Toh RAT SATAIT| GAT FH1d ST AqeT o
ST AT A AT ST |

2. GA T ATFAR 03 HI0 ¥ T2 T T ITT et o A, ST ofF 77 g1 e Foham
ST

3. T TST T I¥ F5S UL Fia9 T &9¢ W9 3|
4. ATH=RT & o ATHE [T I 37 T o ITHT TS sl T HaeqT il S|

5. @9 &5 F T HE qh ST aTel g AW (Fg 70) 92 Fafia =1 & 51 #7 game
TR ST, AT ATEAT & AANTHT 8 Icqd & M S & LT ST o




6. T&l o qeare & q&[ [ AT Faq 50 HT0 T @ FH1 (/AT ST aford g1 STEF aF
AT BT Fa1 § qeaed #iT A @)

7. T F=3dT & Hag H AT IR/ 4R 2T GAT-9A7F 97 137 feermas et
Td HTAAT SATATAT 26 AL T ATATAT TSI G 6T ST

ST ST STre g T STHITRd @ FSAT il Hod g T TFIfeerd 9221 Fl AaTe
o ST FIT HT ITH ITTH THIE ITH FT 9 &1 f¥9srar 7 58 F:7 |

e EER)

(srfarer AT o)

EESALENED
ERARELE

2021/5/14/57376 (1)/910 w1+ , 7% fai®

Fraferfaa w1 goaryd ug srasgs fraarar o Sfua:-

1- G ATEHT, S[acd U @iy 9T, 3090, ST99s- Sonbhadra

2- 7gTaa At Chandershekhar Chaurasia 40 T2#1e Obra 9= Sonbhadra
3- GHF AT, g Ud GiRH [eemed, 3090, a3

R EEp)

(srfrs |FAT o)

ERSARENED
ERREE



